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Monday, November 27, 1961/Agraha-
yana €, 1883 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mgr, SpEAKER in the Chair]

Member Sworn

Mr. Speaker: Secretary may call
out the name of the hon. Member
who has to take the oath or affirma-
tion under the Constitution.

Secretary: Shri Sanji Rupji Dhodia.

The Minister of Parliamentary
Affairs (Shri Saiya Narayan Sinha):
Sir, I am glad to introduce to you
angd through you tp the House Shri
Sanji Rupji Dhodia who has been
nominated by the President to repre-
sent the Union Territory of Dadra
and Nagar Haveli.

(The hon. Member, Shri Sanji Rupji
Dhodia then made and subscribed the
oath and took his seat in the House,)

ORAL ANSWERS TO QUESTIONS

U.N. Conference on the Sources of
Energy

+

*304 [ Shri Shree Narayan Das:
"\ Shri Radha Raman:

" Will the Minister of Scientifie
Research and Cultural Affairs be
pleased to state:

(a) whether any Indian Scientist
either in personal capacity or as a
representative of a Government or
an institution attended the TU.N.
Conference on new sources of
energy held at Rome;

1442 (Ai) LSD—I1.

1452

(b) if so, whether he has submitt-
ed any report in this regard and
with regard to the working of a
solar-powered generating unit
installed by some Israeli scientists;

(c) whether any study of this
generating unit has been made with
a view to utilising solar energy in
an economic way in our own coun-
try; and

(d) if so, the
study?

result of such

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a). Yes, Sir. Eleven Indian
Scientists participated in the Confer-
ence.

(b) No, Sir, The proceedings of
the Conference, including a report on
the solar-powered generating umt
developed by Israeli scientists, will be
published by the United Nations.

(c) and (d). No, Sir. The Unit de-
monstrated at the Conference was an
experimental model and would re-
quire further development.

Shri Shree Narayan Das: May we
have an ideg as to the subjects in
which the Indian scientists partici-
pated there?

Shri Humayun Kabir: The main
subject at this symposium or seminar
was “New Sources of Energy"”. There
were 243 technical papers and reports
of which 111 were on Solar Energy,
77 on Geo-thermal Energy, 40 on
Wind Power, 7 on Combined Uses and
8 general reports.

Shri Shree Narayan Das: May I
know whether the use of solar energy
developed by the Indian scientists has
so far had any demonstration there
and, if so, with what results?
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Shri Humayun Kabir: I do not
think we are in a position as yet

to present any very striking results
to the world outside.

Shri Goray: Some years back we
were told that we had developedq a
solar stove, Have we progressed be-
yond that stage?

Shri C. D. Pande: That is an old
story, it was a stunt.

Shri Humayun Kabir: As I have
told the House before, I was not my-
self very satisfled with that stove, and
we have last year appointed a special
committee to go into the question of
utilisation of solar energy. We are
working now, not on the problem of
stoves but on the problem of refri-
gerators.

Y Tew WA & g egEear §

qfcadw

+

=it we TwA

gt SETTET TreR
=it mfsm fog wwgd :
s YW T

st dto wWo Wi :
5t Ho Wo AW :
L=t T o e

T qRAATE WA Y W, 2852
& ardfea w7 gy 48 F I F
qr= ¥ 7g T4 Y F0F F

(%) &9 Trg &7 F qEEaAAi
¥ wae < ¥ At ¥ a4 freew ot
T §; AR

(@) 9% frsm =1 swifm
FOT ¥ IIW A B A FI9 I AT
wE?

qeww WAt (st W Ay
mren) ¢ (F) W (). 59 e §
Freifea w57 dear gy faars 13 79-
@, jest &t fed @ SO # O
w1 W A far FraT € | GETET 5

*Yo¥.
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afgqss § TW ¥ 57 F amq o
FwTS A |

1 shall read out the answer in
English alsa,

(a) and (b). Attention is invited to
the reply given to Starred Question
No. 184 on November 23 1861, In
accordance with that a statement will

be made by me during this session of
Parliament.

=t W quiw: S o aE TR
arz & frge are w17 W
7 qg aqerar g7 fF g qeaew § q79 &
Y wfagww ¥ fadgs @ smdem
W H ST TR g T awed ¥
TWET T FTFTOWE |

oY ST AP WreAt ¢ S A
dr g adi wgr av fF wrd fadae ggi
|qTET ST | AR qg deT 97 6 5N
gy # H A gTETd AW @ Ay
&99 7 g |

ot e TR A, T ATRAT
g w1 ST ¥ a9y FT qg WA §
o adT SHaEqT W AT TF G
&Y arrefy, W v Y "@Eiee gh § 5w
T F avg gy il fag o ?

o1 N AR e WA
w418 faa g # a1 F g
sfrqa § W9 T W A9 T
A qTTE | 99 A g7 99 AT T T2
FEAT |

st SEwTET W 0§ ST
argat § fr #an faeelY Tow AT ACE
Te WATET B EH AT K GO AT
g5, e 0% e @ & foer & Fgr @
¢ o faeeft 3 vy sy 1 Fmtior
a W gt o o T 3
7T §, 99 faeeft & weaw ¥ 39 o=
frm gt ?
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oY s Ay wewn - oot F
&g Ft 7 WA T g ar wer g
@t w2y, wfea faedr wefafaeiaw
1 aTH ¥ A TW AFTC AT GHEE
aff firer & 1 3fwT 47 I8 TN w7
a1 f 9t gfaa zfedw § s 7 faeeti
F ST AT ATgAT §, Hiad ey
F g ¥ orf fadw amT w57 @7
7 T qE@ g

Shri Braj Raj Singh: Considering
the dissatisfaction which is prevalent
among the people in the Union Ter-
ritories and the agitation carried on
by them, do not Government think
that making the policy statement at
this late stage will not benefit them to
stand in the coming General Elec-
tions simultaneously to be held for
Lok Sabha and the Union Territories?

Shri Lal Bahadur Shastri: Well,
there is not much time at our dis-
posal between now and the next gene-
ral elections. If some legislative action
has to be taken, we can only take it
later. If any big change has to be
made it can be done only by an
amendment of the legislation, I might
also say that other obstacles have
come in our way, things like Con-
stitutional difficulties ete. Sp  these
are various factors which have to
be carefully considered before arriv-
ing at any decigion, These things are
therefore bound to take some time.

Shri Hem Barua: In view of the
fact that there has been a demang for
representative government, particular-
ly in Manipur where it has taken an
agitational form, may I know whe-
ther Government have decided any-
thing about the formation of repre-
sentative governments in the Union
Territories?

Shri Lal Bahadur Shasiri: We are
considering the matter for all the
three Union Territories, namely, Tri-
pura, Manipur and Himachal Pradesh.
We cannot separate one from the
other. But, as I said in reply to Shri
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Shakta Darshan’s supplementary, 1
would request the hon. Members 1o
wait till I have made the final state-
ment,

Shri L. Achaw Singh: May I know
whether it is a fact that the hon
Home Minister, during his recent
visit to the Union territories of
Manipur and Tripura, expressed his
desire that all the development de-
partments should be transferred to
some popular bodies, like, the Territo-
rial Council ang that the Territorial
Council Act, 1956, is golng to be
amended in that light?

Shri Lal Bahadar Shastri: It is cor-
rect that I saig that all development-
al activities should be transferred to
the Territorial Council, I stil] abide
by that. 1 am entirely in favour of
it. It is perhaps not wholly necessary
that for transferring these depart-
ments to the Territorial Council the
law may have to be amended. But
even that has to be gone into further.
I am constantly in touch with the
Law Ministry. In fact, I have myself
had discussions with the Law
Minister more than once. 1 would
clear up these points in the statement
I propose to make,

Shrimati Renu Chakravartty: In
view of the fact that the session of
Parliament is ending soon, will the
statement which will be made by the
hon. Home Minister with regard to
elected representation in legislatures
in the Union territories be given effect
to in the coming elections and all
necessary legislative action will he
taken by this Parliament?

Shri Lal Bahadar Shastri: We may
better wait. I think that alss will be
replied to in my statement.

Shri Hem Raj: Will the set up be
a uniform one in all these territories
or will it vary from one territory to
another?

Shri Lal Bahadur Shastri: As far as
I think it will be uniform. It should
be uniform,

Shri L, Achaw Singh: In view of
the statement made by the hon. Home
Minister just now that no fresh legis-
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lation is required, may I know whe-
ther it would be possible to give effect
to this change before the next Gene-
ral Elections?

Shri Lal Bahadur Shastri: I have
expressed my agreement with the hon.
Member, I said that I shall make
these points clear in the statement
which I propose to make.

Cantonment for Orissa

+
{ Shri Ram Krishan Gupta:
*306, { Shri Kumbhar:
| Serdar Igbal Singh:

Will the Minister of Defence be
pleased to refer to the veply given
to Unstarred Question No. 1562 on
the 18th August, 1961 and state:

(a) whether Government have
since finalised the proposal to esta-
blish a Cantonment in Orissa in
consultation with the State Govern-
ment; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Erishna Menon): (a) and (b). The
proposal to establish a Cantonment in
Orissa has made some progress and
details are being worked out in con-
sultation with the State Government.
It will take some more time before a
scheme is finalised.

Shri Ram Krishan Gupta: In reply
to a previous question it was stated
that some sites were under considera-
tion. May I know the names of the
sites which are under consideration?

Shrl Krishna Menon: In consulta-
tion with the State Government it has
been decided to locate the Canton-
ment in Bhubaneshwar

New Coal Mines in West Bengal

+
Shrl Indrajit Gupta:
8hri Subodh Hansda:
307, Shri R. C. Majhi:
Shri Nek Ram Negi:
Shri §. C. Samanta:
[ Shri P. G. Deb:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the progress made regarding
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the development of new mining
areas in Raniganj Coal Field;

(b) whethher it is a fact that the
West Bengal Government have sub-
mutted a proposal for opening up
1ew ecoal mines by the State Gov-
=rnment with foreign collaboration;
and

(e} if so, the Government of
India's reactions in the matter?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): (a) In
the Third Plan, both the private and
public sectors have programmes of
developing the Raniganj coalfield.
The private sector is going ahead with
the implementation of its plan in this
field, but the public sector cannot be-
cause the Calcuita High Court has
issueq an injunction order restraining
the National Coal Development Cor-
poration from operating in areas
which were sought to be acquired for
it under the Coal Bearing Areas
(Acquisition & Deve'opment) Act,

(by and (c). The West Bengal Gov-
ernment has expressed a desire to
exploit some coal mines within its
jurisdiction. The matter is still un-
der consideration of both the State
and Central Governments,

Shri Indrajit Gupta: I would like to
know if the Government of India have
got anv obiection in principle to a
State Government opening up coal
mines in jts public sector provided
these scheme- are naturallv submit-
ted to the Central Government for
approval. Is there any obijection in
principle to any State Government
operating coal mines?

Sardar Swaran Singh: That is a
hypothetical question. The correct
position is that targets for coal deve-
lopment both in the public and pri-
vate sectors have been mentionéd In
the Thirq Five Year Plan which has
been discussed in Parliament. The
actual aegencies that have been en-
trusted with the resnonsihility of pro-
ducing additional quantities have also
been indicated there. So, unless a
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specific matter arises, the rest is only
a hypothetical maiter.

Siorimati Renu Chakravartty: May
I know whether the West Bengal Gov-
ernment proposes (0o open up new
coal mines within the State?

Sardar Swaran Singh: I have at-
lempted to reply that in paris (b) and
(c) of the answer, [ have said that
they have expresscd a desire to ex-
pioit some coal mine in the State of
West Bengal,

Shri T. B. Viital Rao: In view of
the fact that extension of minng
leases has been given to Bengal
Cpa; Company, where is the objec-
iion on the part of the Government
of India to al.ow the Wesi sengal
(overnment to work up new mines?

Sardar Swaran Singh: So far as
extension of leases to private com-
panies are concerned, that does not
arise outr of this, Merely because
some cxtension of lease has been
granted to some private company, it
should not be linked with the policy
of permitting the development of
mines by a State Government. The
twp are not connected with each other
at all.

Shri S. C. Samanta: Which of the
coal mines have been referred to by
the West Bengal Government for
being opened up by them? Have
the new coal mines in Purulia and
Bankura Districts been included?

Sardar Swaran Singh: That is a
matter of detail.

Shri Indrajit Gupta: The hon.
Minister referred to the targets of
coal production which have glready
been laid down in the Third Plan
Since we are short of coal and more
coal will be welcome, cou'd not the
targets be revised if the State Gov-
ernment puts farward a project which
is approved by the Central Govern-
ment?

Sardar Swaran Singh: If the tar-
gets are revised, this guestion could
be considered as to what should be
the agency for producing that addi-
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Oral Answers 1460

tional quantity. But at the moment
the targets are which have been men-
tioneq in the Third Five Year Plan
and which have actually been dis-
cussed in Parliament.

Shri Subodh Hansda: In view of
the fact that Wes: Bengal is experien-
cing a shortage of coal that is why
the West Bengal Government has put
up a proposal for opening up new
coal mines, what steps Government
hus taken to meet this shortage of
coal in West Bengal?

Sardar Swaran Singh: The two
points have been lumped together by
the hon. Member. There are shor=
tages of coaj in West Bengal and in
other Staies as well. That matter
ha; been discussed quite often. The
main difficulty is transport availabi-
lity. Whatever the shortages attempts
are being made to ration out those
shortages in an equitable manner.
Additional production to meet the
requirements of any particular State
have to be related to the overall
coal development ang utilisation plan
for the country. We cannot consider
each State separately. We must have
an overall national plan.

Shrimali Renu Chakravartty: May
I know whether the proposals of the
West Bengal Government that have
been sent to the Central Government
have been rejected?

Sardar Swaran Singh: The hon.
Member has apparently misseq the
last sentence of my reply to part (b)
and (c) of the question. I have said
that the matter is under considera-
tion.

Sui Gas

+
Shri Hem Barua:
Shrimati Ila Palchoudhuri:
*309 Shri Ajit Singh Sarhadi:
"7 Shri Ram Krishan Gupta:
] Sardar Igbal Singh:
| Shri Raghunath Singh:

Will the Minister of Steel, Mines
ang Fuel be pleased to refer to the
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reply given to Starred Question No.
174 on the 9th August, 1961 and state:

(a) whether any information has
since been received from the Govern-
ment of Pakistan for obtaining Sui
Gas from that country;

(b) if so, the details thereof; and

(c) the Government of India’s re-
action thereto?

The Parliamentary Secretary to
the Minister of Steel, mines ang Fuel
(Shri Gajendra Prasad Sinha): (a).
No, Sir.

(b) and (e¢). Do not arise,

Shri Hem Barua: During April,
1961 there were exploratory talks
with the Pakistan delegation on the
issue of Sui gas. May I know whe-
ther the industrial needs of Pakistan,
because the Pakistan economy is also
a developing economy, as also the
political relations between the two
countries at present were also discus-
sed during these tallks?

The Minister of Mines ang 0il (Shri
K. D. Malaviya): No, Sir.

Mr. Speaker: How is the hon.
Minister of Oil concerned with those
talks? Shri Sarhadi.

Shri Ajit Singh Sarhadi: Could it
be taken that the negotiations have
broken down?

Shri K. D. Malaviya: For all prac-
tical purposes it seems that they are
not responding now to our desire of
resuming negotiations. This is all that
I can say.

Shri Hem Barua: In view of the
fact that this gas is available adja-
cent to our border, may I know whe-
ther attempts have been made to dis-
cover similar gas in our areas?

Shri K. D, Malaviya: We are
already aware that geologically per-
haps it is possible to find some gas ana
oil on our side. Therefore we are
taking steps to make our own pre-
parations in this connection and try
to search gas angd oil
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Shri Harish Chandra Mathur:. May
1 know if some French experts have
visited Jaisalmer area and in view of
their report and our prospects of fin-
ding our own gas in Jaisalmer area,
may I know if we are at all interest-
ed in Sui gas now?

Shri K. D. Malaviya: There is no
report from the French side witn
regard to possibilities on this side. We
have our own assessment made. We
know about it. The French party
will come and assist us if we require
their assistance. Even if we discover
some gas, there may still perhaps be
scope for consuming gas from thus
side if Pakistan is desirous of selling
it to us.

Air Force College, Hyderabad

+
Shri Ajit Singh Sarhadi:
Shri P. G. Deb:
7 Shri Arjun Singh Bhadauria
|_Dr. Ram Subhag Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an Air
Force College at Hyderabad is being
established;

(b) if so, how much amount has
been sanctioned for the same; and

(e) other details of the scheme?

*310,

The Minister of Defence (Shri
Krishng Menon): (a) A proposal for
this purpose has been accepted und
is being examined.

(b) No amount has been sanction-
ed so far.

(c) Details of the scheme are being
worked out.

Shri Ajit Singh Sarhadi: May 1
know whether there is any proposal
under consideration to have an Air
Force College somewhere else also
besides Hyderabad?

Shri Krishng Menon: No, Sir. Not
of this type.

Shri Tangamani: May I know
whether this college will coordinate
the wvarious training centres which wae



1463 Oral Answers

have in Agra, Hyderabad and other
places? 1]

Shri Krishna Menon: No. It is not
a central college. It is 5 Flying
college.

Shri M. R. Krishna: May I know
whether any of the establishments
now located in Begumpet and Hakim-
pet and the equipment will be shift-
ed to this college?

Shri Krishna Menon: No. These
two establishments will be used along
with this because they take pupil in
the advanced stages of flying.

Shri M. R. Erishna: May I know
whether the land for constructing the
building for this college has already
been acquired from the Government
of Andhra Pradesh?

Shri Krishna Menon: It is not cus-
tomary to give information  about
acquisition of land.

Shri Harish Chandra Mathar: May
I know whether the establishment of
this college at Hyderabad will in any
way affect the training centre at
Jodhpur?

Shri Krishna Menon: It is not in
the public interest to answer  that
question.

Shri Hem Barua: On a point of
order, Sir, what is the difference bet-
ween ‘in the public interest’ and ‘it is
not custornary'? How is the one dis-
tinguisned from the other?

Mr, Speaker: Public interest is dis-
tinet from customary.

Shri Hem Barua: When it is in the
public interest, we can understand.
When it is said it is not customary to
give information, we do not under-
stand it. This is information.

Mr. Speaker: By customary, I un-
derstand, of their own accord, they
won't give information. But, if in-
formation is asked on the floor of the
House, no hon. Minister can withhold
it on the ground that it is not custo-
mary, but only in public interest.
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Therefore, what is customary or not
must be left to the House to decide
or to me to decide. If the hon.
Minister feels that it is not in the
public interest he may say so. I leave
it to him to decide.

Shri Krishna Menon: The only rea-
son why I used the word customary
was that it is not in the same classi-
fication as security interest. The
reason why information about land
acquisition is not given is because,
difficulties in land acquisition will
arise. If you want the information
to be given, I will give.

Mr. Speaker: I can understand diffi-
culties in the matter of negotiations
that the prices will shoot up and so
on. When it has been finalised, we
would like to have information.

Shri Krishna Menon: The question
was in the state of negotiation and
it is still in the state of negotiation.
It is not in the same category as
security interest.

Mr. Speaker: He may say so.

Shri Harish Chandra Mathur: An
assurance was given on the floor of
the House that the Air Force training
centre at Jodhpur will not at all be
affected by any developments which
are being carried on at Hyderabad.
May 1 know if that assurance stands
or if there had been any reasons to
depart from it?

Shri Krishna Menon: I am sorry, I
cannot give any more information in
the present circumstances.

Reorganisation of Geological Survey
of India and Indian Burean of Mines

+
311 J Shri D. C, Sharma:
"7 Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to  Starred Question
No. 1272 on the Tth September, 1961
and state:

(a) the details of the progress made
towards the reorganisation of the
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Geological Survey of India and the
Indian Bureau of Mines; and

(b) the
achieved?

results expected to be

The l'a.rllmenhry Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasag Sinha): (a)
Re-organisation of the Geological
Survey of India has already been im-
plemented from 1st September, 1961.
Three regional directorates have been
set up and are functioning since 1st
September, 1961, one for the Eastern
Region with headquarters at Calcutta;
one for the Northern Region with
headquarters at Lucknow and one
for the Southern Region with head-
quarters at Hyderabad.

Circle offices have also been set
up under the three regions in all the
States except Kerala and Gujarat.

The re-organisation of the Indian
Bureau of Mines is still under con-
sideration.

(b) The advantages under the new
set up are (i) separation of adminis-
tration from tehnical work enabling
the scientific personnel to devote maxi-
mum attention to their specialised
fields of activity, (ii) effective super-
vision of field work which is extreme-
ly necessary because of the large
intake of less experienced personnel
(iii) close liaison with State Govern-
ments, (iv) regional availability of
laboratory, library and workshop
facilities, in addition to those available
at the headquarters office, (v) direct
participation of RegionallCircle
officers in planning, research and co-
ordination on an all India basis.

Shri D. C. Sharma: May I know if
all these regional offices which have
been set up will be of the same di-
mension as the Head office used to
be or they will be less than that?

The Minister of Mines and Qil (Shri
K. D. Malaviya): The regional offices
have naturally a different scope of
work to do from the Central office
at Calcutta. There has been division
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of work between the two types of
offices. The Calcutta office retains its
central importance.

Shri D. C. Sharma: May I know the
nature of expansion and the extent of
expansion so far as  technical per-
sonnel is concerned, and whether
technical personnel have been doubl-
ed or quadrupled or trebled?

Shri K. D. Malaviya: Since when?

Shri D. C. Sharma: 1st Seplember,
1961 when these were reorganised.

Shri K. D. Malaviya: There has not
been any financial implicaticn of any
sizeable nature as a result of this
decentralisation scheme. But, as the
scheme operates, perhaps, it may be
possible to add to our technical staff
in order to achieve more results.

Shri D. C. Sharma: The hon. Minis-
ter said that there will be laboratory
facilities available at the regional cen-
tres. I want to know what laboratory
facilities will be and whether new
laboratories are going to be set up.

Shri K. D. Malaviya: Perhaps there
are some new laboratories under con-
templation. The laboratories that
exist today are meani for carrying on
research work and jnvestigation of
the mineral that we explore. This
laboratory work is mostly stationed
at the headquarters, Part of the work
may also be diverted to the regional
offices.

Shri Ajit Singh Sarhadi: What
method has been adopted to maintain
or bring about liaison or collabora-
tion with the State Governments and
these regional offices. Would there
be any special officer or some other
method?

Shri K. D. Malaviya: These regional
offices have been constituted in close
consultation with the State Govern-
ments. There are circle offices also
which have been opened under these
regional offices. Each of the  State
Governments has now got a circle
office. These circle offices are coordi-
nated at the level of the regional
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offices and the regional offices are co-
ordinated at the level of the head
quarters at Calcutta.

Shri S. C. Samanta: May I know
what would be the additional ex-
penditure for the setting up of these
regional centres and whether there
will be any savings in the head office?

Shri K. D. Malaviya: I do not think
there will be any savings as a result
of this scheme. With regard to actual
financial implications, I will roquest
the hon. Member to put another ques-
tion. I have not got these figures.

St Wy qEry e, ool o &
Fae ¥ wee ¢ fF ag ffm swiEm
wift &% aFAt & fag aag ™ € @\
Tz A g
gfz &9 AT T3 A1 FA AT H gH
a<g ¥ wrataa warfi fag wrd ?

ot &o ¥o WImATT : vaw Hd W
TALT F FIT FT ATHC TEH oA H
ar grater warfe & 1 9% & foaa
f& gw afFw wifwdsr #ga € 9T 2w
I HEEFAT F WAAL SH A=A
THAC FT FTGATE( GHIT WL STET G
g |

Shri Vemkatasubbalah: May I know
whether there is a feeling that the
Geological Survey of India is not
ad:-quately staffed, and if so, whether
Government have taken any steps to
make a thorough and exhaustive sur-
vey into the whole guestion?

Shri K. D. Malaviva: It is a  fact
that we need more technical officers
who will conduct and supervise these
fundamental investigations with re-
gard to mineral exploration. but these
technieal officers take time to mature.
We have increased cur number quite
adequately, but we still want larger
numbers. It is only a question of
time that we shall get them in ade-
quate numbers

Shri Hem Raj: May 1 know whether
the expenditure on these circle offices
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is met wholly by the Central Govern-
ment or it is shared by the State
Government also?

Shri K. D. Malaviva: It is borne
only by the Central Government.

wfaw sty farafaomt 4 =t
farsray

+
i fﬁmm:
“?'1sﬁmm:

=1 fen 541 o faaraw, test &
arifea 9= qE4T f39t ¥ 9O §F
Fqreq ¥ O FqTH B BAT FOT (% ¢

(%) =ar zferor e & femnomt
# fgdr faamr &1 99a &35 %1 #+r8
TYSAT qATE AT

(=) ofz g @ w1 7g Trowr
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Frarfraa g at;

(m) =1 T® @ # g
gfaor wrdw fasafaaeai & wfy-
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farar st (310 w10 Ao wiwT) @
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faarii & fagmm & faqg oF dreen
T F1 4T | TH e 9T Fradt 99-
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(3r) srET # wT A foae
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IRl & wETE AR E )
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(7) sy, g1 AR aEFR T 5@
e § w9Ad (8%0 # UF g™
o 41, feg 99 e AE far
T |
Some Hon. Members: In English
also.

Dr. K. L, Shrimali: (a) and (b).
A scheme for the development of Hindi
Departments in the South Indian Uni-
versities was initiated by the Uni-
versity Grants Commission during the
Second Plan period This scheme
will continue to be implemented in
the Third Plan.

(¢) All development schemes of the
Commission, including the scheme re-
ferred to above, are implemented in
consultation with = Universities/State
Governments concerned.

(d) Yes, Sir. A proposal was receiv-
ed in this beKalf from the Govern-
ment of Mysore in January, 1960, but
was not accepted.

st AT [ W A
oAy oft ¥ wow ST § qamn fy dge
FET & WO oa-g7 7 fg=tr fama-
farerrerg earfo 01 & Fraew # d9EE
e ¥ g fa, form A1 =w
7@t farat w1 F qg AT AT g
& g o & @ Amee € W 9w
e F F T Ag T

WMo Wlo Wio AT : Ifrafeet
wveE FHreA § 58 g 9% fae fran
qr 7 IRiA au=AT {5 s mft afegor
¥ wofy Fargafaaregl  fgedr femdifew
%1 fasfaa fear o, @ =g <amar
ATAFT BT At TEE Fa< fF T
g7 o fedr gfaafady aars o

=Y SRIETT et : ;T 4 S
gt g afiaer wra § g3 |y faeit
Hear AT a0 faafaaraat 2T
wetfqarea ¥ gra fr & aofe &
ford it SaeT 1 W@ & TS R @ A
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FIFL T/ a0 FT AEGHAT AT
& ol fr afgor ¥ fg=dy wmegw &1
o famafaamey onfow & 7

Tlo §To ATo sWTHEL : IfAafaer
TRy FHE & A fa=e an, 9y 97
fraga &< fagr @ | 99% 9w W g9
Hifaa g9 WX gEL AT §, IAHT AR
ST g8 a9 ¥ gaT ¢, 99 1 @S gU
IaF g warar Ifwa wwwr fam afeor
1 gfrafedra ¥ @t fedr femdiem
¢, ( Interruptions ) s« %t fasra
A F1 ®/1F7 faar o w91 9w fag
gfrafedt awza wfem & sgmar &
g

F e & qg o frdga Fom
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T F O EITEIE ¥ 0F e
st a1 fF agt o feg=r Ay & fawr
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#r o | fafaedt & wve g AR
eqtfa gfrafadt & @ aww ¥
qoae et w sad wgwfy vow
fet w1t ®1 = @Y o & 1 WAy
T & g9 q+ famare faemar v
f& wre o w1 &1 fawrr e, A
oqg g frag it Y gfaafed &1
® F A AT IF H AT T
FErar 34t |
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St F 7o w5 F@ve (F) 97 (&) ¥
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Mo &lo HTo AT : WA
"EEy F ug wAA w6 o foar g fE
a1 & Fd Ag) Fovay orrar | ST W
A g & o 7 €2 gl S v
¥ e ®1 7E dr, ag s e g fF
et Guadia Aot ¥ o 99 9 AHe
farT s

wo titfase qvg : Y WY A A
ga1 &1 33 faw fear & 1 w0 f o
aFa1 g fr w9 arfreere &1 g w7
gfiam & wrE, = AR AT H o
gaTe #r fgedy faonft #7€ gar A @,
@t g afefeafs & dge s § @
seata @ ar——ag o Ffeor # 0w
FET —FT g 39 9% fer &
ferame 4l WX frd gaadia arw
w131 o av, Fr g fra e grarar
¥ ag 9% TG WUT WA T Hifaw
waft ?

®To Wlo Wlo ST : TH  H
q fyw faw T &) a&dT § 1 gg faame
&1 faux &, wo &1 fawq i 1 wwar
& 1 &9 woit ama & o feely A &
faretr &% &7 wgme 2fawr § g @ Tar
¢ WX gxTAR § uF S & faar
T § | fogiv g FTver @i , 99
#1 WFY TagHe A1 gegrtAar gfa-
afqdt wt 4% ag sETew far ¢ 5
ST T FTow F1 fawre g A1 -
iR swfa g smamt @t A TER
Iq # famfaa=m &1 &0 37 ¥ @
aEggar

&t Ro ®To fgdd : & ag st
argaT § 5 atwTe #1 oY ggwEE ¥
FearfaaT faafaaeg & &= oF
fer famafaaem 1 s &3 #71
forare 4, fra¥ g & ggaame a3
R &t ¥ oag mw & At fR
geqrfaa famafaarg & sfafemos
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ga fgdr famafamem avmn w19,
FT FCHIT 7 99 fa=m< +1 @ ¢ a8
Frow &reT § A g A arfEw
ey vt &Y 41 @ THT R

T1o ®lo Ao SIS : 38 faarT
FY @M FT TET 7! fwar T & ) 9w
TR WFH TeANE ¥ 93 geeETEr &
w§ ot s w7y semfra gfafed
# AT T F1 AT 2, @l I ®
et feafamme @ &7 fa=me ar )
ST ORI T AT Tl gy oy
wgr o FfTatads F1 @ §, THEw
gfrafedt &d adt & %t & 1 R
fR fow glar 8 1 W@ F
oW @er guT § HI are € iy
FTH FgAT T, & qF qof W @ Ay
u fasafaamy &1 & 897 § fa-
& AT ATRAT § 6 §0 weaew § o
Ffsareat §, AT 536 I 1 HAH |
ferafararery = & fod sidae =ifed,
aTEA-gETE Wifed, FTH AT e |
uw fav ¥ fawafaumem #@f @em o
TFHAT § | FTovs HT FTHE & T
w1 w1 § 6 wrerer &y i i3 faem-
frama sTer T &1

Shrimati Renu Chakravartty: May
I know whether Government are
aware of the fact that there are
various standards of teaching of Hindi
in the non-Hindi regions, and if so,
whether Government have undertaken
any review of the text-books and
the methods of teaching Hindi at
the secondary stage as well as at the
university stage, prior to their think-
ing of opening a university in the
hon-Hindi-speaking areas?

Dr. K. L. Shrimali: I do not know
how this arises out of the main ques-
tion. My own feeling is that if edu-
cation is imparted through one's own
language, the standard is raised and
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not lowered in any way. That is my
own personal view in this matter.

Shrimati Renn Chakravartty: That
was not the point of my question at
all. My point is that before Govern-
ment start a university, then must at
least standardise the whole thing and
raise the standards of teaching and
also the standard of text-books in the
post-graduate, graduate and under-
graduat: classes. My question is
whether any review has been under-
taken in this regard. How does the
question of establishment of 3 univer-
sity arise here at all?

Dr. K. L. Shrimali: Those efforts are
being made. Those enquiries are also
being made simultaneously.

o AARE : 747 78 717 e & Fm
gf g # &9, 7219, TIFFT AT AFE
WAT § ATAT I AT F FIC LA
fedr & mafayeT 37 & da1 5@
& afz g, @ 7@t = fgwnaide ¥
feF oF =t Froaframag sw 537
o a7 frany & 7

¥Mo FTo HTo HINTHAT ; AT &I
faara Adf § a1 98 www ¥ {1 wfasTe
& a1 & 1 9g 1 g Froafyameg @
gAY & | 9@ oF faeafqarem v
e §, 9g ToT FF FAERETr & | 5T
agrt w16 fEdr gamt aw W
gra faar &7 ar @tr € A Tew W
1§ Ffz1rE 73 DAt nfeq frwafam-
arafa s o gmgas i Y &
farmm w1 3fez &, fdt & wofa i
gz y@@E A A gfw d @ ax
faac frar o< & AT FqI A
at wgriifmds faam fear mm &
AT TT8T FITI0AT T &7 907 favan
AT |

Shri Braj Raj Singh: On a point of
order. The Mysore Government were
pleased to recommend to the Central
Government that as they were short
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of funds, the Central Government
should advance funds to them to
achieve an object which they thought
proper. Now the hon. Minust:r says
that it is within the purview of the
State Government to establish a Unu-
versity. The main difficulty with the
State Government is that they have
not the requisits funds. It is the res-
ponsibility of the Central Government
to develop the language. But they
are comung in the way.

Mr. Speaker: There is no point of
order,

Shri Braj Raj Singh: You were not
pleased to allow me to develop my
pownt.

Mr. Speaker: There is no need to
develop the pcint. Even from the
beginming 1 understand what the hon.
Member wag going to say. He wans
to impress the Government that they
must come to e aid of State Gov-
ernnments by distributing grants so
that Universilies may be started by
them., That is a different matter
altogether. 1 understood the hon.
Minister lo say that, evidently due to
action not having been taken by the
various States, it is apparent that
they do not feel the ne.d to have a
Hindi University so far. If they
wanted to start it, they need not take
the parmission of the Centre. If they
want money. thcy should approach
the Central Government.

Free Education in Delhi Schools

+
Shri Subodh Hansda:
Shri Chandra Shankar:
Shri R. C. Majhi:
Shri §, C. Samanta:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 4594 on the
4th May, 1961 and state whether all
the schools in Delhi have introduced
free education upto eighth class with
effect from the school session com-
mencing from the 1st May, 19617

The Minister of Education (Dr.K.L.
Shrimali): Yes, Sir, in all Govern-
ment and Government-Aided schools.

*313.
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Free education wupto class VII in
schools run and aided by the Delhi
Municipal Corporation was introduec-
ed with effect from 1st July, 1960.

Shri Subodh Hansda: May I know
whether any age limit—upper r
lower—has been fixed for admission of
students?

Dr. K. L. Shrimali: As far as 1 am
aware, there is no age-limit. Educa-
tion is imparted free wup to the VIII
class.

Shri Subodh Hansda: The Minister
has said just now that free education
is introduced in Government—and
Government-aided schools. May I
know whethor thig free education has
also been introduced in all the institu-
tions managed by the Delhi Corpora-
tion?

Dr. K. L. Shrimali: I have already
said that in  institutions which are
rin by the Corporation, the New Delhi
Municipal Committee or which are
aidzd by them, education is free. I
27 not speaking of private institutions
which are not receiving any grant-in-
&1 from Government.

Shri Ansar Harvani: Are Govern-
ment aware that due to shortage of
seats for admission of students in the
Delhi schools, they have to go to the
educational shops which charge fabul-
ous amounts ag fees? Do Government
propose to put a ceiling on the fees
charmaed by them?

Dr. K. L. Shrimali: No. This is ab-
solutely incorreet. In Delhi, there 1s
no shortage of admission. Ip fact, I
had publicly announced that if there
was any difficult felt by any parents
regarding admission, they should re-
port to us. We have not received any
complaints from anywhere, and all
the boys have been given admission.

Shri 8. C. Samanta: May I know
whether any amount is sanctioned as
deficit grant to those institutions which
have established free education
schools?

Mr, Speaker: Private agencies.
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Dr. K, L. Shrimali: With regard to
aided schools, I do not have the in-
formation with me at present. But I
oxpect the Corporation may have s me
arrangemonts with those institutions.

Shortage of Drinking Water in Jharia
and Raniganj

Shri R. C. Majhi:
Shri S, C. Samanta:

Will the Minister of Steel, Mines
and Fuoel be pleased to state:

(a) whether it is a fact that there
15 a shortage of drinking water in the
coal fields of Jharia and Raniganj;
and

+
Shri Snbodh Hansda:
*314.

(b) if so, what steps Government
are taking for providing good drink-
ing water to these fields?

The Parliamentary Secretary to the
Minister of Steel, Mines & Fuel (Shri
Gajendra Prasad Sinha): (a) and
(b). Shortage of drinking water in
the coalfields of Jharia and Raniganj
is felt sometimes, particularly during
summer months. Both the State Gov-
ernments and the Central Governiuent
are, however, s:ized of the problem
and necessary steps are taken lo re-
lieve the water shortage to the extent
possible. In Bihar, the Jharia Water
Board has been set up and the West
Bengal Government are conten.plat-
ing to set up a similar Board in the
Raniganj field. The Jharia Water
Board is already implementing in in-
tegrated water-supply scheme at a
eost of Rs. 75 lakhs. The West Bengal
Government are similarly considering
an integrated scheme costing about
Rs. 422 crores. Financial assistance
to these water supply scheme; is also
sanctioned from time to time from
the Coalmines Labour Welfare Fund.

2. Besides the above majcr schemes,
thore is also a scheme of sinking of
wells in the coalfields under which
subsidy at the rate of 50 per cent
of the cost of construction is paid out
of the CoaMmines Labour Welfare
Fund, and the rest of the cost is gene-
rally met by the colliery-owners.
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Shri Subodh Hansda: Since when
the shortage of water is faced by the
coal fields?

Shri Gajendra Prasad Sinha:
Whenever there is good monsoon, the
difficulties are less. Whenever there
is insufficient monsoon, difficulties
are there.

Pandit D. N. Tiwari: How long will
it take Government to supply drink-
ing water in Jharia?

Shri Gajendra Prasad Sinha:
I have stated in the answer that as
far as Jharia is concerned, there is
already a Boarqd which is making all
arrangements for supply of water. It
is already being done.

Mr. Speaker; Water is being sup-
plied.

Shri § C. Samanta: May I know
whether the colliery-owners also
make some arrangements for supply
of drinking water to the workers?

Shri Gajendra Prasad Sinha:
In the latter part of my reply, I have
said that subsidy upto 50 per cent is
granted to colliery owners who make
arrangements for water supply.

Shri T. B, Vittal Rao: It is said that
the West Bengal Government has
submitted a scheme costing about
Rs. 422 crores. May I know whe-
ther 50 per cent of this amount
would be borne by the Government,
whether the Labour Welfare Fund
Organisation is in a position to give
that subsidy?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): That
will be considered. That appears to
be a suggestion for action. When
State Governments undertake sche-
mes, there are well-known criteria
for bearing the cost.

Shrimati Renm Chakravartty: Are
Government aware that in the majo-
rity of coal field areas, they can have
deep tube-wells but very few em-
ployers take advantage of the 50 per
cent scheme outlined here? In view
of the acute shortage of water in the
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coal fields, pending this Rs. 4.22 crore
scheme coming into working order—
which will be in three or four years
—do Government propose to force
the colliery-owners to open these
deep tube-wells?

Sardar Swaran Singh: For one
thing, there is some shortage felt.

Shrimati Renu Chakravartty: Acute
shortage,

Sardar Swaran Singh: But it will
not be correct to discribe it as acute
shortage. This scheme is an inte-
grated one ang I think that when it
is implemented, the supply position
will materially improve. In the mean-
time, if any other temporary steps
can be taken and they are practicable,
they could alsp be considered,

Shri Indrajit Gupta: Does any of
these schemes envisage the supply of
pipe water to the collieries where the
workers live or only tube-wells and
wells are going to be sunk?

Sardar Swaran Singh: That is a
matter of detail as to what is going
to be the source of supply.

Shri Indrajit Gupta: But it is very
important for the workers.

Mr. Speaker: Those details are not
available with the Minister.

Shri Indrajit Gupta: A sum of Rs.
4 crores has been sanctioned.

Mr. Speaker: Does it include dis-
tribution also?

Sardar Swaran Singh: Of course;
where pipes can be laid, they would
be laid.

Shri T. B. Vittal Rao: Since the
subsidy to the West Bengal Govern-
ment scheme would come to about
Rs, 2 crores ang since there is mo
such big amount with the Welfare
Board, may I know whether Gov-
ernment wil] draw from other sour-

ces for this scheme?

Sardar Swaran Singh: I will pass
on this difficulty, which the hon.
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Member is pointing out, to the
Labour Ministry.

Underground Fire fighting Machines

Shri Subodh Hansda:
Shri Anirudh Sinha:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
National Coal Development Corpora-
tion has purchased underground fire
fighting machines;

+
Shri S. C. Samanta:
'315.{

(b) if so, how many such machines
have been purchased;

(c) whether any contribution has
been asked for from the private
owners of coal mines for purchasing
these machines; and

(d) if so, the amount of contribution
given by them?

The Parliamentary Secretary to the
Minister for Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
The National Coal Development Cor-
poration Ltd have not purchased any
underground fire fighting machines.
Fire fighting apparatus and equip-
ment are maintained at the rescue
stations set up under the Coal Mines
Rescue Rules. Collieries generally
have only fire extinguishers.

(b) to (d). Do not arise. In any
case, there is no question of the
National Coal Development Corpora-
tion asking for contribution from
private owners of coa] mines for pur-
chasing any equipment.

Shri 8. C. Samanta: Is it not a fact
that in other countries there are fire
fighting instruments which are diffe-
rent from those which are kept at the
rescue stations at present? If so, is
there any attempt to import such
equipment?

Shri Gajendra Prasad Sinha: I have
not got detailed information about
such equipment in other countries.

AGRAHAYANA 6, 1883 (SAKA)

Oral Answers 1480

But as I have already stated there
is equipment here in the important
coal centres.

Shri S. C. Samanta: In the news-
papers we often read that nearabout
Asansol there is some colliery which
is burning and which, sometimes, also
rises up. May I know whether the
fire fighting equipment which we have
would go to extinguish that?

Shri Gajendra Prasad Sinha: [t is
a fact that some collieries near
Dhanbad and Asansol are on fire.
Every effort is being made to see that
it does not spread; it is just checked.
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§ q@ Tl aF A Hr wwr a9 gk o
F agt 97 S & o Fre § S ol
¥ @ A g W foe #r aga e
gYT &7 | F S ST § o
{ #1 w2 veran & fom ® f e
9 ¥ 779 58 I FT A ZT T 7

st o warr fermn  wfwn #
ST o WA § A A T, g
¢ W o0 wiferw & v ag W @@
T 9T | Tw & forT waw & @A gt
fafree qrea & &% arc s faar &)

Shri Anirudh Sinha: May I know
whether it is a fact that when the
underground fires in the Jharia coal-
fields were detected first there was
not sufficient equipment to fight them
and as such they were allowed to
spread? [ want to know how far the
Coal Board has been able to check the
spread of fire with the acquisition of
new equipment.

Sardar Swaran Singh: These under-
ground fires in the Jharia coalfields
started several years ago—about 2
decades ago. 1 think that the steps
that have been taken by the Coal
Board from time to time have signi-
ficantly prevented the spread of these
fires to the adjoining area. It should
be remembered that when these
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underground fires break out it is not
easy to extinguish them. All effort
is mainly directed to prevent their
spreading into the adjoining areas.

Shri Brajeshwar Prasad: Is it a fact
that the fires started 40 years ago and
that no steps have been taken as yet?

Mr. Speaker: In Jharia?
Shri Brajeshwar Prasad: Yes, Sir.

Sardar Swaran Singh: Maybe; the
hon. Member comes from that area.
I said 20 years ago; it may be more
than 20 years. It is a fact and that
matter has come up here again and
again. But the efforts that have been
directed, naturally, have prevented
the spread of this fire. It is not easy
to extinguish a fire when large seams
catch fire.

Mr. Speaker: In view of the fact
that it has been going on for 40 years
or a_ sufficiently long period, what
steps have been taken? Is there no
scientific discovery which can be made
use of to check these fires? That is
what the hon. Member, probably,
wants to know,

Sardar Swaran Singh: These fires
are a phenomenon of coalfields all the
world over; and.once they break out,
the quenching of these fires is not an
easy matter, particularly when large
deposits of coal catch fire. The scienti-
fic methods are generally to check the
supply of oxygen and give sand bund
so that it does not spread. Once it
catches fire it is not easy to quench it
unless it is confined to a small area.
All those steps which are known to
the world are taken here also within
our resources. One has also to balance
the amount of expenditure that has to
be incurred in quenching with the loss
that might otherwise flow from it.

Shri Anirudh Sinha: Has it come to
the notice of the Government of India
that the Director of Mines and
Geology of the Government of Bihar
has submitted a report to the Govern-
ment and asked them to fight the
spread of fire on a war footing and
that a representative of the Govern-
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ment of Bihar has also come to discuss
this matter with the Central Govern-
ment? What steps have Government
now taken to check the further spread
of the fire?

Sardar Swaran Singh: It is true that
the representatives of the Bihar Gov-
ernment have mentioned this matter
and taken this matter with us and we
have discussed this matter. We have
asked the experts who are serving the
Bihar Government to discuss this
matter with the experts of the Coal
Board.

Shri Tangamani: Recently a team of
experts from the UK. visited this
country. I would like to know
whethor they visited these mines and
whether they were consulted about
extinguishing these fires?

Sardar Swaran Singh: I do not think
that any team came out for this pur-
pose. The team came out for deve-
loping some new mines. This matter
was not discussed with them, so far
as I remember.

Shri Anirudh Sinha: What is the
amount of metallurgical coal which
has been destroyed as a result of the
fire—the supply of which coal is very
limited in this countrv?

Sardar Swaran Singh: I have not
got this figure; nor does this arise out
of this question which is atout fire
fighting equipment with the National
Coal Development Corporation. This
is spreading to other things.

Tnvestible Funds of L.I.C.

+
{ Shri Naushir Bharucha:
7\ Shri Ram Krishan Gupta:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 505 on the 14th
August, 1961 and state what further
consideration has been given and
what is Government's final decision
regarding taking over of the investi-
ble funds of Life Insurance Corpora-
tion?

*316.
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The Minister of Finance (Shri
Morarji Desai): Government have
considered the recommendation con-
tained in the 134th Report of the Esti-
mates Committee regarding the
investible funds of the Life Insurance
Corporation. The Government's views
on the Estimates Committee's recom-
mendation have been conveyed to that
body. Government have expressed
their inability to accept that recom-
mendation. Further discussion on this
matter may, however, appropriately
take place only after the Estimates
Committee have considered Govern-
ment’s views, formed their own con-
clusions and apprised the House of
‘those conclusions.

Shri Naushir Bharucha: May I know
whether Government has kept that
question still open—in view of the
answer of the hon. Minister—or
whether they have taken a decision
finally rejecting the recommendations
‘of the Estimates Committee?

Shri Morarji Desai: The decision
that Government has taken is final
In a sense there is nothing final when
-everything is open for reconsideration.

Shri Naushir Bharucha: The hon.
‘Minister just now said that their view
has been conveyed to the Estimates
‘Committee and there may be further
discussions after the Estimates Com-
mittee has considered the Govern-
ment’s point of view. Therefore, I ask
whether the decision of Government
regarding the investment policy of
LIC funds is final or provisional.

Shri Morarji Desai: There is nothing
provisional; it is final.

Mr, Speaker: So far as the Esti-
mates Committee is concerned, hon.
Members should bear in mind that,
whatever recommendations are made
by the Estimates Committee are made
after consultation with Government
and after giving an opportunity to
‘Government to say what they have to
say. The hon. Minister has rightly
said that so far as they are concerned
they have come to the conclusion that
they may not be able to implement
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this. They have communicated it to
the Estimates Committee. It is now
for the Estimates Committee to con-
sider and to take into consideration
the reasons which the Government
had put forth and reconsider. It is
possible that the Estimates Committee
may reconsider it and may not insist
upon this recommendation in view of
the difficulties pointed out by the
Government. Or, wultimately, they
may come to some agreement. There
has not been a single case where the
Government has not been able to
persuade the Estimates Committee or
the Estimates Committee has not been
able to persuade the Government. I
am sure there will be some adjust-
ment between them and therefore the
question whether they have come to
a final conclusion does not arise. The
hon. Members must know that so far
as the Estimates Committee's recom-
mendations are concerned, they are
not to be discussed in this House and
the approval of the House is not
taken. If a Minister is not inclined to
accept a recommendation and if a
recommendation is discussed, he may
get his party to vote it out. So, we
never have any discussion like that.
The position is that the Government
has given some reasons and if the
Committee considers them and gives
their own reasons, they could again
be taken into consideration by the
Government. There is nothing final
in this matter. Until it is imple-
mented or withdrawn, it is not final.

Shri Nauwshir Bharucha: 1 fully
with your observations, Sir. You have
just now said that the recommenda-
tions of the Estimates Committee are
the recommendations of the House
but he says that the Government has
rejected them and it is final.

Mr, Speaker: I wanted to ask the
hon. Member not to probe into the
question further, provoking the hon.
Ministers sometimes to say that it is
final. It was also said that there was
nothing final in this world. That is
what he said. If he persists, he says:
yes, it is final. Why does the hon.
Member insist upon him to give such
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an answer? All these answers have
got to be taken together. Hon. Mem-
bers will do well to keep sufficient
regard for the recommendations of
the Estimates Committee and try to
see that the Minister accepts them
and never force the Minister to say:
no, 1 cannot accept.

Shri Tangamani: Sir, we are handi-
capped in this way. We can put our
questions only on the basis of the
recommendations and now if the hon.
Minister comes forward and says that
they are not able to accept them, there
must be some time-lag by which we
should know when the final decision
is going to be taken.

Mr. Speaker: I am afraid the hon.
Members have not strictly been
following what I have said. The hon.
Minister said: we have not been able
to accept the recommendation. There
are some recommendations which the
Government may not be able to accept
straightaway and therefore, they
point out their difficulties and send
them to the Estimates Committee.
The Estimates Committee has not sent
it back saying: we do not accept those
grounds or we give you some other
grounds for consideration. So, it is
the Estimates Committee that is con-
sidering it now. If the hon. Members
want, I will ask the Estimates Com-
mittee to hasten it. The Minister is
not at all to blame so far as this
matter is concerned. Very often some
Ministers with respect to some recom-
mendations say that they are not able
to accept the recommendation. There
is to harm in saying so. The Ques-
tion Hour is over.

‘WRITTEN ANSWERS TO QUESTIONS
Alloy Steel Plant in Kanpur

[Shri S. M. Banerjes:
. Shri Aarobindo Ghosal:

Will the Minister of Defence be
pleased to state:

(a) what further progress has
been r:}ade regarding establishment
of special alloy steel plamt in Kanpur:

*308,
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(b) whether the existing Ordnance
Factory is likely to be expanded or a
separate plant ia likely to be estab-
lished; and

(c) the total amount sanctioned for
ths same?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The Pro-
ject Report has been prepared and is
under consideration of the Defence
Ministry.

(b) The proposal is to establish a
separate unit adjacent to the existing
factory.

(c) The project has yet to be sanc-
tioned. The estimated cost of the pro=
ject is likely to be in the neighbour-
hood of Rs. 20 crores,

Students going Abread for Tralning im
Non-technical Subjects

*317. Shri Hem Barua: Will he
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 196 on the 9th August,
1961 and state what steps Government
have contemplated in checking
students going abroad for the training
in subjects other than technical train-
ing?

The Minister of Education (Dr.
K. L. Shrimali): The Government of
India do not contemplate the enforce-
ment of any further restrictions than
are at present in force wunder the
foreign exchange regulations for
educational purposes.

O.N.G.C. Missing Maps

*318 [ Shri B. C. Mullick:
" Shri Chuni Lai:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
210 on the 9th August, 1961 and state:

(a) whether the Stock Taking Com-
mittee has since completed its work
regarding the missing maps ol the Oil
and Natural Gas Commission; and

(b) it so, whether the Committee
has noticed any mups missing from
the stock?
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The Minister of Mines and Oil
(Shri K. D. Malaviya): (a). Not yet
Sir.

(b). Does not arise.

0Oil in Pathanapuram

*319. Shri P. C, Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whecher the mud from pits, dug
in Piravantoor village in Pathana-
puram taluk, was found in Septem-
ber, 1961 to contain some oily subs-
tance possessing properties of Kero-
sene;

(b) if so, whether a survey of the
area has since been made to deter-
mine the oil bearing potentiality of
the region; and

(e) if so, with what result?

The Minister of Mines ang Oil
(Shri K. D. Malaviya): (a). There is
no information.

{b), No, Sir,

{e). Does not arise.

Setting up of Central Workshop at
Korba Coalfields

Shri Birendra Bahadur
,”05 Singhji:
"% Shri Vidya Charan Shukla:
| Sardar Igbal Singh:

Will the Minister of Steel, bimes
and Fuel be pleased to state:

(a) whether Government have com-
pleted consideration of the revised
Project Report on the proposal de
set up a Central Workshop at Korba
coalfields;

(b) what is the decision taken; and

(c) by which time the decision is
likely to be implemented?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a), (b)
and (c). The revised Project Report
for setting up of the Central Work-
shop at Korba coalfields has been
approved by the Government. Russia
will supply workshop machinery and

equipment, and the actual construc-
tion of the workshop would be un-
dertaken by the National Coal De-
velopment Corporation Ltd. The esta-
blishment of the workshop has to be
synchroniseq with the commissioning
of the Surakachhar and Banki under-
ground and Korba open cast mines in
this area in order to ensure the full
utilisation of the capacity of the
workshop. According to present indi-
cations, the workshop may be ex-
pected to start functioning in 1964.

Border Expenses of Punjab State

*321. Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be pleas-

ed to state:

(a) whether there is any proposal
under consideration to contribute to-
wards the Punjab State expenses for
policing the borders against smug-
glers and infiltrators; and

(b) if sn, the details thereof?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Certain propo-al are under exami-
nation with a view to improving the
efficiency of the policing arrangements
on the borders. It would, however,
not be in the public interest to dis-
close the details.

Criticism of Indian Police by
Justice Mulla.

Shri H. C. Mathar:
Shri Shree Narayan Das:
*322, { Shri Radha Raman:
Shri Ramakrishna Reddy:
|_Shri Prakash Vir Shastri:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Home Ministry's at-
tention has been drawn to very da-
meaging observations made by Justice
A N. Mullah of Lucknow Bench of
Allahabad High Court regarding
“Indian Police Force"; and

(b) what steps Central Government
propose to take in the light of these
ebgervations of the Honourable
Judge?
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The Minisier of Home Affairs (Shri
Lal Bahadur Shastri): (a) Government
have seen the press reports of the
observations made by Justice Mullah
of the Allahabad High Court in regard
to the Indian Police Force,

(b) The Government of Uttar Pra-
desh are taking steps to file an appeal
in the Supreme Court with a view to
getting the remarks in question ex-
punged

Alloy Steel Plant at Durgapur

Shri Aurobindo Ghesal:
Shri Barman:

*323./ Shri Subodh Hansda:
Shri B, C. Majhi:
Shri 8. C, Samanta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any progress has been
made in the negotiations with foreign
eeuntries for installing alloy steel
plant at Durgapur; and

(b) if so, the details thereof?

The Minister of Steel Mines and
Fue]l (Sardar Swaran Singh): (a) and
(b) Tender specifications are being
drawn up be Hindustan Steel Limited
and open tender enquiries from firms
in foreign countries are expected to be
made shortly.

Inter-University Youth Festival
in Delhi

Sh-i L. Achaw Singh:
Shri Bibhuti Mishra:
*324. { Shri P, G, Deb:
Shri N. R, Muniswamy:
{_ Shri Tangamani:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
Inter-University Youth Festival was
helq in Delhj during October, 1061;

(b) if so, the names of the Univer-
sities which participateq in the Youth
Festival and the total expenditure
borne by the Government of India;

(c) the total number of partici-
pants;
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(d) whether tents ang shamianas
collapsed on the 28th October on
account of rains;

(e) if so, the number of those in-
jured; and

(f) the details of the help given to
the participants staying in tents?

The Minister of Education Dr. K. L.
Shrimali): (a). Yes, Sir.

(b) A list of the Universities which
participated in the Festival is laid on
the table of the Houes. The expen-
diture on the Festival is estimated at
Rs. 1'80 lakhs.

(c) 758, excluding the WNepalese
contingent of 16 and the N.D.5.
Volunteers numbering 125.

(d) Three shamianas hag collapsed
but none of the tents occupied by the
participants was damaged,

(e) Only one participant hag a
minor electric shock

(f) In addition to the medical aid,
blankets were freely supplied to the
needy participants,

Statement

List of Universities which partici-
pated in the Tth Inter-University
Youth Festival:—

. Agra

. Aligrah
Allahabad
Andhra
Annamalai
Banaras
Baroda

. Bhagalpur
Bihar

. Burdwan
11. Bombay
12. Calcutta
13. Delhi

14. Gauhati
15. Gorakhpur
16. Gujerat

EEE N ol
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17. Jabalpur

18.Jammu & Kashmir

19. Karnatak

20. Kerala

21. Lucknow

22. Marathwada

23, Nagpur

24. Patna

25. Ranchi

26. S. Vallabhbhai Vidyapeeth

27. Saugar

28. SN.D.T, Women's

29, Utkal

30. U.P. Agricultural

31. Jamia Milia

32. Indian Institute of Technology,
Kharagpur.

33. Kashi Vidapeeth

34. All India Institute of Medical
Sciences, Delhi.

35. Jadavpur.

36. Varanasi Sanskrit Vishwavid-
yalaya.

Use of Lignite

*325. Shri Jhulan Sinha: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
feasibility of wusing lignite, after
necessary treatment not only in low-
shaft furnaces but also in blast fur-
naces, has been examined; and

(b) if so, with what result?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) and
(b). After considering the report of
the Exports of the German Democra-
tic Republic who examined the sui-
tability of lignite of Neyveli, the
Committee, set up to examine feasi-
bility of establishing a plant for pro-
duction of pig iron in Madras State,
has come to the conclusion that the
results of the preliminary tests on a
laboratory scale indicate that prima
facie it should be possible to make
iron with the lignite of Neyvell. The

Committee has therefore recommend-
ed that further detailed commercial
tests should be undertaken with re-
presentative samples of lignite to
before taking a decision on the size
of the plant, the products to be manu-
factured and the processe; to be em-
ployed.

Small samples of lignite of Neyveli
have been sent to Norway, and West
Germany to suggest programmes of
pilot trials. The State Government
have also made arrangements for
sending larger quantities of lignite to
the German Democratic Republic
where large scale commercial tests
will be undertaken shortly.
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Cracker Explosion in Shyama Prasad
Mukerji Marg, Delhi

fShii Kunhan:

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri Harish Chandra
Mathar:

Shri N, R. Muniswamy:

Shri P, G, Deb:

Shri Arjun Singh Bhadauria:

Dr. Ram Subhag Singh:

Shrimati Mafida Ahmed:
Shri Radha Raman:

|_Shri Shree Narayan Das:

Will the Minister of Home Affairs
be pleased to state:

o271,
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(a) whether a cracker exploded at
about 8,40 P.M. on the 29th September,
1961 in Shyama Prasad Mukerji Marg,
Delhi, shortly after the Prime Minis-
ter passed that way;

(b) if so, whether an inquiry into
the matter has since been made; and

(e) what was the result of inquiry?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) to (c). Yes.
Investigations were started immediate-
Iy but they have not yet been fina-
lised.

Pmpntlnqu!m

*328. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the amount of grants givem or
proposed to be given to the different
non-Hindi speaking States for the pro-
pagation of Hindi for the year 1961-62:

(b) the agencies employed for the
propagation of Hindi in such States;
and

{c) whether any assessment has
been made of the work done by such
agencies for the propagation of Hindi®

The Minister of Education (Dr.
K. L. Shrimali): (a). Grants are paid
by the Government of India to non-
Hindi speaking States for [propaga-
tion of Hindi under the following
three schemes:—

(i) Fnancial assistarice for pro-
motion of Hindi;

(ii) Appointment of Hindi Tea-
chers in High|Higher Se-
condary Schools; and

(iii) Opening of Hindi Teachers'
Training Colleges and stre-
ngthening of their existing
facilities for Hindi Teachers’
Training.

Under schemes (i) and (ii) Gov-
ernment of India pays 60 per cent of
the expenditure while 100 per cent
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expenditure is met by them under
scheme (iii), Grants for 1961-62 un-
der schemes (i) and (ii) would be
released on the basis of actual ex-
penditure incurred by the State Gov-
ernments during the first three gquart-
ers and anticipated expenditure dur-
ing the last quarter of the current
financial year. Under scheme (iii)
following grants have been sanction-
ed so far during the year 1961-62:

Andhra Pradesh Rs. 8,414
Kerala Rs. 2,75,000
Mysore Rs. 84,370

{b). State Governments are free to
get the work of propagation of Hindi
in their respective areas done through
any agency they consider best. Under
scheme (i) the State Governments
pay grants to voluntary Hindi or-
ganisations for various activities con-
nected with the propagation of HindL

{c). Where grants are paid to
voluntary Hindj organisations by the
State Governments, it is they who
asses the work done by such agencies
with their financial assistance. Where
grants are paid directly by the Gov-
ernment of India to voluntary Hindl
organisations, such organisations are
required to furnish to the Govern-
ment their audited accounts for the
years in which the grants in question
are utilised along with a certificate
from a Chartered Accountant to the
effect that the grants have been uti-
lised for the purpose for which they
had been sanctioned. The organisa-
tions are also required to send perio-
diral progress reports to the Govern-
ment and wherever necessary Officers
of the Ministry of Education are sent
for mspection of the organisation con-
cerned.

0il Refinery in South India
Shri Bibhutli Mishra:
*329. { Shri P. G. Deb:
Shri P, C. Borooah:
Will the Minister of Steel, Mines
and Fuel be pleased to state:
(a) whether it is a fact that a public
sector oil refinery is going to be estab-
lished in South India:
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(by it so, which place has been

selected for its instalment;

(¢) what will be the capacity of the
oil reflnery; and

(d) wherefrom it will get crude cil?

The Minister of Mines and O0il
(Shri K. D. Malaviya): (a) No final
decision on this has yet been taken.

(b) to (d). Do not arise.

LAF, Aircraft Crash near Tejpur

Shrimati Mafidya Ahmed:
*330.{ Shri D' C. Sharma:
Shri Hodiyan:
Will the Minister of Defence be
pleased to state:

(a) whether it ig a fact that the
Pilot Officer who was the sole occu-
pant of an I.A.F. Jet aircraft, was
killeq when the aircraft crashed near
Tejpur in Assam on the 4th October,
1961;

{b) if so, the circumstances leading
to the crash;

(e) whether any enquiry has been
held in the matter;

(d) if so, the findingg thereof; and
(e) the action taken in the matter?

The Minister of Defence (Shri
Krishna Menon): (a). Yes, Sir.

(b) to (e). The pilot was on a
training flightt A Court of Inquiry
has been ordered to investigate the
accident. The findings of the Court
are awaited.

Late Sitting Allowances in AFHQ.

I"S_Sl. Shri Subiman Ghose: Will the
Minister of Defence be pleased to
state:

(a) whether the non-gazetted
civilian employees of Armed Forces
Headquarters are paid overtime al-
lowances for late sitting and for at-
tending offices on Sundays and closed
holidays;
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(b) if not, the reasong therefor;
and
{e} whether Government propose

to make it applicable to the said
office?

The Deputy Minister of Defence
(Shri Raghuramaiah). (a) Yes, Sir.

(b) and (c). Do not arise.

Singareni Collieries

Shri T. B, Vittal BRae:

. Shri Morarka:

will Minister of Steel, Mines,
and Fuel be pleased to refer to the
reply given to Unstarred Question
No, 3684 on the Tth September, 1981
and state:

(a) whether Government have since
taken any decision regarding their
having the controlling interest in the
management of the Singareni Collie-
ries' Premier Coa] Mine Company;

and
(b) if so, the detaily thereof?

The Minister of Steel, Mines and
Fuel Sardar Swaran Singh): (a) and
(b), The matter is still under the con-
sideration of this Ministry, and a deci-
sion is expected to be taken soon.

Acquisition of Portland Hall im
Dalhousie for a Youth Hostel
*333. Shri Vidya Charan Shuokla:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that in
1955 Government had purchased a
two storied stone structure known as
Portland Hall, in Dalhousie, for con-
verting it into a youth hostel;

(b) whether it is a fact that the
Youth Hostel Association of India was
invited and had agreed to take up
the management and running of the
above hostel;

(c) whether it is a fact that in spite
of several representations made by
the Youth Hostel Association of India
the building in question was never
made available to them and was ulti-
mately declared by Government autho-
rities as unfit for use;
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(d) if so, the precise circumstances
under which this matter was allowed
to drag on for a period of nearly 6
vears; and

(e) what responsibility, if any, has
been fixeq for allowing this building
to fall into ruins together with rea-
gsons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (e). A two
storied property known as ‘Portland
Hall' in Dalhousie was purchased by
Government in May 1956 for the pur-
pose of establishing a youth hostel.

Soon after the purchase of the pro-
perty, the Youth Hostels Association
of India was asked to report if it
could renovate and use the property
as a youth hostel. The Youth Hostel
Association of India was willing to
do so only if the full non-recurring
cost and deficit in recurring expendi-
ture was met by Government.

As the Government of India did not
accept the condition of cent per cent
expenditure stipulated by the Youth
Hostels Association of India, the
question of not making the property
available in spite of several repre-
sentations made by the Association
does not arise. It is true that the
building is now reported by the CPWD
to be unsafe for use,

The Government of India wanted to
explore various possibilities to achieve
the best utilisation of the property.
These necessarily involved protract-
ed consultations with the Youth Hos-
tels Association of India, the State
Government of Punjab, the Tourist
Department of the Ministry of Trans-
port, the CPWD, the Bharat Scouts
and Guides etec.

The question of fixing responsibi-
lity for neglect, if any, which led to
the deterioration of the building since
it was purchased in May 1958, is un-
der consideration,

Cantonment Fund Servanis Rules

*334. Shri Chuni Lal: Will the

Minister of Defence be pleased to
state:
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(a) the steps taken by the Gov-
srament to incorporate changes in
the Cantonment Fund Servants Rules,
1937, in the light of the recommenda-
tions of the National Industrial Tri-
bunal in respect of dispute of Can-
tonment Board Employees; and

(b) whether the Ministry will asso-
ciate the All India Cantonment Board
Employees Federation’s representa-
tives before finalizing the changes?

The Minister of Delence (Shri
Krishna Menon): (a), Amendments
proposed to the Cantonment Fund
Servants Rules, 1937 in the light of
the Award of the National Industrial
Tribunal, are under consideration of
the Government. As the present pro-
visions of Cantonment Act, 1824 do
not confer on the Government power
to frame rules in respect of condi=-
tions of service of Cantonment Fund
Employees, the proposal to suitably
amend the Act is also under consi-
deration, '

(b) Amendments to the Canton-
ment Fund Servants Rules 1937 will
be published for inviting objec-
tions/suggestions from the persons
likely to be affected thereby before
these are finalized. The objections/
suggestions from the All India Can-
tonment Board Employees Federation
received in response to this prelimi-
nary Gazette notification will be con-
siderad by Government.

Steel Production

*235. Pandit D. N. Tiwari: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any enquiry hag been
made about the causes of the low
output at Bhilai Steel Plant and
verv low output at Rourkela and
Durgapur Steel Plants as compared
to those of IISCO and TISCO;

(b) it so, the reasons for the same;
und

(¢} whether there has been any
change or is proposed to have major
change in managerial personnel at all
the places?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Production in Bhilai as com-
pared to its rated capacity has not
been significantly low in comparison
with IISCO and TISCO. In any case,,
no enquiry is considered necessary at
this stage, since the Durgapur and
Rourkela a Steel Planis are still in the
initial stages of operation, The pro-
duction in all the three steel plants
is progressively increasing.

(¢) No, Sir.

Export of Steel

#336. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether Government have for-
mulated any long term policy for the
export of finished and semi-finished
steel;

(b) what are the details of the
same; and

() the foreign exchange expected
to be earned on this account?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). The internal requirements of the
country would be met with as first
priority. Export is intended to be al-
lowed only of such quantities of
finished and semi-finished steel as can,
from time to time, be spared for this
purpose. It is difficult at this stage to
estimate what the value of such ex-
ports will be.

History of Scientific and Caltural
Development of Mankind

*337. Shri H. N, Mukerjee: Will the
Minister of Eduocation be pleased to
state:

(a) whether the UNESCO History
of the Scientific and Cultural Develop-
ment of Mankind, volume I, has yet
to come out; and

(b} if so, whether tha necessary
corrections have been made in the sec-
tions appertaining to India?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The inaccuracies and inade-
quacies regarding the treatment of
India in the draft text of value I of
the History were pointed out to the
International Commission responsible
for the preparation and publication of
the History.

The International Commission com-
municated the views of Indian autho-
rities to the author-editors of volume
I for taking them into consideration
while preparing the revised texts. The
International Commission has also
given a general assurance that it will
pay special attention, both in the
body of the text of the volumes and
in the notes, to the views expressed
by the national authorities and in-
dividual specialists.

The extent to which the inaccura-
cies and inadequacies regarding the
treatment of India in volume I of the
History are actually rectified can be
known only after the published text
of this volume becomes available.

Plots in Delhi

*338, Shri Balraj Madhok: Will the
Minister of Home Affairs be pleased to
state:

(a) the total number of building
plots developed by Delhi Administra-
tion so far;

(b) what is the area of different
types of plots;

(c) what price per square yard has
been placed for different kinds of
plots; and

(d) what is the acquisition price
per square yard and the development
cost per square yard of plots of diffe-
rent types?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) 2,100 plots.
These have not been fully developed
but necesary services would be pro-
vided by the time allotments are
made.
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(b). The area of different types of
plots is as follows:

80 sq. yards.
100 5q. yards.
120 sq. yards.
125 sq. yards.
150 sq. yards.
200 3q. yards.
300 sq. yards.
340 sq. yards.
360 sq. yards,
500 3G. yards.
640 sq. yards,
800 5q. yards,

(e) For the 600 plots which are
‘being made available, in the first in-
stance, by ‘draw of lots’, to individuals
in the low income group, the following
rates have been fixed:

(i) Plots on Najafgarh Road.

Size Price per
$q. yards,
80 sq. yards Rs. 25
100 sq. yards Rs. 25
120 sq. yards Rs. 28
150 sq. yards Rs. 30
(ii) Plots on West of Safdarganj
Hospital:
125 sq. yards Rs, 35-
(d) he cost of acquisition, which

wvaries from land to land, is subject
‘to judicia] decisions of the District
Judge!High Court and, therefore, it is
not possible to indicate, at this stage,
as to what the actual cost of acquisi-
tion would be. However, for the pur-
poses of allotment of the 600 plots to
individuals in the low income group,
the pooled cost of acquisition in the
‘Najafgarh Road area has been taken
at Rs. 3 per sq. yard and that in the
Safdarjang area at Rs 5 per sq. yard.

The cost of development, inclusive
of overheads and interest charges,
works out to be Rs 7 per sq. yard,

In calculating the above rates, the
«cost of acquisition and development
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for the gross area has been distribut-
ed over the net plot area alloweq in
the layout plan approved by the com-
petent local authority. The percent-
age of net area to the gross area is
38 and 40 in the case of Najafgarh
Rom.i area and Safdarjang area, res-
pectively.

Physics of High Atmosphere

*339. Shri Kalika Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 231 on the 9th August, 1961 and
state:

(a) the results in detail of the
studies of the physics of the high at-
mosphere and of the outer space up
to 1000 Km of which a model has
been prepared by the Nainital Obser-
vatory;

(b) whether Nainital observatory
lacks essential equipments; and

(e) if so what is being done regard-
ing that in the further expansion pro-
gramme of the observatory?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No such model has been
prepared.

(b) and (c). It is proposed to se-
cure a 60" reflecting telescope when
foreign exchange is available.

Neyveli Project

*340, Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that pearly
25 workers lost their lives since
Neyveli Project work started;

(b) whether it is also a fact that
one Electrical Assistant died on the
12th November, 1961 in the Thermal
Plant; and

(c) if so, causes of the death?

The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a) Yes.
These workers lost their lives because
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of accidents during the period from
1987 to date.

(b) Yes; a helper of the electrical
plant died on 12-11-1861.

(c) He died owing to electric shock
while he was working on s teakwood
Pole, dismantling and connecting the
weather-proof line to the street-light
to enable a crane to pass through
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Steel Plant in Andhra Pradesh

Shri Eam Krishap Gupta:
Shri P. C. Borooah:
*343. { Shri N, M. Deb:
Shri Warior:
tsndur Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No,
168 on the 8th August, 1961 and state:

(a) whether final decision has been
taken for setting up a Steel Plant In
Andhra Pradesh; and

(b) if so, the result thereof?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) Does not arise,

Defence Production Conference

( Shri 8. M. Banerjee:
Shri Tangamani:
344, Shri P, G, Deb:
Shri Arjun Singh
Baadauria:
Shri P, C. Borooah:

Will the Minister of Defence be
pleased to state:

‘(a) whether a meeting of the
Defence Production Conference was
held in Delhi in September, 19861;

(b) if so, items discussed in the
meeting,;

(e) whether some production targets
were fixed; and

(d) if so, whether a decision was
taken to introduce new items for
production?

The Deputy Minister of Defence
(Shri BRaghuramaiah): (a) Yes, Sir.

(b) The Conference discussed the
following:

(i) Ways and means of accelerat-
ing the achievement of self
sufficiency as far as possible
for service requirements of
stores and equipment hither-
to being imported.

(ii)) The utilisation of capacity
both presently spare and war
reserve potential for manu-
facture of equipments for the
civil and public utility sector
and for production of items
now imported.

(iii) The question of reducing the
foreign exchange expenditure
as far as possible and also
earning foreign exchange by
exporting items manufactured
in the Defence Production
Organisations.
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(e¢) and (d). The Conference was
not intended to fix production targets
or to take decisions to specifically
designate new ilems for production.
The principal object was to focus
attention on the need for reduction in
foreign exchange expenditure without
affecting efficiency.

Scholarships to Students

[ Shrimati Ila Palchoudhari:
| Shri D, C. Sharma:
| Shri Hem Raj:
Shri Sarju Pandey:
Shri Kodiyan:
*345, < Shri Warior:
Pandit D, N, Tiwarl:
| Shrimati Maimoona

Sultan:
Sardar Iqbal Singh:
Shri Ram Krishan Gupta:

-Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 163 on the 9th
August, 1961 and state:

(a) whether the scheme for award-
ing a suitable number of scholarshipe
to students of outstanding ability has
since been finalised; and

(b) if so, the details thereof?

The Minister of Edocation (Dr. K.
L. Shrimali): (a) Yes, Sir.

{b) The details of the Scheme are
as follows:

(1) 2400 scholarships will be
awarded annually during the
Third Plan period, 1800 on the
results of School Leaving
examinations and 400 and 200
respectively on the results of
Inter and degree examina-
tions,

A quota has been allotted to
each State on the basis of en-
rolment at the relevant stage
of education.

(3) The selections will be made
strictly on merit as determin-
ed by the merit list of the
examining bodies in a State.

(4) The rates will be as follows:

Rs. 50, 75 and 100 p.m. for Inter,

(2
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Graduate and post-gradu-
ate studies respectively.
For first professional
degrees the rate will also
be Rs. 100 pm. For Ph.D.
the rate will be Rs. 200 p.m.
Those in residence will get
Rs. 10 p.m. more in each case.

(5) The rates of scholarships are
subject to a Means Test as
follows:

{i) Those scholars the income
of whose parents is upto
Rs, 500 pm. will get the
full scholarship.

(ii) Those scholars the income
of whose parents is above
Rs. 500 p.m. but not above
Rs. 1000 p.m. will get the
scholarship at half the
rates.

(iii) Those scholars the income
of whose parents is above
Rs. 1000 p.m. will not get
any scholarship but will re-
ceive a certificate testifying
to the fact that, had it not
been for the Means Test,
they would have received
the scholarship. Such can-
didates would, however, en=
joy the right of admission
to the appropriate educa-
tional institutions for fur-
ther studies like other
scholars.

(8) A scholarship once awarded
will be tenable till the com-
pletion of studies upto the
Research stage provided a
scholar maintaing a First
Class standard throughout,

(7) A scholar will be free to
follow any course of studles
anywhere in India.

National Institute of Education

*348. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether a National Institute
of Education has been set up by the
‘Government of India;

(b) if so, the set-up of the Institute;
and

(¢) what are its functions?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) to (¢). A na-
tional Council of Educational Re-
search and Training has been estab-
lished as an autonomous body and
five subordinate departments of the
Government of India have been
transferred to it. These depart-
ments will form the nucleus of the
National Institute of Education of
which the National Council of Educa-
tional Research and Training will be
the controlling Body.

The functions of the National
Council of Educational Research and
raining are:—

(i) To  establish a National
Institute of Education for the
development of  research,
advanced training (both pre-
service and in-service) of
educational administrators,
teacher educators and other
high level personnel required
for education, and the provi-
sion of Extension Services;

(ii) To establish and conduct
Regional Institutes in differ-
ent parts of the country for
the development of research,
training and extension in
general and for the develop-

ment of multi-purpose
secondary education in parti-
cular;

(iii) To act as a clearing house
for ideas and information on
educational research, training
and extension;

(iv) To advise the Government of
India, the State Governments
and other educational organi-
sations and institutes on
matters relating to educa-
tion.
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Geological Survey of West Bengal
by Stanvac

Shri Subodh Hansda:
347 Shri R, C, Majhi:
* 7 Shri Nek Ram Negi:
| Shri §. C. Samanta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Geological Survey
report of West Bengal by the Stanvac
hag been submitted to the Govern-
ment of India; and

(b) if so, what are the main fea-
tures of the report?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) The studies made in the Indo-
Stanvac Petroleum Project indicate
that hydrocarbon accumulations in
structural traps are either absent or
very difficult to discover. The tests
for stratigraphic traps have also not
given  favourable  results. The
Stanvac report concludes with the
view that further investment on pros-
pecting for stratigraphic traps in the
concession area might be very risky.

Central Board of Education

348 [Shri Ajit Singh Sarhadi:
| 8hri Ram Krishan Gapta:

Will the Minister of Education be
pleased to state:

(a) how far the scheme recom-
mended by the Second Pay Commis-
sion that there should be Central
Board of Education with affiliated
number of schools with uniform syl-
labus and common medium hag pro-
gressed; and

(b) the number and location of
schools to be opened?

The Minister of Eduocation (Dr.
K L. Shrimali): (a) A Central Board
of Secondary Education has been es-
tablished by re-constituting the exist-
ing Board of Secondary Education,
Ajmer.

(b) It is proposed to give grant-in-
aid to existing institutions in places
where there is a large concentration
of Central Government employees and
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other migratory population so that
these schools may provide courses
based on a uniform syllabus of the
Central Board. It is not proposed to
open entirely new schools if there are
already schools in an area. The
scheme is at present under discussion
with the State Governments and the
following towns have been provi-
sionally selected for its introduction:

. Bombay

. Calcutta

. Delhi

. Madras

. Allahabad
Poona

. Hyderabad
. Meerut

. Bangalore
10. Dehra Dun
11. Kurnool
12. Ambala
13. Shillong
14. Lucknow
15, Nagpur
16. Ajmer

2 O m s W e

17. Kanpur

18. Mandapalm
19. Trivandrum
20. Ranchi
21. Ahmedabad
22. Jaipur
23. Gwalior
24. Patna
25. Baroda

28. Karnal

27. Koraput (or Jagdalpur).

Mining of Manganese Ore Im
Madhya Pradesh

Shri P, C, Borooah:
*349 Shri P. G. Deb:
‘9 Shri Indrajit Gupta:
Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines
and Fuel be pleased to state:
(a) whether an agreement has been
reached between India and a British
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firm, the Central Province Manganese
Ore Company for the joint mining of
Manganese Ore in Madhya Pradesh
and Maharashtra;

(b) if so, what are the terms of the
agreement; and

(c) what action is being taken to
implement the stipulations of the
agreement?

The Minister of Mines and Oil (8hri
(K. D. Malaviya): (a) No, Sir.

(b) and (¢). Do not arise.
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Alleged Suicids of a Clerk in Delhl

[ Shri Bibhati Mishra:
Shrimati Ila Palchoudhuri:.
'Y Shri P. G. Deb:
[ Shri M. L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a clerk
Shri N, N. Bose employed as L.D.C.
in the Ministry of Education, Gov-
ernment of India, committed suicide-
by jumping from the North Block of
the Central Secretariat on Saturday,
the 23rd September, 1961; and

(b) if so, full details of the incident
together with the causes of the alleged:
suicide?

The Minister of Education (Dr-
K. L. Shrimali): (a) Yes, Sir.

(b) Shri N. N. Bose attended office
on the morning of 23-9-1961 as usual,
when he appeared to be his normal
self. However, at about 4'45 that
afternoon, Shri Bose jumped from the
Central Secretariat Building (North
Block) and died on the spot. Om

*351
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receipt of this report, the Welfare
Ofiicer of the Ministry went to the
site immediately.

The Police were later able to re-
cover some unmailed letters from the
person of the deceased and they
showed that he had committed suicide
on account of financial difficulties.
The deceased had also mentioned in
one of his letters that he was commit-
ting suicide because he could not
arrange the marriage of his younger
sister.

Emotional Integration

Shri Aurobindo Ghosal:
*352. { Shri Hem Barua:
Shri Raghunath Singh:
Will the Minister of Education be
pleased to state:

(a) whether the University Grants
'Commission have adopted any scheme
for emotional integration of India's
“University and College teachers; and

(b) it so, what are the details of
the scheme?

The Minister of Education (Dr,
K. L. Shrimali): (a) and (b). A
Seminar on National Integration was
organised by the University Grants
“Commission on 16th/17th April, 1958.
A Committee was set up by the Com-
mission to draw up a report and to
suggest concrete steps to be taken by
the Universities for the implementa-
tion of the recommendations of the
‘Seminar. One of the recommenda-
tions of the Committee reads:

“Every University and College
should ensure that an appre-
ciable proportion of teachers
are appointed from other
parts of the country. It
may be necessary to facilitate
this by giving financial assist-
ance to the teachers so ap-
pointed for meeting travel or
other incidental expenses.”

NOVEMBER 27, 1961
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This recommendation, along with
other recommendations of the Com-
mittee, was circulated by the Commis-
sion to the Universities for comments
in April, 1959. The recommendations,
with the comments received from the
Universities, were considered by the
Commission at its meeting held on
30/31st December, 1960. The Com-
mission noted that many of the
schemes already introduced by it in
the Universities met a number of
recommendations made by the Semi-
nar. With regard to the recommen-
dation regarding exchange of teachers,
it was suggested that to make these
exchanges really effective, teachers
should be encouraged to join other
Universities for fairly long periods,
and that in such cases they should be
fully compensated for all the inci-
dental expenses involved.

Construction of Coal Washeries

*353, Shri Vidya Charan Shukla:
‘Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) how many washeries are under
various stages of construction at pre-
sent; and

(b) in how many of them construe-
tion is progressing according to sche-
dule?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Three washeries; one each at Dugda,
Bhojudih and Patherdih.

(b) The washery in Dugda which
was to be ready by the beginning of
1961 is now expected to be commis-
sioned during December 19§1. The
Washery in Bhojudih is expected to
be commissioned as envisaged in the
contract. The contract for Patherdih
washery was awarded in June 1861
and according to the terms of the
contract, this washery is expected to
go into production by the Third quar-
ter of 1963. It may be mentioned
that Kargali washery has already
gone into production.
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Encroachment on Duties and Privileges
of Universities

*354 Shri Hem Barua: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to certain
allegations made by the Standing
Committee of the Inter-University
Board recently at Madras deploring
the trends towards encroachment on
the recognised duties and privileges
of universities by extra-academic
bodies; and

(b) if so, whether any probe was
made into these allegations and the
steps undertaken to see that “en-
croachment” of this sort is avoided
by all means?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The matter is being examined
in consultation with other Ministries
concerned,

National Industrial Tribunal

[' Shri Chuni Lal:
#355 4/ Shri Ram Krishan Gupta:
Shri S. M. Banerjee:
Wiil the Minister of Defence be
pleased to state:

(a) the nature ang details of steps
taken so far to implement the award
given by the Nationa! Industrial Tri-
bunal;

(b) whether all the provisions of
the award have been implemented;
(c) if not, the reasons therefor;

(d) the nature of provisions which
have not been implemented so far;
and

(e) the sieps taken or proposed to
be taken to implement them?

The Minister of Defence (Shri
Krishna Menon): (2a) to (e). The
award of the Tribunal was accepted
by the Government in toto and neces-

1442 (ai) LSD.—3.

sary instructions were issued to the
authorities concerned to implement it
with least possible delay. To avoid
delay in fixation of pay and payment
of arrears the local authorities were
advised to have pay fixation pro-
formae post-audited instead of pre-
audited. Employees of All the Can-
tonment Boards in India are now
getting pay in the revised scales.
Benefit of enhanced rate of contribu-
tion to the provident fund to bring
it at par with employees' subscrip-
tion, has also been given with effect
from 1st April 1960.

Implementation of certain provi-
sions of the award necessitated
amendments to the Cantonment Fund
Servants Rules, 1937 and amendment
to Cantonments Act, 1924. The
former are under the active con-
sideration of the Government and
amendments to the Cantonments Act,
1924 will be under-taken alongwith
other comprehensive amendments al-
ready under consideration of the
Government. The nature of provi-
sions which could not, therefore, be
implemented are:

(i) recruitment, promotion ete. of
various categories of Canton-
ment Fund Employees and
transfer of Supervisory Staff
and Sectional Heads of the
Cantonment Boards within
the State/Command.

(ii) medical attendance facilities.

(iii) other consequential amend-
ments and those to remove
administrative difficulties.

Rehabilitation of Ex-Military Person-
nel in Punjab

*356. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that the
discharged military personne] have
been very badly affected by the land
legislation in the Punjab as they can-
not get back their lands for cultiva-
tion from their tenants;

(b) whether it is also a fact that
this fact is the main handicap in get-
ting good recruits for the Army; and
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(c) the steps that Government pro-
pose to taks for the restoration of
land to ex-servicemen on their dis-
charge for self-cultivation?

The Minister of Defence (Shri
Krishna Menon): (a) It is a fact that
discharged military personnel owning
lands in the Punjab face certain
handicaps in getting back their lands
from their tenants under the exist-
ing Punjab land lzgislation.

{b) No difficulty has been experienc-
ed so far in getting good recruits
from the Punjab in adeguate num-
bers.

(¢) The Planning Commission, at
the instance of the Ministry of
Defence, have already recommended
to the Government of the Punjab, to
amend their land legislation so as to
remove the handicaps in question.
The final reply of that Government

is awaited.
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Gujarat Refinery

*358. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and
F].;el be pleased to refer to the reply
given to Starred Question, No. 206 on
the 9th August, 1961 and state the
result of negotiations held with the
Russian Government with regard to
Gujarat Refinery Project?

The Minister of Mines and 0il (Shri
K.I D. Malaviya): The negotiation: are
still being continued.

Coal Movement

[ Shrj S. M. Banerjee:
]._Shrl Hem Barua.

Will the Minister of St-el, Mines:
and Fuel be pleased to state:

*359,

(a) whethér a high level conference
was held in Delhi rceently to discuss.
a radical change in the pattern cf coual
movement in the country:

(b) if so, the details thereof;
() dec’sions taken;

.dy whether it is a fact that the
prices of coal and soft soke went up
in the month of October. 1961; and

(e) if so, steps taken hy {lovern-
ment to check the prices?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). A Coaml Conference was held on
September 13 and 14, !861. Among
the various points discussed was the
problem of the movement of coal and
the measures taken by Government
to step up this movement. These
measures are: a scheme of coal move-
ment by coastal shipping, creation
of coal dumps, liberalisation of move-
ment of coal by road, planned move-
ment in rakes and exploring the
possibility of certain industries swit-
ching over to furnace 0il. These
steps, which are being implemented
progressively, became necessary to
cope with the constantly growing
demand for movement of coal, which
the existing rail tramsport capacity
cannot meet.
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(d) and (e). The prices of coal and
soft coke are controlled under the
Essential Commodities Act, 1955 read
with the Colliery Control Order, 1945.
Government are not aware of prices
in  excess of the controlled prices
having been charged in the month of
October, 1961.

Increase in Retirement age of Service
Officers

Shrimati Ila Palchoudhuri:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state;

(a) whether it is a fact that a propo-
cal to further increase the pruriod of
extension of service of officers of the
armed forces beyond the prescribed
ag: of retirement is under the con-
sideration of the Government of India;
and

(b) if so, the details of the propo-
sal?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir. There
is no proposal for a general increase
in age. However, an advance in the
ege of retirement of Special List
Officers in the Army was recently
sanctioned.

(b) The age of retirement of all
Special List Officers except Masters-
at-Arms has been raised from 52 to
55 years. The age for Masters-at-
Arms has been advanced from 50 to
53 years.

Production of Crude 01l

[ Shri D. C. Sharma:
" Shri Vidya Charan Shukla:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Oil and Natural
Gas Commission is facing some diffi-
culties in the supply of equipment and
other organisational problems which
have arisen in the production pro-
gramme of crude oil; and

(b) if so, the steps taken to solve
the same?

1520

The Minister of Mifies und 0il
(Stiri K. D. Malaviya): (a) Some
delays have occurred in the schedule
of supply of egquipment. There are
no difficulties in the organisational
problems pertaining to production
programme.

(b) The Soviet authorities have
been requested to expedite the sup-
ply of equipment.

0il Exploration Programme
Shri P. C. Borooah;
Shri M. L. Dwivedi:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether a two-day meeting of
the Oil and Natural Gas Commission
was held in Dehra Dun on the 21st
and 22nd September, 1961; and

(b) if so, what decisions were taken
therein about the future oil explora-
tion programme?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The Commission reviewed the
programme of work in the III Plan
period in the light of latest develop-
ments with a view to increasing the
tempo of work and made recommen-
dations for consideration of Govern-
ment.

Strike in Durgapur Steel
Project

*363. Shri Awnrobinde Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the drivers of Durga-
pur Steel project went on strike on the
18th September, 1961; and

(b) if so, why?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) As a result of an alleged as-
sault by an outsider in an alteration

in the local bazar outside the Durga-
pur Steel Township one of the drivers
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of Project Transport died on the
morning of 18h September, 1961. This
caused considerable excitement
among the drivers and they stopped
work. They resumeéd work on 18th
afternoon.

Gas Fields in North West India

*364. Shri Vidya Charan Shukla:
Will the Minister of Steel, Miens and
Fuel be pleased to state:

(a) whether the commercial possi-
bilities of any gas fields in North West
India have been established; and

(b) if so, the particulars thereof?

The Minister of Mines and Oil (Shri
E. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Next General Elections

*365. Shri Hem Raj: Will the Min-
ister of Law be pleased to state:

(a) the truth in the news item that
in 1962 it is proposed to get the vote
on account passed by the newly elect-
ed Parliament in March, 1962 instead
of the old Parliament as done hereto-
fore;

(b) whether it is a fact that by
that time the election of the new Pre-
sident will not be held;

(¢) whether it is also a fact that by
that time the elections in the snow
bound areas will not be completed
and they will not be able to sit in the
House;

(d) by what time Government pro-
pose to take a decision in this mat-
ter; and

(e) by what time notification for
the third general elections is propos-
ed to be issued?

The Deputy Minister of Law (Shri
E. M. Hajarnavis): (a) to (e). On
the 3rd November 1961, the Prime
Minister made g detailed statement in
this House regarding the programme
of the forthcoming general elections.
Copies of the statement have also
been circulated to Members by the
Lok Sabha Secretarit.

NOVEMBER 27, 1961
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Report of World Bank Team

598. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the report of the World
Bank Team which visited India to
study capital market development in
India has been considered; and

-(b) if so, the action taken thereon?

The Minister of Finance (Shri
M. .orarjl Desai): (a) the report of
the Team has not yet been received.

(b) Does not arise.

Sahitya Akademi

599. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the amount of financial assis-
tance given by the Government of
India to Sahitya Akademi since its
inception;

(b) whether Government exercise
any check on the utilisation of the
afore-mentioned assistance; and

(e¢) if so, the manner in which the
amount was spent?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Rs. 30,81,315|-.

(b)Yes, Sir.

(c) Information is contained in the
Annual Reports of the Akademi which
are available in the Library of the
Parliament.

“Wonder World of Science”

600. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state the
up-to-date progress made in the pub-
lication of the nine volumes of “Won-
der World of Science' in Hindi and
other Indian languages?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
(Kabir): Volume I, Editions in Hindi,
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Bengali Marathi and Tamil have al-
ready been brought out with financial
assistance from Government.

Agreement has been entered into
for bringing out the editions in
Telugu, Gujarati, Malayalam, Oriya
and Urdu and the publishers expect
to release them for sale by the end of
December, 1961.

Volume II.

Agreement has been entered into
with the publishers for bringing out
editions in Hindi, Bengali, Marathi
and Tamil. The publishers expect to
release them for sale during January,
1962.

Volume III,

Agreement has been entered into
with the publishers for bringing out
editions in Hindi, Bengali, Marathi
and Tamil. The publishers expect to
release them for sale by the end of
February, 1962

Editions in other languages of
Volumes II & III and translations of
remaining Volumes will be taken up
later,

L

Polytechnics for Women
601, Shri Birendra Bahadar Singhji:

Will the Minister of Scientific Re- .

search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No, 191 on the 9th August,
1961 and state:

(a) whether a final decision has
since been taken about the location
of twenty-four polytechnics proposed
to be established in the country
exclusively for women;

(b) it so, what are those places;
and

(e) when -th&se; polytechnics are
likely to be established?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). The revised
plans of the States provide for 26
Womens' Polytechnies of which four
have started functioning this year at

Kakinada, Hyderabad, Bangalore &
Trivandrum.

The question of where and when
the rest should start is under the
consideration of the State Govern-
ments concerned.

Murders in Delhi

602, Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of murders com-
mitted in Delhi during the months of
May, 1961 to October, 1961; and

(b) the causes thereof?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
(a) 32.
() () Previous enmity . 7
(i¥) Tenant Land-lord dis-
Iputt . . . 1
(uf) Sudden quarrel 6

(fv) Matters concerned with
SeX a . .

(v) Disputes over money .
(vs) Causes not known

< aw

ToTAL: g 32

Steel Output

603, Shri Pangarkar:
Shri P. G. Deb:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total output of steel during
the period from 1st July to 3lst
October, 1961; and

(b) how it compares with the cor-
responding period of the year 19607

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Production of finished steel during the
period mentioned was 977,300 metric
tonnes.

(b) During the*corresponding period
in 1960, production was 718,700 metric
tonnes, so that there has been a
35% increase in output.
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Steel Quota for Maharashtra

604. Shri Pangarkar: Will the
Minister of Steel, Mines ang Fuel be
pleased to state:

(a) whether it is a fact that the
state Government of Maharashtra
have requested that their annual quota
of steel be increased;

(b) if so, the
demanded; and

(e) the decision taken thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir. The quota system of allotment
of steel is now in force only for
sheets (thinner than 14 gauge), wire,
hoops and tinplates. Consumers and
Stockists can place indents for their
requirements, for categories other
t1an those mentioned above, without
and quota certificate or authorisation.
The demands/Indents for relaxed
categories are planned in fill,

{b) and (c). Demands and allot-
ments of States’ quotas are received
and made only for sheets and wire.
The detail: of demand and allotments
to Maharashtra ~r» furnished below:

quantity of steel

(In Metric tons)
Demand  Alloument
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and half-ycor 1060-61 ° 51,924 26,179
st half-year 1961-62 50,398 22,316
nd half-year 1961-62 58,548 Not yet

made.

Just as in the case of other States,
it has not been poasible to meet the
demand in full as the awvailability of
restricted categorics is less than the
total demand.

Hindu Coaventien
605, Shri P. G. Deb: Will ibe
Minister of Home Affairs be pleased
to state:
{a) whether (fovernmend have seen
the resolutions of the Hindu Comwen-

tion held in Deihi in October, Iu61;
and
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(b) if so, action taken
resolutions?

on the

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Govern-
ment have seen the reports of the
proceedings of the Hindu Convention
which appeared in the newspapers.

(b) Government's policies on the
different matters mentioned in the
resolutions are well known and Gov=
emrient intend to adhere to them.

Practieal Training Stipends to Diploma
and Degree Holders

606. Shri Chuni Lal: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) when and on what basis Gov=
ermment selects students for Practical
Training Stipends from among the
Diploma and Degree holders of the
various technical Institutions in the
country; ang

(b) where they are given this train-
ing and for what period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Under the
Practical Training Stipends Scheme,
facilitiza are sccured in  various
industrial ostublishments, both Gov-
ernment and non-Government, either
by the Regiona] Offices of the Minis-
try or the Ministry direct as the case
may be. Thes: facilities could be
broadly divided into two categoriea:

(i) Regional facilities which are
available in all the regions;
and

(i) All-India facilities—the
special types of facilities
which are not available im
all the regions. .

The selection of students for bota
these categories are made after the
publication of the resuMs of various
metiintiong sometime  betwecn. Juip

and September. . .
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Each region has a Special Selection
Committee appointed by the respec-
tive Regional Committees for selec-
tion of candidates for Practical Train-
ing and selection is made purely on
merit on the basis of the recommenda-
tion of the Heads of the Institutions.

Selection for the regional facilities
are made from among the candidates
available from the institutions located
in the region whereas for the all-India
facilities seclections are made on an
all-India basis by the Special Selec-
tion Committee in the region in which
the particular facilities are awvailable.

The duration of the training is
normally between one to two years.

Credit Facilities for Rourkela BSteel
Plang

Shri N. M. Deb:
607. { Shri Warior:
| Shri P, G, Deb:

Will the Minister of Steel, Mimeg'and
Fuel be pleased to state:

(a) whether West Germany have
agreed to increase the credit fecilities
for the Rourkela Plant; and

(b) if so, the tarms of the
agreement?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The attention of the Hon'ble
Members is invited to the answer
given on the 22nd August 1961 in
reply to the Starred Queswen No. Bl8
by the Minister of Finance. A copy
of the statement made by him is laid
on the Table of the House. [See
Appendix 1, annexure No. 76).

Tours of Ministers

608. Shri Suzandhi: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any Cabinet Ministers,
Ministers of Stale end Deputy Minis-
térs visited and toured Niysore ‘Slate
dyring the months  of Cutober  &nd
November, 1961 ee far;

(b) if so, the names of the Minis-
ters; and .

(c) the amount; of T.A. and D.A.
claimed individually and also for theiwr
staff for these tours?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c¢). The information is being
collected and will be laid on the
Table of the House in due course
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All Indin Pelice Science Dongress

(Shri Bhree Narayan Das:

610, =ari wadha Raman:

ishri Indrajit Gupta:

Will the Mimister of Home AfNairs
be pleased to state:

(a) whether osminologists fram
all parts of the sowmmiwy met in an
A1l india Police Science Congroess at
Bombay m Beptember last;

(b) if so, whay were the subjects
diseussed; )
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(c) whether the Congress has made
any recommendations for the consi-
deration of Government; and

(d) if so, the important points of
such recommendation and the reaction
of Government in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A “Police Science Cong-
ress” held at Bombay in September,
1961 and attended by Police Officers,
Jurists, scientists, Administrators and
members of the public is reported to
have discussed the following sub-
jects:—

(i) Scientific techniques in police
work,

(ii) Criminal Law.

(iii) Organisation of
Criminal record.

Crime and

(iv) Organisation of crime preven-
tion.

(v) Problem of police
tmﬁo;:_,

(vi) Traffic control.

(vii) Policing in the rural areas.
(c) No.

(d) Does not arise.

adminis-

Stamp Duty for Enrolment of
Advocates

611 Slu'_i Ram Kri.?han Gupta:
Shri Kalika Singh:

Will the Minister of Law be pleased
to refer to the reply given to Unstarred
Question No, 490 on the 9th August,
1961 and state:

(a) the result of steps taken to have
uniform scale of stamp duty for en-
rolment as advocates in all States:

-
(b) whether State Governments
have implementeq the decision taken
at Brinagar Conference in June 1960
that both fees should not be mdre
than Rs. 500; and

(e) if so, names of such States?
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The Deputy Minister of Law (Shri
Hajarnavis): (a) to (c). The Govern-
ment of Andhra Pradesh have decided
to implement the recommendations.
of the Law Ministers’ Conference held
at Srinagar in June, 1960 and have
stated that steps would be taken very
soon to undertake the necessary
legislation for the purpose, The Gov-
ernment of Madhya Pradesh have
stated that they have reduced the
stamp duty on enrolment as an advo-
cate from Rs. 833/5/- to Rs. 625}!‘-
and that they have also remitted in
full the enrolment fee in case of per-
sons who were enrolled as advocates
before 1st November, 1956. They have
expressed their inability to reduce the
stamp duty further in view of the
funds required for the Third Five
Year Plan, The Government of Uttar
Pradesh have stated that they are not
in a position to accept any reductions
in the stamp duty payable by an
advocate on entry on the roll of the
High Court. The Government of
Maharashtra have stated that since
they are hard put to find resources
for the implementation of the Third
Five Year Plan, they are not inclined
to either reduce or remit the stamp
duty payable on enrolment as an
advocate. The Government of Orissa
have referred to section 50 of the
Advocates Act, 1961 and have stated
that under the provisions contained
therein, section 8 of the Indian Bar
Councils Act, 1926 requiring payment
of stamp duty before enrolment will
stand repealed on the date on which’
Chapter III of that Act comes into
force and that, according to the
changed circumstances, any question
of payment of stamp duty on enrol-
ment in pursuance of the Stamp Act
may not arise. The Government of
West Bengal have also referred to the
Advocates Act, 1961 and have stated
that the provisions in the Stamp Act
stand repealed by implication with the
coming into operation of that Act and
that no stamp duty is now payaple '
for enrolment as an advocate. The
remaining State Governments Thave
intimated that the matter is still under
consideration. - ‘e
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Commission on Hill Tribes of Assam

Shri Ram Krishan Gupita:
612. { Shri M, L Dwivedi:
Shri N, R. Muniswamy:

Will the Minister of Home Affairs
be pleased to state at what stage is
the proposal to appoint a Commission
to go into the question of giving au-
tonomy to the hil]l tribes in Assam?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): No decision has
yet been taken about the appointment
of such a Commission,

Reorganisation of Banks

613. Shri Ram Krishan Guapta: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 999 on the 14th August,
1961 and state:

(a) whether Government have re-
ceived the report of the Sub-Commit-
tee of Banks’ Association regarding
reorganisation of Banks; and

(b) if so, the details thereof and
action taken thereon?

The Minister of Finance (Shri
Morarji Desai): (a) The report has
not been received by Government.

(b) Does not arise.

Archaeological Excavations in Bikaner
Division

614, Shri Ram Krishan Gupta: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
refer to the reply given to Unstarred
Question No, 1443 on the 18th August,
1961 and state:

(a) whether programme for excava-
tiong for 1961-62 in Bikaner Dlvision
has been finalised; and

(b) it so, the details thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir..

(b) Excavations will be continued
at Kalibangan.
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Ruler of Gondol

615. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No, 678 on the 18th
August, 1961 ang state:

(a) whether Government have con-
sidered the report of investigations
regarding the arrest of Ruler of
Gondol under the Officia] Secrets Act;
and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) Yes.

(b) Government have decided that
the circumstances of the case do not
justify the prosecution of His Highness
the Maharaja of Gondol under the
Official Secrets Act.

Contractor of Himachal Pradesh

616. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 402 on the
9th August, 1961 and state:

(a) whether Government have made
investigations regarding the action
taken against the Contractor for forg=
ing Credit Notes issued by the P.W.D.
officials and thus withdrawing about
Rs. 2,50,000 in place of Rs. 17,000 from
the authorities; and

(b) if so, the result thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The case
is still under investigation,

(b) Does not arise.
Pending Cases of Violation of
Foreign Exchange Rules

[Shri S, M. Banerjee:
"LSIu'i Tangamani;

Will the Minister of Finance "be
pleased to state:

(a) whether pending ,cases of
foreign exchange violation have since
been finalised;.

617.
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(b) the total number of cases still
pending since lst January, 1960; and

(e) the number of those prosecuted
and adjudicated upon since 1st Jan-
‘uary, 19617

The Minister of Finance (Shri
Morarji Desai): (a) it is not clear
which pending cases are referred to.
The registration of the cases of viola-
tion of the Foreign Exchange Regula-
tion Act is a continuous process and
therefore all the cazes pending upto
a particular point of time cannot be
finalised at the same time. Moreover,
by their wery nature, such cases
require time for proper investigation
and action. Every effort, is however,
made by the Director of Enforcement
for expediting disposal of the pend-
ing cases,

(b) On the 1st November, 1961, 296
cates were pending with the Direc-
torate of Enforcement since 1st Janu-
.ary, 1960;

(e) 320 cases have been adjudicated
by the Dirsctor of Enforcement during
the period from 1st January, 1961, to
the 31st October, 1961. No prosecuticn
was launched by the Director of
Enforcement during the period.

Industrial and Non-Indastrial
Employees in Defence
Establishments

618. Shri S M. Banerjee: Will the
Minister of Dofence be pleased to
slate:

(a) whether final action hag since
keen taken to implement the various
recommendations of Shankar Com-
mittee which was appointed to re-
move discrimination between the
indus'rial and non-industrial em-
ployees working in Defence establish-
ments;

(b) if not, the reasons for the same;

{t) what are the rzcommendations
of ihis committee; and

{d) when this report was
submitted? !

The Minister of Defence (Shri
Krishna Menon): €%a) te (c). ' The
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recommendations of the Committee
regarding leave travel concessions
have been examined in the light of
the recommendations of the Second
Pay Commission and Government
orders have been issued removing
disparity in this matter between in-
dustrial and non-industrial employees.
Similar orders have also been issued
for the removal of social disparities
between these classes of employees on
the lines of the recommendations of
the Committee.

The recommendations relating to
medical leave, maternity leave, extra-
ordinary leave and casual leave have
also been examined in the light of
Second Pay Commission's report and
Government orders are expected to
issue shortly in regard to Defence
employees. Other recommendations
are still under examination and it
will be premature to discuose them.

(d) The report was submitted on
20th August, 1958

Cost of Steel Production

619, Shri S. M. Banerjee: Wil] the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether cost of production in
the three steel plants at Bhilai,
Rourkela and Durgapur is the same;
and

(b) if not, to what extent it differs?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) The three steel plants at Rour-
kela, Bhilai and Durgapur are still
in the early stages of production. A
realistic assessment of the compara-
tive cost of production can be made
only after the plants have been in full
production for some time.

Payments to Palai and Laxmi Bank
Depositors

( Shri 8. M. Banerjee:

"L Shri D, C. Sharma:

Will the Minister of Finance be
pleased to state: ' )

(a) whether "~ payments to the
depositors of Paiai’'and Laymi Banks
have been made; end

620.
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(b) if not, the reasons for the
delay?

The Minister of Finance (Shri
Morarji Desai): (a) 61,650 depositors
of the Palai Central Bank out of a
total of 76,686 had received cheques
of a total value of Rs. 73,06,937 upto
the 15th November, 1961 by way of
preferential dividends of Rs. 250 or
the balance at credit, whichever was
less Upto the 1i1th November, 1961,
similar payments through cheques
and money orders of the value of
Rs. 10,25,659 had been made to 8307
out of 17,538 gavings bank depositors
of the Laxmi Bank.

(b) The main reasons for the delay
are the strike by the employees of
the Palai Central Bank, which dis-
organised the work for some time,
and the difficulty in collecting the
records of the Laxmi Bank and wveri-
fying the amounts due to the deposi-
torg of that bank. The official liqui-
dators of the banks concerned are,
however, tring to expedite the pay-
ments to the extent possible.

Coal Dumps in Orissa

621. Shri Chintamoni Panigrahi:
‘Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether there was any discus-
sion with the Orissa Government
and the Coal Controller of the Gov-
ernment of India regarding the short-
age of coal in Orissa;

(b) whether any decision has been
taken to create coal dumps at four
places in Orissa, where goal will be
dumped by the Railways;

(e) if so, the
been selected: and

places which have

(d) the total quantity of coal to be
dumped at these places?

The Minister of Steel. Mines and
Fuel (Sardar Swaran Singin: (a)
Yes. The guestion uf supplies of coal
and coke to the State of Orissa, with
particular reference to Lhe setting »p
of coal dumps in that State, was His-

cussed between the Orissa Govern-
ment and the Coal Controller in
September, 1961.

(b), () and (d). The Government of
Orissa have tentatively decided to set
up coal dumps at Cuttack, Jharsu-
guda, Berhampore and Balasore. Since
the dumps have not yet started func-
tioning, it is not possible to indicate
at this stage the quantity of coal
planned to be moved to each of these
places.

Officers in States

622. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

{a) in which of the States posts of
District Magistrate Collector or posts
equivalent to those or higher than
those are held by officers of the State
Service and Cadre; and

{b) what iz the nature and number
of such posts?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Normally the posts of District Magis-
trates|Collectors and other adminis-
trative posis :nc..ded in the TA.S,
Cadres #: ‘o be held by LAS. Offi-
cers. However, when suitable cadre
officers are not available, State Civil
Service and other State Service Offi-
cers are allowed to hold these posts in
accordance with the provisions con-
tained in the I.A.S. (Cadre) Rule, 1954,

According to the information avail-
able with the Government of India,
the number of State Civil Service|
State Service Officers who were hold-
ing cadre posts in various States as
on 30th June, 1961 was 110.
Government Emp!oyees

learning Hindi
Shri P. G. Deb:
623 [ Shri Arjun Singh Bhadauria:
_Dr. Ram Sobhag Singh:

Will she Minister of Heme Aflairs
ba pleased to state; .

(a): how .many Central Govern-
ment Employees have completed
their learning of Hindi so far; and

Central
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(b) the amount
project till now?

The Minister of Home Affairs (Shri
Lal Bahadur Shastrl): (a) 78,820 em-
ployees have attended various courses
under the Hindi Teaching Scheme
including 1200 in Hindi type-writing
and stenography; ang 31,120 have
passed the prescribed examinations.

(b) Rs. 38,98,223 have been spent
upto the end of the financia] year
1960-61.

spent on this

Arrest of Pakistanis

624. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that two
Pakistani nationals travelling by a
Delhi-bound tfafri, were arrested by
the Government railway police at
Ambala on 8th September, 1961
under the Foreigners Act for in-
fringement of travel rules;

(b) if so, the details of the
arrest; and

(e) the action taken in the
matter?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a), (b) and (¢). The information is
being collected and will be laid on
the Table of the House as soon as
it is available.

Foreign Experts to assist in Coal
Production

Shri 5. C. Samanta:
625 Jl’Sll.rl Subodh Hansda:
"7 Shri Ramam:
| Shri T. B. Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) how many foreign experts are
at present at work te assist the
National Coal Development Cor-
poration in its coal production pro-
gramme;

(b) how many more experts and
from which ‘countries ‘they are
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expected to come and join in the
coal production Programme of the
N.CD.C, during the Third Five Year
Plan period; and

(c) what would be the terms
conditions of their services?

The Minister of Sieel, Mines ang#
Fuel (Sardar Swaran Singh): (a)
There are at present, three West Ger-
man experts, one British expert and
one T.C.M. expert assisting the Na-
tional Coal Development Corporation
in its coal production programme.

(b) and (c). Further experts are
intended to be obtained from U..S.A.
under the T.C.M. Programme, from
France under the Indo-French Techni-
cal Co-operation Programme and from
the United Kingdom under the
Colombo Plan. Certain experts will
also come from Russia and Poland to
work on the development projects
under the credit agreements entered
into with these countries. The exact
number of experts in each case will
depend upon the requirements of each
project, and will be settled by fur-
ther negotiations.

and

The terms and conditions under
which these experts are obtained are
in accordance with the agreements
reached with the countries concerned,
and generally provide for meeting of

local costs in India, such as daily
allowance, accommodation, medical
facilities and transport.
Scrap
626. Shri M, B, Thakore: Will the

Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the Report
of the First Secretary, Embassy of
India in Japan, published in the
Indian Trade Journal of the -20th
May, 1961 indicating that the C.LF.
Japan price of Indian scrap is higher
than the C.LF. Japan price of Ameri-

can scrap and that the Japanese buyers

prefer the high grade American scrap
to lo% grade Indian scrap;
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(b) whether it has been pointed
out %0 Government that fhe main
contributory to the high CIF-Japan
price of Indian scrap is the export
levy imposed on Indian shipments
and the low preference to Indian
serap is due to the fact that the
Indian exporters are not allowed to
proportion the inferior bundles with
good scrap; and

(¢) whether it is not the intention
of the Government to act on the
Report of the Indian Embassy and
facilitate improvement of Indian
scrap exports by abolishing the levy
as well as permitting to proportion
inferior bundles with a fair propor-
tion of heavy melting scrap?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.

(b) and (c). No fiscal levy is im-
posed on export of Indian scrap. Good
quality melting scrap can be utilised
by indigenous furnace owners. It is,
therefore, not the intention of Gov-
ernment to facilitate further the ex-
port of such scrap, at the expense of
the indigenous industry. A  scrap
Committee was appointed by Gov=-
ernment some time ago whose report
is expected very shortly, Any further
changes needed in the policy regard-
ing export of scrap will be made
only after the report of the Commit-
tec has been considered by Govern-
ment.

Turnings and Borings

627, Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the arisings, domestic consump-
tien and export of Turnings and Bor-
ings and Cast Iron Borings during the
years 1950 to 1960 and the first half
of 1961;

(b) whether it is a fact that the
July-December 1961, Scrap Policy sti-
pulates that the intending exporter of
every 100 tons of Turnings and Bor-
ings shall deliver tg the domestic fur-
nace owner nominated by the Iron and
Steel Controller 10 tons of Heavy
Melting scrap; and

(c) if the domestic furnace owners
can consume Turnings and Borings,
why is the exporter of Turnings and
Borings compelled to deliver a levy in
Heavy Melting scrap and how is this
levy on the export of the surplus
Turnings and Borings justified?

The Minister of Steel, Mines and
Fue]l (Sardar Swaran Singh): (a)
Figure of arisings and consumption of
Turnings and Borings and Cast Iron
Borings are not available. Export
figures also are available only from
1954 and are given below:—

Steel Cast Iron
Year Turnings Borings &
& Borings Turnings

(In Tons) (In Tons)

1954 4,215 .
1955 7,505 .
1956 9,952
1957 2,000 .
1958 18,864 e
1959 35,071 9,088
1960 48,496 22,466
1961 30,484 19,086

(Ist half)

(b) Yes, Sir.

(c) Demestic Furnace Users can
use only clean borings and turnings.
They do not use rusty borings and
turnings which are allowed for ex-
port. Scrap is collected by exporters
from various parts of the country. It
is, therefore, easier for the Furnace
owners to obtain the usuable scrap
thus collected direct from exporters.
This stipulation has been made to en-
courage maximum utilization of scrap
in the country.

-

Medium of Instruction in Delhi
University

[ Shri Ram Krishan Gnpta:
7\ Shri D. C.*Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1078 on the 30th
August, 1961 and state:

628.
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(a) whether Government have con-
sidered the proposal regarding the
medium of instruction in Delhi Uni-
versity; and

(b) if so, the result thereof?

The Minister of Education (Dr. K. L.
(Shrimali): (a) The matter is still
under the consideration of the Uni-
versity Grants Commission.

(b) Does not arise.

Education of Mentally-Peficient
Children

629, Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 2795 on the
30th August, 1961 and state:

(a) whether the experts Committee
appointed to study the problem of
education of the mentally-deficient
children in the country has submitted
its report;

(b) if so, the
made; and

recommendations

(¢) the action taken thereon?

The Minister of Education (Dr. K. L.
Shrimali): (a) Not yet.

(b) and (c). Do not arise.

UK. Invesiment in India

630. Shri B, C. Mullick: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 245 on the 9th August,
1961 and state:

(a) whether Government have
made any efforts to collect the infor-
mation regarding the amount re-in-
vested in India by UK. from profits;
and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). In rea-
lity there is no distinction between re-
tained profits and re-investments. The
information about retained profits
given in reply to part (¢) of Starred
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Question No. 245 answered in the Lok
Sabha on the 8th August, 1961 would
equally cover reinvestments.

Curbs on Speculation

631. Shri P. C. Borooah: Will the
Minister of Finanee be pleased to
state:

(a) whether a conference of the
Presidents of the various Stock Ex-
changes was held at Bombay in Sep-
tember this year to discuss steps to
eurb speculation;

(b) if so, what measures were evolv-
ed for the purpose; and

(c) what progress has been made
so far in this direction by the adop-
tion of such measures?

The Minisier of Finance (Shri
Morarjl Desai): (a) and (b). At the
conference of the Presidents of th=
various recognised Stock Exchanges
held at Bombay in September last,
the Finance Minister stated that
Government did not desire to un-
necessarily interfere with the inter-
nal autonomy of the stock markets,
so long as they themselves evolved
effective measures to check over-
trading and speculative activities. It
was agreed at the conference that
a Standing Committee of the Presi-
dents of the different recognised stock
exchanges should be constituted with
the Deputy Secretary incharge of the
Stock Exchange Division of the Min-
istry of Finance as the convener, to
advise Government on the various
aspects of the stock market regula-
tions.

(c) The first meeting of the Com-
mittee of the Stock Exchange Presi-
dents was held at Bombay on the
4th  October, 1961. The Committee
approved of a system of margins
under which margin deposits at
graded rates starting from 2% to
30% are to be levied on the business
of every member which remains out=
standing at each settlement Further,
whenever the price of any share rises
or declines by 10% or more over the
price fixed at the time of the previous
clearing or rises or declines by 15%
or more over the price fixed at the
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clearing preceding the previous clear-
ing, a margin deposit equal to 50 p.c.
of the price variation would be pay-
able on the outstanding transactions of
each member. Under this scheme a
member is entitled to call for these
deposits from his clients. This scheme
of automatic margins has the advan-
tage of becoming operative immediate-
ly on any hectic rise or fall in the
market. The scheme will shortly be-
come effective on all the recognised
Stock Exchanges.

Amendment of Law regarding Con-
tempt of Court

[ Shri P, C, Borooah:
7\ Shri Aurobindo Ghosal:

Will the Minister of Law be pleas-
ed to state:

632.

(a) whether a departmental Com-
mittee has been set up to make sug-
gestions for amendment of the law re-
lating to contempt of court;

(b) if so, what is the constitution
of the proposed committee; and

(c) the precise terms of reference?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, Sir.

(b) The composition of the Commit-
tee is as follows:—

(1) Shri H. N. Sanyal, Addi-
tinnal  Solicitor General

(i) Dr. Waman Sheodas Bar-
lingay, Member of Parlia-
ment - . - - Member

(#i1) Shri  G. R. Rajagopaul,
Special Secretarv and Mem-
ber, Law Commission, Minis-
try ot Law, chlslltl:\'c
Department .

(iv) Shri L. M. Nadkarni,
Jrine Sezeerury, Mnmry of
Home Afiairs .

(v) Shri H. C. Dagi, Toint
Secratary and Legal Adviser,
Ministry of Law, Depart-
ment of Legal Affairs

Chairm~g

Member

Mcmber-
Secretary

L1544

(c) The terms of reférence of the
Committee are as follows:—

(i) to examine the law relating
to contempt of courts generally
and, in particular, the law relating
to what constitutes contempt and
the law relating to the procedure
for the punishment thereof;

(ii) to suggest amendments
therein with a view to clarifying
and reforming the law, wherever
necessary; and

(iii) to make recommendations
for codification of the law in the
light of the examination made by
the Committee.

Aid to Theatre Organisations
in Punjab

633. Shri Ajit Sinzi Sa hadi: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any assistance has been
given to theatre organisations in
Punjab during 1961-62 so far; and

(b) if so, to whom and how much?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir
Rs. 980|- to the Indian Cultural So-
ciety, Amritsar.

Production of Axles and Wheels im
Duargapur

634. Shri Ajit Singh Sarhadi: Will the:
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what is the progress in the
production of axles and wheel sets
at Durgapur Steel Works and how far
it would be able to meet Indiamns
railway requirements; and

(b) what steps are being taken to
make India self-sufficient in this
regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
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(b). The Wheel & Axle Plant at
Durgapur started its trial production of
axles during this month and is expect-
ed to start regular production of wheel
sets by about March 1962. Initially the
capacity of the plant will be 45,000
wheel sets per annum which is propos-
ed to be expanded to 75,000 wheel sets
per annum. The production in the ex-
pended wheel & axle plant at Durga-
pur along with the production in the
TISCO’'s Works at Jamshedpur is ex-
pected to meet the anticipated require-
ments of the Indian Railways.

Aid to Artists and Men of Letters In
Punjab

635. Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of artists and men
of letters being given aid in Punjab
under the scheme for giving financial
aid to hard-up artists and authors or
their dependants; and

(b) the total applications pending
disposal in this connection?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Three.

(b) Four from Punjab.

Coal for Punjab

Shri Ajit Singh Sarhadi:
Shri D, C. Sharma:
'} Shri Ram Krishan Gupta:
| Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel pe pleased to state:

636,

{a) whether Punjab Government
have made a representation against
fixation of -coal quota on 1960-basis
when owing 1o transport botileneck
for which the State Government was
not at fault, Punjab got lesser sup-
plies;

(b) whether it is also a fact that
coal shortage in the State is causing
serious repercussion on the develop-
ment of industries; and
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(c) if so, what steps are being
taken to better the position?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Like many other State Govern-
ments, the Punjab Government com-
plained about shortage of coal and its
adverse effect on industries. Govern-
ment have already taken the following
measures which are expected to result
in increased movement of coal to
various States, including Punjab.

1. Movement of coal by the rail-
cum-sea route from the Bengal-Bihar
fields to the coastal States in the South
and Western India. The intention is
to attain a target of total movement of
2 million tons in this manner, as the
requisite shipping space becomes
available.

2. Diverting short distant traffic of
coal to road.

3. Introducing seven-day loading in
all collieries.

4. Creating coal dumps at suitable
consuming centres. Two such dumps
have been set up already in Punjab.

5. The movement capacity in the
direction above Mughalsarai has been
increased from 1900 wagons per day
to 2100 wagons per day from July,
1961. Movement of coal to Punjab is
in this direction.

faeet #t mafaga afemai

g3, =t WwISTEAIT WTERT ¢ FUT
ngwtd w4 ag AAGH & PO FG
fF

(%) faedi #1 wafags afeaqi
1 #iwga 1 ¥ F19I9 H 79 a9
o FuT st gf &

(m) fFadi #F FAFE
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(W) =@r adi i€ FremT HEIT
& faarordim & fomdr swfaga afedi
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Royalty by Coal Mines

644, Shri P.  C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether a decision has recent-
ly been taken on the payment of
royalty by coal mines;

(b) if so, what is the decision; and

(¢) how it will affect the prices of
coal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Royalty is payable to State
Governments at rates prescribed in
the Mines and Minerals (Regulation
& Development) Act or in the indivi=
dual instruments of leases. The rates
of royalty can be revised and such
a revision is one of the factors which
is ordinarily considered in fixing the
prices of coal.
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Chemical Engineering Training
Centres
Shri D. C. Sharma:
" | Shri Damani:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether a proposal to set up @
more Chemical Engineering Training
Centres for training in chemical en-
gineering is under consideration; and

(b) if so, the decisipn taken in this
regard?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) and (b). Yes, Sir, The pro-
posal is under consideration of the
All India Council for Technical Edu-
cation.

Coal from Giridh Mines

646. Shri Vidya Charan Shukla: Wil]
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation has re-
fused to accept coal produced from
the Giridih group of mines; and

(b) if so, what were the reasons
given for non-acceptance?

The Minister of Steel, Mines and
Fu~l (Sardar Swaran Singh): (a) and
(b). There was no such refusal from
the Damodar Valley Corporation.
What happened was that supplies of
coal to the thermal power staticn of
the DV.C. from Giridih group of
mines were discontinued after March
31, 1961, as the movement by rail was
considered irrational and against ope-
rational convenience. The Coal Con-
troller has made suitable alternative
arrangements for supply of coal to the
power station.

Suspension of D.S.P. in Manipur

647. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether it is a fact that a
D.S.P. of the Manipur Administration
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has been suspended from service for
committing rape, molestation of
women and house trespass, criminal
intimidation angd beating; ang

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes. There was no complaint of rape.

(b) A case under sections 342/323/
506/220 1P.C, was registered by the
police on 18th September, 1961. The
officer concerned has been placed
under suspension on 20th September,
1961,

Indian Institate of Technology,
Kharagpur

648. Shri Jhulan Sinha: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total expenditure incurred
during the last five years on the
Indian Institute of Technology,
Kharagpur and the total number of
students passing out of that Institute
during the period;

(b) how many of the products of
the Institute have been absorbed in
Government service; and

(e) whether there is any estimate
of those still unemployed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) During the 5 years from
1956-57 to 1960-61, the expenditure on
the Indian Institute of Technology,
Kharagpur, was as follows:—

Rs.
Non-Recurring 2.72,76,232
Recurrirg . 1,82,04 851
ToraL 4.54 81,083

The total number of studerts passing
our werel—

Grraduates - . 1,528
Post-graduates . . 558

ToTAL . 2 ok6
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(b) 501 students passing out of the
Institute were absorbed in Govern-
ment service,

(¢) According to the information
available with the Institute, none of
the products upto the year 1960 is
unemployed.

Aid to Orissa for Flood Relief

649, Sori Supakar: Will the Minister
of Finance be pleased to state the
total aid given by the Government of
India to the Government of Orissa for
flood relief operations this year?

The Minister of Finance (Shri
Morarji  Desai): The question of
Financial aid from the Government of
India to the Government of Orissa
during the current financial year for
flood relief operations is under consi-
deration.

Flood Relief in Orissa

650. Shri Supakar: Will the Minister
of Defence be pleased to state the total
expenditure incurred by the Defence
Department in the flood-relief and res-
cue operation in Orissa this year
specially in air-dropping of food pac-
kets and other similar operations?

The Minister of Defence (Shri
KErishna Menon): The cost of relief
measures, as assessed .uptill now, is
Rs. 1,04,300.72 nP. The entire expen=-
diture is recoverable from the State
Government.
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Wealth Tax

653. Shri Khimji: Will the Minister
of Finance be pleased to state:

(a) the changes in the amount of
wealth assessed for wealth-tax, year-
wise, since wealth-tax was levied; and
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(b) the respective changes in the
number of assessees during the
same period?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
information is being collected and will
be placed on the table of the House
as soon as it is available.

Wagons for Coal

654, Shri Khimji: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) the number of wagons allocated
for the movement ef eocal, region-
wise, during January—September,
1961 wis-a-vis, January—September,
1960; and

(b) the steps taken or proposed to
be taken to increase their number?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
statement showing the despatches of
coal to the various States during the
periods January to September, 1960
and January to September 1961 is
laid on the Table of the House. [See
Appendix 1, annexure No. 78.]

(b) The following measures have
been taken to increase supplies of coal
to the various States:—

(i) The rail transport capacity
for coal movement from Bengal|
Bihar fields has been increased by
200 wagons per day from July
last,

(ii) In addition to whatever can
be moved by rail, movement of
coal to Southern and Western
parts of the country has been
planned by the rail-eum-sea route
vig Calcutta port.

(iii) Movement in block rakes
is being arranged in the case of
industries having low priorities
for example, brick burning and
small scale industries.

(iv) Coalfields in the Central
India are being developed in the
Third Plan so that nearby States
may get their supplies from these
fields and the long haulage from
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Bengal/Bihar fields may be
avoided.

(v) Coal dumps are being set

up at suitable consuming centres
by the various States.

(vi) Movement of coal and soft
coke by road has been liberalised.

(vii) The daily coal loading tar-
get is being increased from 6535
wagons in 1961 to 6925 wagons in
1962.

Revision of Lists of §.C. and S.T.

J Shri Kumbhar:
7 Shri Chintamoni Panigrahi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 3248 on the
4th September, 1961 regarding revi-
sion of Scheduled Castes and Schedu-
led Tribes lists and state the nature
of action taken thereon so Tar?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): The
proposals of the State Governments,
for the revision of lists of Scheduled
Castes and Scheduled Tribes are being
scrutinised in consultation with the
Commissioner for Scheduled Castes
and Scheduled Tribes and the Regis-
trar General of India.

655,

Rolled Cold Products of Rourkela
Plant

656. Shri P. C. Borodah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether manufacture of rolled
cold products has recently commenced
at Rourkela Plant; angd

(b) if so, what is the plant’s pro-
duction capacity for such articles and
what is the present actual production
at the plant?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir, very recently.

(b) The production capacity of the
plant is 220,000 tonnes per annum and
the present production is about 1200
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tonnes per month. This is because
production has only just commenced.

Scholarships in India to Students
from Asian Countries

657. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of scholarships pro-
vided for 1961-62 for students from
Asian countries for study in India;

(b) the details of the same; and

(¢) whether it is proposed to in-
crease the number of scholarships?

The Minister of Education (Dr. K. L.
Shrimali): Information is being col-
lected and will be placed on the table
of the House in due course.

Election Expenses

858 Shri B. C. Mullick:
* | Shri Kumbhar:

Will the Minister of Law be pleased
to refer to the reply given to Un-
Starred Question No. 520 on 9th
August, 1961 and state:

(a) wlether the decision with regard
to: the bearing of the entire election
expenses by the Central Government
in Orissa and Kerala States to Lok
Sabha has been taken by anow; and

(b) if so, what is the nature of de-
cision taken?

The Deputy Minister of Law (Shri
Hajarnavis): (a) A decision regarding
the sharing of the expenditure to be
incurred by the Government of Orissa
in connection with the forthcoming
General Elections to the Lok Sabha
has been taken. There was, however,
no such proposal in respect of the
State of Kerala.

(b) It has been decided that the ex-
penditure involved in connection with
the conduct of the mid-term elections
to the Orissa Legisiative Assembly,
bye-election to the Lok Sabha from
the Chatrapur Parliamentary Consti-
tuency (which was held simultanecusly

with the mid-term elections) and the
Third General Elections to the Lok
Sabha will be shared between the
Government of India and the Govern-
ment of Orissa in the ratio of 21:20.

Enquiry into Activities of Ram Roop
Vidya Mandir, Subzimandi, Delhi

659, Shri Kunhan: Will the Minister
of Eduocation be pleased to refer to
the reply given to parts (e) and (f)
of Unstarred Question No. 2804 on
30th August, 1961, and state:

(a) whether Directorate of Educa-
tion have taken any steps to see that
their decision as given in their letter
No. 2(10)RRVM|1{15(1|61|3489 of 1T7th
July, 1861 is implemented by the
authorities of the Ram Roop Vidya
Mandir Higher Secondary School,
Kamla Nagar, Delhi:

(b) if so, the steps taken; and

(c¢) whether the above decision has
been implemented since then?

The Minister of Education (Dr. K
L. Shrimali): (a) to (c). The school
mangement has not, yet implemented
the decision conveyed to them im
Directorate of Education’s letter of
17th July, 1961 and it has preferred an
appeal against that order, which is
under the consideration of the Delhi
Administration.

Bhilai Steel Plant

660. Shri Aurobindo Ghosal: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether C.I. Skulls coming out
of the Stee] Plant of Bhilai are sold %
any private firm; and

(b) if so, on what terms and com-
ditions?

The Minister ¢f Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) At controlled rates. Ceriaim
facilities such as loading, breaking,
accommodation to workers etc, were



1561 Written Answers

given to parties for which adminis-
trative charges were levied with their
consent.

Relaxation of Steel Control

661. Shri Bibhuti Mishra: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Govern-
ment are proposing to relax the steel
control in some respects; and

(b) if so, the nature of the relaxa-
tion and the reasons for this step?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Due to easier supply position,
control over distribution of categories
of steel other than sheets (thinner
than 14 gauge), wire, hoops, and tin-
plates, has already been relaxed.
Consumers and Stockists are now per-
mitted to indent for their requirements
of the relaxed categories without the
necessity of obtaining quota certificate,
Further the relaxation will be made
to cover more and more categories as
and when the supply position im-
proves.
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City Compensatory Allowance to
Officers in Delhi

663. Shri Subiman Ghose: Will the
Minister of Finance be pleased to
state:

(a) whether city compensatory
allowance used to be paid to the Class
1 and 11 Officers in Delhi and New
Delhi before Delhi and New  Delhi
were declared as ‘A’ class city;

(b) if so, the average amount in-
curred annually for that,;

(e¢) whether the said officers are
paid city allowances after Delhi and
New Delhi have been declared ‘A’
Class City; and

(d) if so, the number of such officers
class-wise and the average amount
expected to be incurred annually?

The Minister of Finance (Shri
Morarji Desai): (a) and (c). Before
Delhi was declared as an ‘A’ Class
City, Class I and Class II Officers ‘n
Delhi and New Delhi drawing pay
below Rs. 500 p.m, were eligible to
draw the prescribed city compensatory
allowance subject to a maximum of
Rs, 10 p.v. Marginal adjustments had
been provided in the case of those
drawing pay upto Rs. 509 per month.
With the upgradation of Delhi as an
‘A’ Class City with effect from the 1st
July, 1961, Class I and Class II Officers
in Delhi and New Delhi, irrespective
of their pay, have become eligible to
draw city compensatory allowance at
the rate of 8 per cent. of pay subject
to a maximum of Rs, 75 rM,

(b) and (d). The information is
not readily available. It is considered
that the time and labour involved in
the collection of the information may
not be commensurate with the result.
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Proceedings against a Director of State
Bank of India

Shri Ram Krishan Gupta:

664, / Shri Agadi:

Shri Siddananjappa:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 846 on the 22nd
August, 1961 and state:

(a) the result of adjudication pro-
ceedings initiated against a Director
of State Bank of India; and

(b) whether any action has been
taken against him so far?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The ad-
judication proceedings initiated against
the Director of the State Bank of
India have reached he concluding stage
and orders will be passed shortly.

Barauni Refinery

665. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
India have reached the concluding
stage and orders will be passed
shortly.

(a) whether the cost estimate of
Barauni refinery has since been finalis-
ed; and

(b) if so, the details thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) not yet, Sir.

(b) Does not arise.
0il Pipe-line

666. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No, 732 on
the 10th March, 1961 regarding oil-
pipe-line from Cambay, to Bombay,
and state:

(a) what further progress has been
made in the examination of the pro-
posal;

(b) whether there has been any
satisfactory settlement or progress in

regard to the negotiations for supply
of India produced crude oil to the
Bombay refineries; ang

(c) whether any decision has been
taken on the issue of allowing the
foreign o0il companies to expand their
capacity in order to take over crude
0il?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) After further
consideration it was decided that a
pipe-line from Cambay to Bombay
was not necessary.

(b) Negotiations are in progress but
haye not yet reached the conclusive
stage,

(¢) Does not arise.

Bhilai Steel Plant

667. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question Ne. 1160 on
the 28th March, 1961, regarding Offi-
cers of the Bhilai Steel Plant and state
the nature and outcome in respect of
those investigations which have been
completed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Inves-
tigations have been completed in four
cases. Two of these cases have been
taken to Court for prosecution and
these are sub-judice. The third case
has been dropped as there is not suffi-
cient justification for action against
Officers concerned. The fourth has
been referred to Hindustan Steel Ltd.
for consideration and necessary action.

The investigations which were con-
ducted by the Special Police Establish-
ment related mostly to allegations of
corruption and dereliction of duty.

Construction at Baraoni Refinery

668. Pandit D. N. Tiwari: Will the
Minister of Steel, Mines ang Fuel be
pleased to state:

(a) whether construction at Barauni
(Indian refineries) had to be stopped
due to the heavy rains of Hathia in
Bihar and consequent floods; and
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(b) whether there has been any

damage to Refinery’s property?

The Minister of Mines and 0Qil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Mo significant damage has been
.done,

Pay Scales of Teachers of Technical
Institutes

669. Shri Agadi: Will the Minister of
‘Scientific Research and Cultural
Affairs be pleased to refer to the reply
given to Unstarred Question No. 2077
won the 22nd August, 1961 and state:

(a) whether the revised scales of
pay recommended by the All India
Council of Technical Education of
degree colleges and diploma institu-
tions have since been implemented in
Mysore, Madras, Kerala, Maharashtra,
‘Gujarat, Uttar Pradesh, West Bengal,
Bihar, Origsa, Jammu & Kashmir
States:

(b) whether any of the remaining
‘States have implemented the recom-
:mendations;

(¢) if so, the names of those states;

(d) the reasons for the delay in im-
plementing th: recommendations of
the Council;

(e) whether the Government of
India have given any direction or ad-
vice to the State Governments for its
implementation; and

(f) if so, to which States and their
reactions?

‘The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir. Not yet.

(b) and (c). Yes. Andhra Pradesh,
Madhya Pradesh, Assam and Rajas-
than., Punjab also has accepted the
scheme,

(d) The State Governments are still
considering the scheme,

(c) and (f). No specific direcive
has been issued to any State Govern-

|
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ment but the Central Government has
impressed on all States the need to
improve salary scales.

Garden around Samadhi of Rani
Chennamma at Bail Hongal (Mysore)

( Shri Agadi:
670.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Government have offered to
lay a garden around the Samadhi of
Freedom  Struggle Heroine, Rani
Chennamma, at Bail Honga, Belgaum
District, Mysore State, in case the
State Government could not do so;

(b) whether it is also a fact that
the State Government have approa-
ched for additjonal funds ip this
connection;

(c) the nature of the decision taken
in this regard; and

td) when the work is likely to be
taken up?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.

(b) and (c). All expenditure in
connection with the erection of memo-
rials etc. in the States is to be met
by the State Governments themselves.

(d) Government of India have no

information.

Delhi University Employees

671. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whether all the employees of
the Delhi University have been given
the ‘A’ Class City allowances;

(b) if not, the particulars of those
employees who have not been given
these benefits;

(e) whether Government have re-
ceived any petition from the Delhi
University and colleges Karamchari
Union; and
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(d) if so, the decision taken thereon?

The Minister of Education (Dr. K, L.
Shrimali): (a) Yes, Sir.

(b) Does not arise.

(c) A copy of a letter addressed to
the Registrar, University of Delhi, by
the General Secretary, University and
College Karamchari Union was receiv-
#d in the Ministry on the 11th Septem-
ber, 1961.

(d) A copy of a memorandum re-
ceived from the Karamchari Union in
the office of the University Grants
Commission on the 2fth September,
1961 has becn sent by the Commission
to the Delhi University for examining
the demands and taking necessary ac-
tion thereon. The matter is receiving
consideration of the authorities of the
‘Delhi University, but the scales of pay
and allowances of the non-academic
staff of the University and its consti-
tuent colleges have ben revised by
the University Grants Commission
with effect from the 1st July, 1959 and
brought on par with those for the
corresponding staff of the Central
Government.

Police in Delhi

672. Shri Kunhan: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that instruc-
tions were issued to all the Police
stations in Delhi and New Delhi to
register all the complaints and to take
necessary steps even if the case refer-
red to some other police station;

{(b) if so, when these instructions
were issued,

(¢) whether Government’s attention
has been drawn to a writeup in the
Times of India, Delhi on 23rd Octo-
ber, 1961 under ‘City Limits’;

(d) if so, the details of incidents
referred to; and

(e) the steps taken in the matter?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Yes. Instructions in this regard have
been issued from time to time. De-
tailed instructions were issued in
March 1959 and reiterated in May
1961.

(¢) to (e). Government have seen
the newspaper report in question. The
first incident wmentioned therein is
covered by the reply given to Starred
Question No. 1788 on the 1lth April,
1959. In so far as the other incident
is concerned, inquiries show that no
one approached the Roshanara Police
Station to lodge a complaint of the
type mentioned in the newspaper re-
port. There is no Police Station or
Police Post by the name of Jawahar-
nagar in Delhi.

Hindi Teachers in non-Hindi States

Shri Agadi:
673. { Shri Wodeyar:
| Shri Raghunath Singh:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Mysore
State Government have proposed
that the Government of India should
meet the entire expenditure on pro=-
viding Hindi teachers for all senior
primary schoolg in non-Hindi speak-
ing States;

{b) if so, what is the decision of
the Government of India in the mat-
ter; and

(c) what would be the estimated
expenditure  State-wise  for this
scheme of providing Hindi teachers?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.
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Employment of Siudenis during
Vacation

Shri Agadi:
4. { Shri Siddananjappa:
Wijll he Minister of Edueation bhe
pleased to state:

(a) whether any scheme hag been
evolved by which students would get
some employment during their vaca-
tions; and

(b) if so, what are the main lines
of industries where the students could
get employment during vacations?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.
Stainless Steel

“675. Shrimati Maimoona  Sultan:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the country’s present require-
ment for stainless steel per year;

(b) the present production capacity
in the country;

(¢) the production target for stain-
less steel under the Third Five Year
Plan; and

(d) what steps have so far been
taken for the implementation of the
scheme as envisaged under this plan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
About 15,000 tonms.

(b) Nil.

(c) By the end of the Third Five
Year Plan, the production target of
50,000 tons of stainless steel is aimed
at.

(d) Construction of Durgapur Steel
Project for manufacture of alloy steels
including 17,000 tons of stainless steel
hag already been taken up. Besides
this, the Tata Iron and Steel Company
have been issued a licence for the
manufacture of 20,000 tons of stainless
steel alongwith other alloy steels.
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Licensing of additional Units in under
consideration.

Coal Mines in J. & K.

676. Shrimati Maimoona Sultan:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether there is a scheme for
the development of coal mines in the
State of Jammu and Kashmir under
the National Coal Development Cor-
poration; and

(b) if so, what are the broad out-
lines of the scheme?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). There is no scheme for the
development of coal mines in the state
of Jammu and Kashmir under the Na-
tional Coal Development Corporation
as such. The State Government have
set up a Corporation called the Jamimu
and Kashmir Minerals Ltd., for the
development of the mineral resources
of the State and that Corporation have
appointed the Nationa]l Coal Develop-
ment Corporation as their consultants
for this purpose so far as coal mining
is concerned.

Secondary Classes for Non-Collegiate
Woman Students of Delhi

677. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

{a) whether the Delhi University
has started or proposes to start Sunday
Classes for non-collegiate woman
students of the University; and

(b) if so, the broad outlines of the
scheme?

The Minister of Education (Dr. K. L.
Shrimali): (a) The University has
started Sunday classes from the 24th
September, 1961.

(b) The courses of lectures for non-
Collegiate women students organised
by the Advisory Board of Women's
(non-Collegiate) Education are deli-
vered at Miranda House between
9-30 Ama. to 3-30 pm. on Sundays,
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by lecturers of the Women's Colleges
of Delhi University on a voluntary
basis, and the attendance at such
classes is also wvoluntary. There are
eight lectures in all, each being of
45 minutes’ duration. The lectures
dea] only with mmportant topics and
provide guidance to students.

Allowance to deposed Ruler of Basier

678. Shrimati Maimoona Sultan:
Will the Minister of Home Affairs be
pleased top state:

{a) whether Government  have
taken a decision on the question of
granting some allowance to the depos-
ed ruler of Bastar; and

(b) it so,
decision?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The matter is under
consideration.

what is Government's

Post-Matric Scholarships to Other

Backward Classes

679. Shri Basumatari: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that some
of the States have decided to award
scholarships to the post-Matric
students belonging to the Other Back-
ward Classes in the same way as in
the case of Scheduled Castes and
Scheduled Tribes, that is, irrespective
of division, 10 every student; and

(b) if so, the names of the States?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.
Post-Matric Scholarships o S.C. &
S.T. Students

680. Shri Basumatari: Will the
Minister of Education be pleased to
state:

(a) whether the amount of scholar=
ships to the post-Matric students be-

longing to the Scheduled Castes and
Scheduled Tribes had been the same
as was awarded from the Central
Government sipce it had been decentra_
lized;

(b) whether the amount of the
scholarships awarded to them varies
from State to State; and

(c) the amount allocated for the
purpose during 1961-62, State-wise?

The Minister of Education (Dr, K. L.
Shrimali): (a) No, Sir.

(b) Yes, Sir.

(c) Required information is given
in the statement laid on the Table of
the House, [See Appendix I, annexure
No. 79.]

Mineralg in Jammu and Kashmir

681. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 654 on the 18th
August, 1961 and state the progress
made in the preparation of a scheme
for the exploration and exploitation
of ‘mineral resources of Ladakh
(Jammu and Kashmir)?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Two parties of the
Geological Survey of India have
carried out traverse and reconnaissance
survey in parts of Ladakh district.

Indian Air Vielations by Pakistan

682. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the details of wviolations of In=-
dian air space by Pakistan in 1961 so
far; and

{b) how these
violations in 19607

compare with the

The Minister of Defence (Shri
Krishna Menon): (a) A statement is
laid on the Table of the House. [See
Appendix 1, annexure No, 80.]

(b) There have been 19 violations
so far in 1961 as compared to 16
violations in 1960.
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Public Access to Records

683. Shri H. N. Mukerjee: Will the
Minister of Eduacation be pleased to
state:

(a) whether Government have come
to any decisicn about the recommen-
dations of the Legislative Committee
regarding public access to records;

(b) whether Government have ac-
cepted the Committee’s recommenda-
tion regarding the urgency of Central
Legislation on the subject; and

(¢} whether the views of scholars
all over the country in this regard are
being g'ven due consideration?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Not yet.
The views of the wvarious State Gov-
ernments and the Central Ministries
concerned are still awaited.

(c) It is preswmed that the word
‘scholars’ refers to members of the
- Indian Historical Records Commission.
If so, the reply is in the affirmative.

Hindustan Steel Lid. Office in London

684, Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Hindustan Steel Limited have opened
an office in London;

(b) if so, what is the expznditure
incurred on this office during 1960-61;
and

(c) what are the main functions of
this office?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No, Sir. However, staff employ-
ed in the High Commission of India
in London by Goverrment in connec-
tion with Shipping and Coordination
work relating to Rourkela and Durga-
pur Steel Plants, has been transferred
to Hindustan Steel Limited with effect
from 1st September, 1961. The
expanditure incurred on this unit
during 1960-61, when this was under
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the control  of
Rs. 154,893,

Government was

(c) Work connecled with the Ship-
ping of plant and equipment, and
Coordination of supplies and financial
commitments in accordance with con-
tract provisions, in respect of Rour-
kela and Durgapur Steel Plants.
All-India Secondary
Conference

Teachers’

685. Shri Tangamani: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have re-
ceived copies of resolutions passed at
the All-India Secondary Teachers’
Conference held in Delhi in October,
1961;

(b) if so, what are their demands
and suggestions;

(c) whether Government have con-
sidered them; and

(d) the decision taken thereon?

The Minister of Education (Dr. K. L.
Sbrimali): (a) Yes, Sir,

(b) A copy of the English version of
the General Resolutions passed at the
Conference is laid on the Table of the
House, [See Appendix I, annexure
No. 81].

(c) and (d). The resolutions are un-
der examination.

Advanced Education for Artisans

686, Shri Hem Raj: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether there is any scheme for
the advanced education for artisans
who pass the three years junior techni-
cal training from Junior Technical
Schools; and

(b) if not, whether Government pro-
pose to frame any such scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. Students who
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have completed the Junior Technical
School course can be admitted to
Polytechnics,

{b) Does not arise.

Stipends for Children of Political
Sufferers

687. Dr. Samantsinhar: Will the
Minister of Education be pleased to
state:

{(a) the number of educational sti-
pends and the amount thereof that
have been given to the children of
political sufferers in the year 1961-62
State-wise, including the Union Terri-
tories;

(b) whather this grant of stipend
depends on the marks obtained by the
student-child of a political sufferer;
and

(¢) whether there is any restriction
imposed by the Centre, ‘not to give
this stipend to more than one child of
a political sufferer'?

The Minister of Education (Dr. K,
L. Shrimali): (a) Information will be
available after the expiry of the cur-
rent financial year and will be placed
on the table of the House,

(b) As the actual implementation of
the scheme is the responsibility of the
State Governments|Union Administra-
tions, it is a matter for them to decide.

(c¢) No, Sir,

Archaeological Remains for Konarak

688. Dr. Samantsinhar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the name and number of statues
and other valuable archaeoclogical re-
mains that have been removed from
Konarak in the post independent
period;

(b) the date of removing of each and
the place where they have been kept;
and

{e) whether the Suryanarayan sta-
tute that was removed from there in
the month of April, 1961 has been res-
tored there by now?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b).

No. Name of the Statue Date Where
of kept
remo-
val

1. Suryaimage (No. 2) 1950 National
of Chloride stone Muscum,
complete with a Delki.
pedestal  showirg
seven horscs.

2. Shekti of Varuna on 1950 Do,
Mckara

3. King Narasimha dis- 71950 Do.
coursirg with Bha-
gavatas,
4. Makara-mouthed spout 1950 Do,
5. Kirg  Narasimha 1950 Do,
worshippirg  Siva-
linga, Jaganrath
and Devi; with
Saiva and Vaishna-
va  teachers on  the
pedestal,
6. lsana Siva on bull 1950 Da..
7. Four-armed Vishnu 1950 Do,
standing
8. King Narasimhan on 1950 Do,
a swing. under an
arch, with musicians

9. King Narasimhan 1950 Do.
practisirg archcry.
10. Sandstone female 1950 Do.
musician
11. Image of Survanara- 1961 Archaeo-
yan logical
Survey of
India,
New
Dzlhi.

(¢) No, Sir. The image will be res-
tored after the Centenary Exhibition
of Archaeological Survey is over.

Writ Petitions in Mysore
High Court
Shri Agadi:
“’-{sm Wodeyar:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of Writ Petitions
filed by the Mysore State Government
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employees in the High Court for their
seniority and promotions under the
State Reorganisation Act since 1957
‘todate; and

(b) how many of them have been
decided and how many are pending
decision at present?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) 53.

(b) Number decided: 35.
Number pending: 18,

Excise Duty on Textiles of Sholapur
Spinning and Weaving Mills Ltd

690 Shri Agadi:
‘A Shri Wodeyar:

Will the Minister of Fimance be
‘pleased to state:

(a) the Excise and Surcharge Duty
amounts levied and collected on the
production of Textiles of the Sholapur
Spinning and Weaving Mills Ltd.,
Sholapur, Maharashtra State since
‘1951 to date, year-wijse;

(b) the values of productions of the
‘Textiles for the same period; and

(c) what is the wvalue of textiles,
year-wise, for the same period,
passed as damaged or otherwise and
the Duty levied on damaged and other
goods manufactured by the above
said Mills?

The Minister of Finance (Shri
Morarji Desai): (a) A statement con-
taining the available information is
laid on the Table of the House.
[See Appendix I, annexure No 82.]

(b) As there is specific duty on
cotton fabrics, the values of production
are not available in Government
records.

(c) We do not have information re-
garding the value of the Textiles pass-
-ed as damaged or otherwise. However,
.a statement showing the information
regarding the duty levjed thereon is
enclosed,
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Spare Parts for Army Mechanical
Transpert Vehicles

691, Sardar Igbal Singb: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 175 on the 9th August,
1961 and state:

(a) whether Government have since
examined the report of the Enquiry
Committee set up to enquire into the
deal with the Canadian firm which
supplies spare parts for army mecha-
nical transport vehicles;

(b) it so, what are the details of the
recommendations made by the Com-
mittee; and

(c) which of these recommendations
have been accepted by Government
and which are those that have been
rejected?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The exa-
mination of the report by Government
is not yet complete, It is, proposed to
lay a copy of the report on the Table
of the House and to make a statement
thereon during the current session.

Boot Plant in H. & S. Factory

692. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal to
start an apprenticeship course in Boot
Plant in H. & S. Factory, Kanpur;

(b) if so, the details fhereof; and

(¢) the date from which the appren-
tices are likely to be recruited?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) and (c). Do not arise.

Recommendations of the Second Pay
Commission

693. Shri Balraj Madhok: Will the
Minister of Finance be pleaseq to
state:

{a) whether it is a fact that the
Second Pay Commission in its Report,
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vide paragraph 41 of Chapter XII
(page 137), has recommended that in
the non-Secretariat offices Steno-
graphers attached to officers whose
staius is equivalent to that of 3 Deputy
Secretary to the Government may be
on the pay scale of Rs. 210—425;

(b) whether it is a fact that Second
Pay Commission in i's report, wvide
paragraph 40 of Chapter XII (page
137), has recommendeq that while
providing senior grade Stenographers
to officers, status of the officers should
not merely be made the basis but the
status of the officers should be the
main criterion;

(c¢) whether it is a fact that the
Second Pay Commission in its report,
vide paragraph 37 of Chapter XI (page
118), has recommended that the lowest
grade of Stenographers for the Secre-
tariat offices should be on the pay
scale of Rs. 150—300;

(d) whether it is a fact that the
Government have not accepted any of
the above 3 recommendations; and

(e) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) This is only an observation
made by the Pay Commission and not
a recommendation. The Commission
have made their views in the matter
clearer in paragraphs 40 and 41 as to
what specific scales should be allowed
to Stenographers attached to officers
of varioug status in the offices outside
the Secretariat.

(c) Yes.

(d) Government have not accepted
the recommendation contained in para
37 of Chapter XI only,

(e) Having regard to the fact that
recruits to the Central Secretariat
ghould be of higher standard angd that
the starting salary of a Secretariat
Stenographer should continue to be at
the existing rate it was decided not to
introduce a lower grade of Steno-
graphers in the scale of Rs. 150—300
in the Secretariat.

1442 (ai) LSD—5

Foreigners engaged in Missionary
Work

694, Shri Raghunath Singh: Will the
Minister of Home Affairs be pleased
to state the number of foreigners en-
gaged in missionary work including
Churches, Schools, Hospitals, attached
to some religious Christian missions?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
number of registered foreign mission-
aries resident in India as on 1st Janu-
ary, 1961 was 4,498,
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Burglary at Reserve Bank ef India,
New Delhi

697. Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a day-
light burglary took place in the Re-
serve Bank of India on the 1st Nov-
ember, 1961 at New Delhj and Rupees
ten thousand were stolen from the
Bank counter; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). It is
understood that on the lst November,
1961, a packet of 100 pieces of Rs. 100
notes (of the value of Rs. 10,000) was
found short in the balances with one
note examiner attached to one of the
exchange counters at the Reserve
Bank of India, New Delhi. According
to the information available to Gov-
ernment, this was not a case of bur-
glary. The matter is now being
investigated by the police and depart-
mental enquiries are also being made.

Education of Girls

698. Shri Agadi: Will the Minister
of Education be pleased to state:

(a) the amounts allotted to and
drawn by the respective Governments
of Andhra Pradesh, Maharashtra,
Gujarat, Mysore and Madras States
for the Education of Girls in these
States during 1960-61 and 1961-62 so
far;

(b) whether any special program-
mes are included in the Third Five
Year Plan for the education of girls
in the above States; and

(c) if so, the details thereof?
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The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). A statement is
laid on the Table of the House.
[See Appendix I, annexure No. 83].

Museum of Vijayanagar Empire

699. Shri Agadi: Will the Minister of
Scientific Research and  Cultural
Affairs be pleased to refer to the
reply given to Unstarred Question No.
1564 on the 1Bth August, 1961 and
state:

(a) whether decision has been
laken for constructing a Muscum of
Vijayanagar Empire period at Kamala-
puram, Hospet Taluk, Bellary District,
Mysore State;

{b) whether the plans and estimales
for the museum building have been
prepared;

(c) if so, the total estimated cost;

(d) when the construction is likely
to be started and completed; and

(e) if the reply to part (b) above
be in the negative, when the plans
and estimates are likely to be com-
pleted?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) Plan has been prepared and the
estimates are under preparation.

(c) Does not arise.
({d) No firm dates can be given now.

(e) Does not arise.

Sangeet Natak Akademi

700. Shri Agadi: Will the Minister of
Scientific Research and  Cultural
Affairs be pleased to state:

(a) whether the Sangeet Natak
Akademi has given any grants for
promotion of Kannada Drama in My-
sore State during 1959-60, 1960-61 and
1961-62 so far, year-wise;
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(b) if so, to whom; and

(¢) the amounts of
given?

assistance

The Minister of Scientific Research
ang Cultaral Affairs (Shri Homayun
Eabir): (a) to (c). The following
grants were sanctioned by the Akademi
for the purpose during 1959-80, 1060-
61 and 1961-62 so far.—

Year Mame of Inetivution !\ma}mt
o
grant
Rs.
1959-60  Mitra Vnnda Has-
san, 500
The’ School of Cul-
ture, Belgaum 2,000
Kala Kau:hllayl
Amateur  Sangeet
Natak Mandali,
Kaginelli . 500
Vijaya Dramatic .M-
sociation, Gadag . 500
1960-61 Keshava Nritmhlla,
Bangalore (for dance-
drama) . . 2,000
1961-62 The School of Cul-
ture, Belgaum ) 2 000

Shri  Vani Institute
of  Music, Ban-

galore 1,000
Knhlva N.nl:ynsha.ll.
Bangalore, (for dence
drnma} 1,000

New Universities

701. Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) the locations of 12 Universities
planned to be established in different
States in the 1961—66 period;

(b) the progress of each of the
proposed universities towards forma-
tion and the likely order of priority
for their establishment; and

(e) the reason for disproportionate
allocations of finances for the same
number of universities in U.P. and
West Bengal?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The infor-
mation is being collected from the
State Governments and will be laid on

the table of the House as soon s it is
received.

(c) The allocation of West Bengal
appears to be disproportionate be-
cause it includes funds required both
for the establishment of new Univer-
sities and the development of existing
ones.

Pakistani Studens in Indian Univer-
sities

702. Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) the number of Pakistani stu-
dents studying in Indian Universities
and affiliated colleges and Indian stu-
dets studying in Pakistani Universities
and Colleges in the year 1958-59;

(b) the names of Indian Institu-
tions along with numbers in which
students of Pakistan are getting edu-
cation; and

(c¢) the facilities provided for such
students in India?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). According
to the latest available informatian,
535 Pakistani students were studying
in Indian Universities and affiliated
colleges during 1958-59. A statement
giving the names of institutions and
the numover of Pakistani students
studying there’n laid on the Table
of the Sabha.

(¢) Information is being collected
ang will be placed on the Table of
the Sabha as soon as awvailable.[See
Appendix I, annexure 84].

Dearer Money Policy of Reserve Bank
of India

704, Shri Kalika Singh: Will the
Minister of Finance be pleased to
state:

(a) whether the Dearer Money
Policy of the Reserve Bank of India
has affected the industry and trade
adversely;

(b) whether credit facilities are
available to exporters;
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(c) if =0, how and in what manner;
and

(d) whether credit restraints are
likely to be relaxed in the near future?

The Minister of Finance (Shri
Morarji Desai): (a) No.

(b) Yes.

(c) Credit facilities are available
to exporters who are industrialists or
traders at vurious stages. In  parti-
cular, export bills are purchased or
discounted by the banks and loans are
made to exporters either in the form
of packing credits against firm orders
placed on them from abroad or against
exports insured with the Export Risks
Insurance Corporation. Since Octo-
ber, 1958, advances under the bill
market scheme have been available
to the commercial banks against loans
granted by them to the exporters.

(d) The restrictions on bank credit
have not affected exports. The ques-
tion whether the existing facilities
can or should be liberalised further is
however under consideration.

Hindi Encyclopaedia

705. Shri Kalika Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No, 1379 on the 14th Decem-
ber, 1959 and state:

(a) the latest progress in compilation
of the Hindi Encyclopaedia;

(b) break-up of expenditure so far
incurred on the compilation;

(c) the estimated price of the whole
Encyclopaedia and of separate parts
or volumes;

(d) the number of volumes propocsed
to be published; and

(e) whether the work will be
fully illustrated?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (e). A state-
ment is laid on the Table of the
House, [See Appendix I, annexure
No. 85].
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System of Education

707. Pandit J. P. Jyotishi: Will the
Minister of Education be pleased to
state:

(a) whether Government have de-
eided to take some concrete steps to
change the system of education so as
to eradicate communal feelings lin-
guism and casteism amongst the young
progeny; and

(b) if so, what are they and how
they are implemented?

The Minister of Education (Dr.
K. L, Shrimali): (a) and (b). Gov-
ernment of India have appointed a
Committee to examine the role of
education in promoting emotional in-
tegration in national life, and to sug-
gest suitable programmes in this re-
gard. The Committee is yet to sub-
mit its report which will be examin-
ed in consultation with state govern-
ments.

Madurai University

708. Shri Tangamani: Will the Minis-
ter of Edacation be pleased to state
the steps taken to carry out the deci-
sions of the University Grants Com-
mission for starting of Madurai Uni-
versity?

The Minister of Eduocation (Dr.
E. L. Shrimali): The University
Grants Commission has not taken any
decision for starting of the Madurai
University. Establishment of new
Universities is the concern of the State
Governments themselves and the
University Grants Commission only
advises Governments concerned if
such advice is asked for. The Gov-
ernment of Madras had referred the
proposal for the setting up of a Uni-
versity at Madurai to the University
Grants Commission and the latter
had accepted it in principle in Octo-
ber, 1960. The matter is now pending
with the Government of Madras for
a final decision.

Heads of Public Schools

709. Shri Hem Barua: Will the
Minister of Education be pleased to
state;

(a) whether it is a fact that Heads
of Government recognised Public
schools in Delhi have bgen visiting
foreign countries at the expenses of
foreign Governments; and

(b) if so, the purpose of these vigits?

The Minister of Education (Dr.
K. L. Shrimali): (a) Government is
Dot aware of any such visits by the
Principals of Public Schools in Delhi
during the recent years.

(b) Does not arise.

—

12 hrs
MOTIONS FOR ADJOURNMENT

(i) FIRING BY THE PORTUGUESE oN
Invian Fismnve Boars

Mr, Speaker: There are two groups
of adjournment motions. First, 1 will
takel this group—the adjournment
motion by Shri Goray and a number
of t{t.her hon. Members relating to this.
I will read only Shri Goray's motion:

“Failure on the part of the Gov-
ernment to protect life and pro-
perty on the western coast of
Indian from the aggressive acts of
the Portuguese forces stationed in
Aje Div island, such as the recent
firing during the last few days;
firing on a coastal steamship hit-
ting its engine room and secondly,
on a country craft resulting in the
death of one of the crew, and
Indian citizen, Shri Kocharekar.”

There are other adjournment motions
also. This matter came up here on a
prior occasion and the hon. Prime
Minister said that they would look in-
to this matter and find out what
exactly the position was .. (Interrup-
tions). This is a subsequent event, I
am only referring to what happened
earlier. T am asking them to say what
exactly the position is.
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The Prime Minister and Minister of
External Affairs (Shri Jawaharla)
Nehru): Sir, when the first incident
was referred to here, I said that I shall
enguire into it further and I gave the
information that I then had. As the
hon, Members have said, this is the
secong incident from the same place.
The Portuguese Government appa-
rently has issued some kind of a state-
ment which, we learnt from the BBC
broadcasts yesterday, is to the effect
that some Indian fishing boats went to
attach this island. It is rather an
extraordinary statement to make.
However, 1 entirely agree with them
that this is a serious matter. So far
as I know, this island is almost unin-
habited; except for some small Portu-
guese forces, nobody lives there and
for them to go on firing in Indian
waters is highly objectionable. We are
net only enquiring but taking somne
steps too. 1 do not think that it will
be proper for me to indicate befor:
final decisions are taken as to what
steps we should take.

Shri Goray (Poona): Sir, this
island is just near the Karwar harbour
and has become a sort of a resort {o
smugglers. This is in Portuguese pos-
session and from there they are trying
to obstruet our steamers and our
countrycraft. In the Press we read
the report today that the Karwar
fishermen have now stopped their ope-
rations in these particular areas be-
cause they think that the Indian Gov-
ernment is not giving them sufficient
protection. It is becoming more and
more serious and 1 would like to get
an assurance from the Government
that these things will not be allowed
to Eo on.

Shri Naushir Bharucha (East Khan-
desh): 1 should also like to know
from the hon. Prime Minister as 1o
where exactly the incident took place.
Did that incident take place within our
home waters or on the high seas? Tt
appears from the newspaper accounts
that it had taken place within two
miles from Karwar. If that is so, it is
a serious matter and the Portuguess
ship has actually entered our homa
waters.
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Shri Jawaharial Nehru; There is no
Portuguese ship anywhere there, Hon.
Members perhaps get confused; there
is no ship at all. Small f orces of
Portuguese are stationed on that
island . . | (Interruptions,)

An Hon. Member: They have their
garrisons there.

Shri Jawaharlal Nehru: They fire
from the island some odd soldier or
individual (Interruptions). As
far as the ierritorial waters are con-
cerned, if one presumes—we do not
—that the island is Portuguese then
the respective territorial waters over-
lap.

Shri Tangamani (Madurai): From
the reports we find that the Portu-
guese authorities say that the passen-
ger ship Sabarmati was passing
through the ferritorial waters with a
view to making preparations for
attacking. We would like to know
whether the Government have to say
anything about an ordinary passenger
ship going from Bombay to Mangalore
being specified as a ship meant for
attacking the Portuguese.

Mr Speaker: When their state-
ment is wrong, the hon. Members want
the hon. Prime Minister to say that
it is wrong (Interruptions) .

Shri Goray: That shows the attitude
of the Portuguese Government. What
are you going to do about it?

Shri Indrajit Gupta (Calcutta—South
West): Sir, the Portuguese statement
claimg that the Indian merchant ships
which have been passing through
these waters. when asked 1o identi!y
themselves, fziled to do so. It it is
not clear whether it is our tzrritoria_ﬂ
waters or theirs or if they overlap, it
is another matter. Have the Portu-
guese any right to ask merchant ves-
selg to indentify themselves? H“f
any such instances taken place befor?
It they had not taken place, c:?uld the
Portuguese take action like this?



1591 Motiong

Shri Hem Barua (Gauhati): 1. has
been said that the Anjadev island is an
uninhabited island and it has becomne
a source of constant trouble 1o us.
The Portuguese have stationed their
garrisons there which have become
a nuisance to our fishing boats plying
there. That is an uninhabited island,
and we have got doubts whether it be-
longs to the Portuguese or not, and
therefore, may I know why it is that
we cannot drive out the Portuguese
troops from that small island so that
the waters might be safe? (Interrup-
tion ),

An Hon. Member: Drive them from
this country.

Shri Jawaharlal Nehru: That is a
suggestion for action which Govern-
ment will take into consideration. But
I do not know whether any message
was sent to the Indian ship and that
they did not reply. I do not know
that. (Interruption),

Mr. Speaker: Order, order,

Shrimati Rénu Chakravartty (Basir-
hat): Has i\ ever happened before?
Formerly, what was the position when
our ships weore passing through that
way? Did we have tn give answers tu
their signals? That is the point.

Shri Jawaharlal Nehru: [ have not
heard of this before. It is a question
which has not arisen before us; and
we do not se2 why we should, except
that in the case of security one has
to find out. But it is an absurd pro-
position that the Government of India
should send a countrycraft or a small
passenger ship to go and attack that
island. It is quite absurd. If we want
to attack, we will take better mea-
sures to do it.

Shri Braj Raj Singh (Ferozabad;:
Can the Housc be assured that no such

incidents shall be allowed to happen
there again?

Shri Jawaharlal Nehru: How can T
give that assurance?
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Shri Braj Kaj Singh: We do not
want to know the steps to be taken
because that is a matter of security.

Shri Jawaharlal Nehru: Might I
suggest that we should take effective
steps so thai in future al! thiz kind
of thing may not take place? But I
cannot give the assurance that tomor-
row or the day after something or
somebody els: may c¢r may not start
firing! How can we give an assurance
to that effect?

Shri Hem Barua: Let us have 1
force and expel the Portuguese from
that Island and from Goa. (Interrup-
tions).

Shri Braj Raj Singh: Therc were

country-crafis.

Shri Goray: While the Prime Minis-
ter has said that the use of force is
not ruled out, the Portuguese have
started shooting already. Let us do
the same thing.

Shri Hem Barua: Let us not wait.

Shri Jawaharlal Nehru: We are
considéring what steps will have to be
tuken to prevent the recurrence of this
kind of thing, We cannot possibly dis-
cuss them in detail here.

Shri Vajpayee: (Balrampur): The
Prime Minister has given an assu-
rance that steps are being taken. The
second incident has taken place, and
the same assurances are being given.
Are we to understand that steps will
be taken before the third incident
occurs?

Shri Jawaharlal Nehru; No, Sir.
You are not going to understand that.
I cannot guarantee the Portuguese mis-
behaviour.

Shri Vajpayee: You can guarantee
retaliation on the part of the Govern-
ment of India.

Shri Jawaharlal Nehru: May be;
but if “retaliate” is the word used, we
take action at the proper time. T can-
not indicate what action we take. We
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[Shri Jawaharlal Nehru.]

shall think about it—how best to take
it, because in all these things, perhaps
the hon, Member does not appreciate
there are certain consequences, not
specific local ones, but other wider
consequences. I am mnot suggesting
that we should not take steps. But
I cannot indicate here in Parliament
what steps are to be taken. It is not
the way how the Government func-
tions: that we tell them what we are
going to do tomorrow!

Shri Goray: Why is it that every-
thing is made to look so serious? It is
a small thing; they have shot at us.
We should shoot back. What is
wrong there?

Shri Hem Barua: It would not be as
extensive as the Prime Minister has
pointed out. He said on a previous
occasion also that he is afraid of the
SEATO, the NATO and all that, I say
that if we eject the Portuguese out of
Goa, the SEATO or the NATO would
not move. It is not as extensive as all
that.

Mr. Speaker: Order, order. Hon.
Members have had their say and have
gaid all that they have got in their
possession. So far as the facts are
concerned, the hon. Prime Minister
has assured the House that an enquiry
is being made and as early as possible
all steps will be taken. Of course, the
time cannot be limited, and it must be
left to the Government to decide what
action is to be taken. I am sure every
possible effort will be made {o see
that such incidents do not recur. The
Prime Miinster does not admit that the
Portuguese have got a right to do it.
He denies it. At the same time, what
saxactly has to be done is being thought
of, and effecive steps would be taken.
I do not think it is necessary to dis-
cuss this matter any further. My
consent to the Adjournment Motion is
not given,

{ii) LATE RUNNING OF TRAINS

Mr. Speaker: There is another Ad-
journment Motion. It is about the

late running of trains. ‘This matter
ocomes up frequently. The hon.
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Minister says that there is wagon
shortage; another Minister says there
is difficulty in the movement of coal.
The Adjournment Motion reads as
follows:

“When 500 local students, who
go to Ghaziabad for their studies,
demonstrated at Delhi Main
station to protest against the late
running of trains, the General
Manager, Northern Railway, dis-
closed that the trains had been
running late for the last few days,
because of difficult coal position in
the area, and that the coal avail-
able was sub-standard.”

There seems to be a general difficulty
with regard to this matter.

The Minister of Railways (Shrl
Jagjivan Ram): I have ascertained the
facts. For the last ten to 12 days,
there has been some difficulty regard-
ing the coal position. The locos that
run between Ghaziabad and Delhi are
operated from the loco shed at
Ghaziabad. The loco coals are pro-
duced in West Bengal and Bihar
coalfields. The Puja festival is a very
important festival in Bengal and Bihar
and naturally a large number of
workers have absented themselves on
the Puja holidays and the production
and loading during the Puja holi-
days in Bengal and Bihar Coal-
fields were affected. As a matter
of fact all the industries in that area
are affected during the Puja holidays.
The indents with the collieries were
not fully met, and though the wagons
were supplied and indents were made
by the collieries, some of the indents
were cancelled by them, and also the
quality of coal was not up to the
standard for the loco consumption.
Therefore, the speed of the local
trains between Ghaziabad and Delhi
has been affected for the last one
week. But steps have already been
taken and I think that the pesition is
improving.
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Mr, Speaker: Late running of trains
like that is a different matter al-
together. The present difficulty is due
to shortage of coal, which is the point
that has arisen out of this Adjourn-
ment Motion. Other causes such as
breakdowns and so on do not arise
out of this Adjournment Motion,

The hon. Minister has said that due
%0 causes which were beyond his con-
trol, this incident has occurred. I
do not give my consent to this Ad-
journment Motion.

Now, there is another Adjournment
Motion given notice of by Shri Mohan
Swarup. I have already disallowed
it.

Shri Mohan Swarup: The matter is
very important. Eight persons who
are Indian nationals are detained in
Lhasa and some others are also in
jails, It is a wvery important matter,
and the Government should make im-
mediate steps to get them released
very early. It is really a very im-
portant matter,

Mr. Speaker: I agree, but it has
been going on for some time. It can-
not form the subject-matter of an Ad-
journment Motion and be brought in
here. The trouble about Kashmir
Muslims and others has been going on
for sometime. The doubt has been
whether some of them are Tibetan
nationals or nationals of other count-
ries, and the Chinese have sometimes
been arresting them. This question
has been coming up from time to
time. The Government are taking
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action, Therefore, nothing new has

arisen. [ have already disallowed the
Adjournment Motion.

12.19 hrs,
PAPERS LAID ON THE TABLE

FnANcE Accounts or CENTRAL
GOVERNMENT FOR 1859-60 Aanp
Avprre REporT, 1961, AND
SeconNp VALUATION REPORT
or THE LIC.

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table a copy each of the following
papers:

(i) Finance Accounts of the Cen-
tral Government for the year
1959-60 and Audit Report,
1961 thereon under article
151(1) of the Constitution.
[Placed in Library, See No,
LT-3343 /61].

(ii) Second WValuation Report of
the Life Insurance Corpora=-
tion of India as at 31st Dec-
ember, 1959 under section 29
of the Life Insurance Corpo-
ration Act, 1956. [Placed in
Library, See No. LT-3344f
61].

NOTIFICATION UNDER INDIAN TARIFF
Act, 1934,

The Deputy Minister of Commerce
and Indusry (Shri Satish Chandra):
On behalf of Shri Kanungo, I beg to
lay on the Table a copy of Notifica~
tion No. S.O. 2427 dated the 6th Octo-
ber, 1961, under sub-section (2) of
section 4A of the Indian Tariff Act,
1934. [Placed in Library, See No
LT-3345/61].
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AmenDpMENTS TO CusTOMSs AND CENI-
TRAL Excsx Dutms ExXPORT
Drawsack (GEnEraL) Ruurs,

NOTIFICATIONS UNDER SEA
Custom sAct AND FOREIGN
ExcHANGE REGULATION AcT
aND Report OF OFFICIAL
LIQUIDATOR OF THE PALAI
CENTRAL Bank
LimTev,

The Deputy Minister of Finance
{Shrimati Tarkeshwari Sinha): On
behalf of Shri B. R. Bhagat, I beg
to lay on the Table:

(i) A copy each of the following
Notifications making certain
further amendments to the
Customs and Central Excise
Duties Export Drawback
(General) Rules, 1960, under
sub-section (4) of Section 43B
of the Sea Customs Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944: —

(a) G.SR, No. 1191 dated the
30th Scptember, 1961,

(b) G.S.R. No. 1227 dated the
7th October, 1961.

(¢) G.S.R. No. 1228 dated the
7th October, 1961.

(d) G.S.R. No. 1229 dated the
Tth October, 1961,

(e) G.S.R. No. 1230 dated the
Tth October, 1961.

[Placed in Library, See No.
LT-3346(61].

{ii) A copy of Notification No.
G.S.R. No. 1193 dated the
30th September, 1961, under
Sub-section (4) of section
43B of the Sea Customs Act,
1878. [Placed in Library,
See No. LT-BS!'J'J,’BI].

{iii) A copy each of the follow=
ing Notifications under sub-
section (3) of section 27 of
the Foreign Exchange Regu-
lation Act, 1947:—
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(a) G.S.R. No. 1330 dateq the
4th November, 1961.

(b) G.S.R. No. 1331 dated the
4th November, 1961.

[Placed in Library, See
No, LT-3348/61),

(iv) A copy each of the follow=
ing Reports: —

(a) Report (No. 192 with an-
nexures) of the Official
Liquidator of the Palal
Central Bank Limited (im
Liquidation), under section
45G of the Banking Com-
panies Act, 1949,

[Placed in Librar;, See No.
LT~3349[51].

(b) Additional Report (No.
242) of the Official
Liguidator of the [Palai
Central Bank Limited (in
Liquidation), ur r section
45G of the Ban. ng Com-
panies Act, 1949,

[Placed in Library, See No.
L'I‘-335Ufﬁl].

12,22} hrs.

OPINIONS ON BILL

Shri Ajit Singh Sarhadi (Ludhi-
ana): 1 beg to lay on the Table Paper
No. 1 to the Bills to amend the Hindu
Marriage Act, 1955 which was circu-
lated for the purpose of eliciting
opinion thereon by the Direction of
the House on the 24th February,
1961.

12224 hrs.

STATEMENT RE: DEMANDS FOR
SUPPLEMENTARY GRANTS

The Minister of Finance (Shri
Morarji Desai): I beg to present a
Statemeny showing Supplementary
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to Starred Questions

Demands for Grants in respect of the
Budget (Generaly for 1061-62.

12.22) hrs.

STATEMENT RE DEMANDS FOR
SUPPLEMENTARY GRANTS—
RAILWAYS

The Minister of Rallways (Shri
Jagjivan Bam): I beg to present a
Statement showing Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1961-62,

CORRECTION OF ANSWERS TO
STARRED QUESTIONS

(1) 5.Q. No. 1279

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M, M. Das): On behalf of Shri Huma-
yun Kabir, I make a statement. In
reply to a supplementary question
askeq by Shri Subodh Hansda in con-
nection with my reply to Starred
Question No. 1279 on 7-9-1961 on the
Indian Institute of Technology, Madras,
I stated that “we have arranged for
getting 600 tons of special type of
steel from Germany and now the work
is progressing more rapidly”. This re-
ply was given on the basis of infor-
mation then available, but it now
appears that as a result of discussions
with the German Government the
position had changed. It had been ex-
pected that the German Government
wou'd provide this steel as additional
aid to the Institute. Later discus-
sions revealed that the steel would
not come ag additional aid but as a
part of the aid already promised or
alternatively, we should pay for it. In
the circumstances, it was decided to
adopt conventional designs for the
buildings in order to do away with the
use of special steel. These changes
have not however affected the pro-
gress of the works.

Shri Tangamani (Madurai): I would
like to know whether the aid in the

re: Finance Minister's
visit abroad
form of steel or otherwise is now
forthcoming from Germany or whe-
ther it has been given up, because of
this position,

Dr. M. M. Das: The aid promised by
Germany is being given,

(2) 8.Q. No, 1167

(Dr, M. M. Das): Sir, While giving
reply to supplementary questions
asked by Shri Subodh Hansda arising
out of my reply to starred question
No. 1167 on 4-9-61 on the Indian Insti-
tute of Technology, Kanpur, I stated
that the question of holding of admis-
sion tests on an all-India basis for ad-
mission to the Indian Institute of
Technology, Kanpur is being consi-
dered. The correct position, however,
is that admissions to all the Indian
Institutes of Technology viz., Kharag-
pur, Bombay, Madras and Kanpur
were made during the current acade-
mic session 1961-62 on the basis of
common admission test on an all-India
basis. In future also admissions will
be effected on this basis.

12.27 hrs.

STATEMENT RE: FINANCE
MINISTER'S VISIT ABROAD

Mr. Speaker: The hon. Finance
Minister,

The Minister of Finance (Shri
Morarji Desai): The statement runs
to 24 pages. Shall I read it?

Shri Braj Raj Singh (Frozabad):
It must be read; it is an important
one. We have got enough time,

Mr. Speaker: Hon. Members would
like te hear the Minister. He may
read it.

Shri Morarji Desai: With jyour
permission, Sir. I should like to make



1601 Statement re:

[Shri Morarji Desai]
a statement on my
[

recent visit

2. 1 left India on the 10th September
and returned to New Delhi on the
10th October, after attending the
Commonwealth Economic Consulta-
tive Council at Accra and the annual
meetings of the International Mone-
tary Fund and the World Bank at
Vienna, and after visiting Hungary
and the U.S.A. The wisit to Hungary
was in response to a longstanding
invitation from the Government of
that country ang that to the US.A. at
the invitation of the Secretary of the
Treasury, Mr. Douglas Dillon,

3. The meeting of the Common-
wealth Economic Consultative Council
was, for the first time, held in an afri-
can country. At the Council meeting,
Nigeria, Cyprus and Sierra Leone,
who were the new independent
members of the Commonwealth took
part in their own right for the first
time. The results of the three-day
discussion were incorporated in a
press communique issued by the Coun.
cil and I am placing a copy of it on the
table of the House. [See Appendix I,
annexure No. 86.] As by common
consent the detailed discussions are
treated as confidential, I can refer
only to the salient features. The
proceedings opened with a review
of the world economic situation with
particular reference to the position
and prospects of Commonwealth coun-
tries. I dwelt on the great disparity
in the rate of expansion of the trade
of the more developed countries and
those in the process of development
and stated that the real long-term solu-
tionto the problem of the world im-
balance would be the pursuit of poli-
cies by industrialised countries, which
would lead to the purchase by them
not only of primary products and raw
materials but the processed and manu-
factured goods originating in the
developing countries,

4. The main preoccupation of the
Council meetings, however, was the
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question of European economic pro-
blems with special reference to
Britain’s application for eniry in the
European Common Market, The
British case for entry was presented
by Mr., Selwyn Llyod, Chancellor of
the Exchequer. Before 1 left for
Accra, there was a debate in this
House on this subject and I had with
me the thoughts expressed by the
hon'ble members, These thoughts
were naturally reflected in my re-
marks at Accra. In the discussions
that followed, although each country
approached the question from its
own point of view, there was a
general feeling of concern about the
possible effects of Britain's entry in
the Common Market unless very sub-
stantial changes and modifications
wereg made in the tariffs and com-
mercial policies of the Common Mar-
ket countries. The view was force-
fully expressed that the king of ar-
rangement under which some of the
African colonies of West European
countries are associated with the
European  Economic Community,
would noy be the right approach for
solving the problems of the indepen-
dent Commonwealth nations,

5. From Accra. I went to Vienna to
attend the annual Bank-Fund Con-
ference. The Finance Ministers of
seventy-three countries had assembled
on this occasicn, which naturally
offered a unique forum for a mutual
exchange of views. The annual meet-
ings of the Fund-Bank are normally
held for two years in succession in
Washington, and then at a venue out-
side the headquarters. The choice of
Vienna for these meetings helped to
focus attent'on on the contribution
that the prosperous European coun-
tries could make to redress the im-
balance between the economics
of different regions of the
world. The proceedings of the Con-
ference were, however, marred by
the news of the tragic death of the
United Nations Secretary-General,
Mr, Dag Hammerskjoeld. Moving
tributes to hig contribution to the
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cause of world peace were paid by
the Chairman of the meetings and
all Governments who spoke,

8. There was a general feeling ex-
pressed at the meetings of the four
international financial institutions
that the resources of these bodies
should be augmented appreciably if
they were to fulfil their functions
effectively, This meed was parti-
cularly highlighied in the case of the
International Monetary Fund and the
International Development Associa-
tion., The Managing Director of the
Fund, Mr. Per Jacobsson, had been
negotiating for some time past with
the countries in a surplus position
such as West Germany, France and
Italy, for giving standby credits to the
Fund under a borrowing programme.
Most Governors spoke about the desi-
rability of augmenting the Fund’s
resources, although there was a dif-
ference in emphasis between the
countries providing such credits and
those who were to borrow them. I
strongly supported the proposal and
emphasised that any scheme designed
to implement this idea should be
truly forward-looking and interna-
tional (rather than regional or ex-
clusive). Mr, Jacobsson indicated at
the close of the discussions that it
might be possible to reach an agree-
ment in principle with the surplus
countrie; for 3 borrowing programme
before the end of the year.

7. The annual review of the World
Bank's activities opened with an ad-
dress by Mr, Eugene Black, President
of the Bank. As hon'ble members
are aware, the Bank has been hold-
ing meetings at regular intervals with
a consortium of countries interested
in the financing of India's Five Year
Plans. India also happens to be the
largest borrower from the World
Bank as well as the International
Development Association. Mr. Black
in his address made appreciative re-
ferences to India’s development plans
and the way they were being execut-
ed. He made out a strong case for
larger aid being given to developing
countries on softer terms end his

visit abroad

sentiments found an echo from the
Governors who spoke,

B. I also discussed with Mr Black,
cutside the formal meetings of the
Bank znd the Fund, the timing and
scope of the next Consortium meet-
ing and it was tentatively agreed
that the meeting would be held
sometime in January 1962. My dis-
cusstons with Mr. Black were con-
tinued in Washington when a review
was made of the Bank's programme
in the coming months within the
overall figure of 400 million dollars
which the Bank and the International
Development Associations have bet-
ween them committed to India for
the first two years of the Plan.

9. While in Vienna, I had talks
with the Austrian authorities on the
possibilities of Austrian aid. 1 met
Dr. Pietermann, Vice Chancellor of
Austria, and Dr, Klaus, Finance Min-
ister, both of whom confirmed Aus-
tria’s anxiety to assist India's Third
Five Year Plan,

10. At Budapest, I met a number of
Hungarian dignitaries, including Mr.
Janos Kadar, Chairman of the Coun-
cil of Ministers of the Hungarian
Peoples Republic; Mr. Rezso Nyers,
Finance Minister; Mr. Antal Apro,
First Deputy Prime Minister; Dr.
Ferenc Munnich, Minister of State;
and Mr. Karoly Szarka, acting Foreign
Minister In all these meetings, I
emphasiced the need for greater
economic relations and cultural con-
tacts between the two countries. Hun-
gary is getting more and more in-
dustrialised and the impression I
got from my visit was that there were
possibilities for increasing the eco-
nomic cooperation between the two
countries.

11. In Washington, I met President
Kennedy, Mr, Dillon, Secretary of
the Treasury, Mr. Hodges, Commerce
Secretary, and Under Secretaries Mr.
Bowles and Mr. George Ball, besides
meeting Mr, Black and various In-
ternational Cooperation Administra-
tion and Development Loan Fund
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officials, who are concerned with
economic affairs. As this was a visit
to get acquainted with the Members
of the new Administration in the
U. S. A. on a personal basis, there
were no negotiations ag such, though
there were naturally discussions on
various matters conmected with our
economic development. I was happy
to find that the U. S. Administration
was fully sympathetic to the plea,
which I had made at Accra
and elsewhere, of the importance of
industrialised countries facilitating
larger exports not only of primary
products but also of processed and
manufactured goods from the deve-
loping countries. It is my hope that
a real attempt to achieve tangible
progress in this direction will be
made at the ensuing session of the
GATT which my colleague, the Mi-
nister of Commerce and Industry, has
just gone to attend. It was also not
surprising to me that the U.S. Admi-
nistration was so sympathetic to the
idea that loans to developing coun-
tries should be made not on commer-
cial term: but on specially favour-
able ter.:; as regards moratorium,
period of repayment, and rate of in-
terest so as not to encumber their
economies unduly. The United States,
as hon'ble members are aware, is not
only the largest contributor of aid to
us but also has given it in a form
that is least burdensome. What is
more, she has been urging other
countries for making larger aid avail-
able on softer terms i.e, on longer
period of repayment and at nil or low
rateg of interest and for throwing
open their markets 1o our gooeds. I
found there a general appreciation of
our needs and requirements and
read'ness to help India. This is true
not only of the U.S. Administration
but also of representative sections of
American people whom I met in
Washingion, New York and other
places. At the Princeton and Boston
Universities which I visited, I was
greatly struck by the knowledge of
the Indian economy which the teach-
ers and students alike possessed. T
vistted the Massachuseits Institute of
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Technology which, as hon'ble mem-
bers are aware, has formed a con-
sortium of leading technological in-
stitutions in the United States to pro-
vide organisational and academic as-
sistance to the Indian Institute of
Technology to be set up at Kanpur.
This is the first time that a consor-
tium of thig type has been set up to
assisl and advise on technological
matters. At New York, I met lead-
ing businessmen and industrialists
and also inaugurated the New York
branch of the Indian investment Cen-
tre.

12. Hon'ble members will recall that
in the last session I made a statement
on foreign exchange detailing the
various aspects of the problem and
the steps taken to remedy it. I do
not propose to cover the same ground
again, but I must emphasise that the
foreign exchange situaton continues
to be one of concern to us. We have
to pursue vigorously on every front
our drive for increased exports and
at the same time maximise the foreign
exchange saving on imports. It is
only on the basis of this twin-prong-
ed drive that we can develop our
economy and meet our external obli-
gations in the years to come,

Shri Indrajit Gupta (Calcutta—
South West): May I seek one clari-
fication? May I know whether at the
Accra Conference any suggestion was
thrown out that India and other
countries like India might become as-
sociate members of this European
Common Market; if so, what was the
reacion on behalf of our Govern-
ment and what view was expressed
by the Finance Minister?

Shri Morarji Desai: [ have already
stated that we made the strongest pro-
test against that sori of a thing. There
was no suggestion of India being
made an associate country. but it was
made generally and we said it would
be the most reactionary step posgible.

An Hon. Member: Very good.
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MOTION RE: PANCHAYAT RAJ—
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Tangamani on the 25th November,
1961, namely:—

“That the situation arising out
of the working of the Panchayat
Raj be taken into consideration.”

Time allowed is two hours and time

taken is three hours. [ understand
that the other day hon, Members
agreed to limit their speeches to

seven minutes. Ch. Ranbir Singh
may continue to his speech.

Shri Indrajit Gupta (Calcutta—-
South West): Sir, I want to make
one submission. The other day it
was said here that the Motion which
the Government had brought forward
regarding the proposal for setting up
a Joint Committee on public sector
undertakings wag to be redrafted and
made available to us today because
the discussion is to be taken up to-
morrow, That has not been given o
ug so far and it will be difficult for
us to move any amendment (1 time.

Shri Rane (Buldana): Sir, in that
connection, the Law Minister had
made certain observations. He ig not
here at present. He is coming to-
morrow morning and, therefore, I
think it will not be possible to give
the amendments today.

Shri Tangamani (Madurai): In the
Order Paper that is put down as the
first ilem tomorrow,

Shri Rane: It is for the Minister
for Commeroe and [ndustry to say if
it wou'? b» possible tfo give the
am~n“ments today.

Mr. Speaker: Does the hon. Mem-
ber mean to say that the Minister for
Commerce and Industry would pre-
sent the statement to the House today
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so that it may be discussed tomorrow?
If on account of the absence of the
hon. Law Minister that cannot be
done and the Law Minister would
make a statement only tomorrow, in
that case possibly we may not be
able to have the discussion tomorrow.
We must give some time for hon.
Members to study. Then it will stand
over for one more day.

Now, Shri Ranbir Singh may con-
tinue his speech. -

Shri Braj Raj Singh (Firozabad):
How much more time will be given
1o thig today?

Mr. Speaker: What are the other
items on the agenda?

Shri Braj Raj Singh: That will not
take much time. The Members who
are interested on the subject of sugar
are not present,

Mr. Speaker: What time will Shri
Braj Raj Singh, Shri Khushwagt Rai
and Shri Patil take?

The Minister of Food and Agricul-
tural (Shri S. K. Patil): I do not
know. Normally it should not take
any time at all. It all depends on
them.

Shri Braj Raj Singh: It will not
take much time,

Mr. Speaker: A suggestion has been
made that if we can dispose of this
business on sugar, the balance time
can be devoted on Panchayat Raj.
If this would not take much time as
Shri Braj Raj Singh himself said,
let us dispose of the resolution and
the Bill first.

Shri Braj Raj Singh: There is one
difficulty. The Members have not
been informed that these will be
taken up immediately., Also, I have
to collect certain things from the
library, and I am not immediateiy
ready to move the resolution. There-

‘fore, I may be allowed some time.
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Mr. Speaker: How long does he
expect his resolution and the Bill
take?

Shri Braj Raj Singh: Not mors
than two hours in any case,

Mr. Speaker: Does the hon. Minis-
ter feel that two hours will be
enough?

Shri 8. K. Patil: It all depends on
what they have to say. So far as I
am concerned it is a statement of only
five to ten minutes. But supposing
the debate develops, then of course
I have to reply.

Mr. Speaker: All right. I shall
close the dicussion on Panchayat Raj
at 3.00—3.15 to be on the safe side.
I will guillotine the Bill at 5.00.

Now, Ch. Ranbir Singh may conti-
nue his speech. All the same, led
hon. Members stick to seven minutes
each,

Shri D. C. Sharma (Gurdaspur): Sir,
I had to move the motion, but I could
not be present on that day.

Mr. Speaker: I shall try to give tén
minutes.

ato ot g (Teas) @ weas
WERa, WAEA® WERy sy gawafor
S ® 4§ QFUd 9T fw
TAEAl TH FT FgERA AW
wAT #4T FLOAR TIT AA T Fraaard
s sarw afafadt & wwad ¥ a3
fad 1 = wa § fr werEs agia
fag q@t & awqs @ § I7F 7@l
o AT 9T ag g g % I3 qa
AL Fea § @H § 7 gaF7 W
rar & wr A frarr € & awama
afFT g7 20 & @ 0T § g
Fqa fearg | 93 7% & 5 v 94
S9Tad o sE afdfa F o dE=w G
T Mg g 77 7 fad, s graem
WG | §AH TEEF WEIRE BT 615
= Aff e f@  gEd e
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qrET T @ G AT IEHT FATEAT |
W W 59 qYg § 1§ I9C EAT €
a1 9 I Fgr 9w OF gFd & !
qg IT% q9 FY AT TEI g AT gH
TR TE ¥ g ¥ g4\ A B}
NI ¥4 A4 @A § | wAR A
|1 T T & W IAY Fra
2

TEE® WERY F9 45 AR §
fe sit g & & 1 s afafa &
TIA AT AR TEA AT gAd A
fae & | qa v A @ fF ag 9w
T IART | 0 av A g, qAfwq
# ITHT FTAAT TE g fF dAA ¥
ORI 9T A0 Zq  sA1E O g foAd
w9 g & | 9T qar Adf IAer
qg I FT 3@ T avgar g1 i segfaee
et F1 &1 WY WA SAE F AT
s afafa 1 w97 A4 & @,
W 7 & Tegafeee aT g6 0 @,
OF q1d ¢, TAE & A= FTaqqm T 7
ANTE A R Ieamg fraem@n gawr
g T ¥ g wFan g R wdvaer
qTEl & A= waqwwi § & fad
Yo I gt 7 wodt wa I AfFA
qaTqd & TAFAT AAEN W@ q A agr
9= graifE aeex @ fag &1 goEy
AT AEIAA AT @Y 9T, <o B War
wAFEHI A WO AT T W1 YA
LRI CIERE Tl
12.42 hrs,

[SERIMATI RENU CHAKRAVARTTY in the
Chair]

w9 = qfafy F 719 gg @

foo B wdY ¥ Y @ fr ) TEY

ag &t wfge Y & & wra ar

fFaet gegaar & damgw A F agqd

N F@W ART € WKW aq]
¥ om ag e £ )
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TAF WAl FRiA gl w
o s fem 1 & TR FAETS
5 ot a% dora F1 ateas &, 9 @l
qaaat fr fedt s w2 ¥ dar
frar @1, afes doma ¥ w=T T
ag fear & s felt =8 & A=
@ grex g A9 ¥ w§ g 9w
FC 7 W1 q A AT A F AT
7 =TT gfeart #) geq FATE F4 |
# wgt araan FF wETe & W T Fa
<& T g, dfET @@t 9% qona &
s ¢ 9z 78 & v sars afufa
T A1 TR FTod aqal § Iqh
weET AT qATgaErl w g #
HAZTAT WAT AT § | KAT A ATRS
4 | agt 7% {F 9T F "\ A A
gq 9HH #1 7g a7 @ a1 fe faad
qIE AT T AT £ ITH F gT O
W*'ﬁﬁ{ﬁiﬂﬂﬂﬂﬂ
HEE I FT WA | FH AR A
TF 5 & TR WAL Loo FIET g
A ITH F FOT Yoo weew givew
M | qAeERE FTw § T
ARTE A F Jra9E . qorT F W=
ag @t fs w A # gfom
A FLA AT TF A1 gL TF SHTHF
=3 ¥ gheadl ) @ a0 g
a3 & e frerr of & gfom g a
T AT ES at I gfeaat w1 fora afaag
FmrE FOM | qG AL, WO AR
% 5 oF oA qn, = a9 g
g ¥, a9 fF agAt #1 v #
/M F1 wfaF 7@ qr 1 Tar FwwT
et a1 f wrgh S dsdt @ agi 7
o1 AG awd, ST fad agi oy A
Aqutfaaa dr | afer wawr awy g
FAT & A= A @1 v ¢ oA
FE AT [ FL GA40GT § A9 A
B UF S9MT H UF g7 aw ] @
AN | g ag ¥ N swrE wialy
1442 (Ai) LSD—8.
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ZRT IHE AT &7 TEA age TEC AT |
a1 @ F 99 FT W 909, W AW
I FT A A1 g% AT Ig v AT
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F wexe oft 978 @1 9T |
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qrEE 9@ FHT qz gt & at w17 @
et fm gw 7 faT faa weal s
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¥ Teea & 1 g fead & st w3,
afeT 39 4T wE 1 A AL wwS |
o ¥ i 7 g &, Forely (Y Forenft
¥ oA SaT | T, d87 W
T § "t gife ovem T &
&t gw aral & faadt aer TEe §,
g4 S9@dT T #1 faaAt weEEr
AR & T@ TEHA TN 1 wwAT | 76 R
9T F =T gl gAfE R gy
qarat 1 fradt g wc dr, & wf )
GATgAl F1 5H AGE ¥ AT To FI AT
éraf | 1@ ag @ s afafaal § agt
T gAfom odeE g, 99 1 T
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9B FT AT 8, @ F w= FAAAN
FT AT I FUT BT FT |

Mr. Chairman: The hon. Member's
time is up.

Ch. Ranbir Singh: The hon. Speaker
has given the ruling that speakers can
have ten minutes.

Mr. Chairman: The ruling with me
is that they can have only seven
minutes.

Ch. Ranbir Singh: The hon. Speaker
revised it to ten minutes,

Mr. Chaiman: If it is ten minutes,
I am afraid the majority of speakers
will not get a chance. There are at
least 20 hon. Members who want to
speak. Therefore I would request
hon. Members to try to make their re-

marks short and concise and finish

within seven minutes,

Ch. Ranbir Singh: I am doing my
best.

Mr. Chairman:
wind up now.

He ghould try to

Ch. Ranbir Singh: I suppose I would
have finished by now.

q T T aqwT @7 47 & Taaat
F & & fA7 9 99T S F &9
F fd w70 % TR T R | a1 oW
& AL I FLUT A KT TAqGT HT a9
¢ 9 g uF s afafy w1 adEw
Y AT % 9@ Fo FT I FWIT | HIS
3= & w0 =9 afafaat g
T &, W v@ # Wt 9 e 8
e FT 1L 9 FT AT HT AT
?, ST T SAE A AT A& ) T AR
§ &0 15 7@ 0Fe yfa § ot damma
FI AEET F G 9o T To [ater B
WA faar mr & arfe ag &1 dan
FTH 9797 T T4 f9g & 9099 #
HTEAT 43 T | FEHTEF ALY B A

g oY oft qamy § o A A
Y AT 3o T &0 AT | AR
# Yoo o F I1T T} FEA TR TgH
TF UF THIT F AT 28 A Yo
FAX §o dF &, HIX T TF G9ET #¥
STEAT WY AT agrd 9T §%dr 0
ar § wrgar g & T qwwEl w1 g
S 1 o7 F@ F fau 9 fGd
arg @& fF @ radiE w3 o
&, 9 7 A9 9T #1% jeue 7 faar
AR | FT TAAHLE B A IF T T
& 2 § 59 qT A g7 99 § g3 T
&1 dfF o deETEs w18 wegr
w7 oo o9 wsg I F qrdt #
goars & & fau ar o ae
FT FXE &M@ FTH FTAT I a1 ITH
Tk fom 2w & S e ST
=rfee w1 T fa WA &1 cnfam
FHITA § foo FLUIT 7 F FLIA
gifesr &7 =1fgm

Mr. Chairman: Shri Mohan Swarup
Absent. Hon., Members send their
names and within a minute, they dis-

appear. I will not call such Mem-
bers.

Shri Narasimhan (Krishnagiri):
The hon. Deputy-Speaker announced
the probable speakers.

Mr. Chairman: I am not going to
announce any probable speakers.

Shri Narasimhan: 1 do not request
you to give the names. He had given
the names that he would call

Mr. Chairman: There are a very
large number of speakers who have
sent in their mnames. Shri D. C.
Sharma.

Shri D, C. Sharma: Madam Chair-
man, I think Panchayati Raj has to
be wlecomed in India by every one
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irrespective of his party affiliations
and if any one says that this Pan-
chayati Raj is being worked under
the auspices of one political party or
another, I think, he is doing a great
deal of injustice not to the Pancha-
yati Raj, but to the people of India.
1 was amazed to gee in the Punjab
how the people have taken to it, en-
thusiastically, fervently anq gladly.
I think democracy hag gone to the
homes of the people, and has made
people feel what the glow of demo-
cracy is. If anybody says that Pan-
chayati Raj has lost its validity be-
cause it has come under the auspices
of the Congress Government, I think
he 1s not talking something which is
true to facts,

Nor do I think there is much vali-
dity in the criticism that our Prime
Minister should not have been pre-
sent at the inauguration ceremonies
of these Panchayati Raj celebrations.
Apart from the fact that our Prime
Minister is the head of a political
party which is ruling at the Cenire
and also the head of the political
party which is ruling in the States,
I think our Prime Minister has a
status and position by himself. He
stands not only as the Prime Minister
of India before the public but also
as a person who has dedicated his
life to the good and welfare of the
common man. When people go to see
him at these celebrations, they do
not go to see him as the Prime Mi-
nister. but as one who has identified
himself with the welfare of the mas-
ses, ag a person who has the good of
the people at heart all the time, as a
person who wants to build up a strue-
ture of democracy all along the line.
I believe democracy at the State level
and the Central level will be a mock-
ery, will not be true democracy, un-
less its foundations are laid in the
villages, in the Block samitis in the
Zilla Parishads. This is what has
happened. Therefore, I believe that
this unique experiment which India is
conducting, this grand experiment
which India ig conducting is some-
thing of which every Indian has got
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to be proud without taking into ac-
count his own party affiliations.

It hag been said that in these pan-
chayat elections, Harijang have not
been treated adequately and women
have not been treated adequately. I
may tell you, Madam Chairman, that,
so far my experience goes—and I
think every Member of Parliament
has first hand experience of these
elections—the Harijans have done
very well in these panchayat elec-
tions. There are some Block samitis
of which Harijans are Chairmen
There are some places where
Harijans are masters of these samitis.
Therefore, I think, the Harijans have
had a good deal at the hands of the
panchayat people. In addition to that,
in my own State, Harijans have been
given the right of nomination by
Panchayat samitis and others. The
same js true of women. I know one
“noble lady, who belongs to my con-
stituency who was elected a member
of the Block samiti. Of course, we
have also provided for nomination of
women. Therefore, I think the Pan-
chayats are going to be an experiment
in giving equality of opportunity,
equality of rights and equality of do-
ing good to persons whether they are
men or women, whether they are
Harijans or not Harijans, whether
they belong to this community or
that community. I believe that this
is a step which our Government has
taken in the right direction.

There are certain problems. What
is the value of these Panchayat elec-
tions? What is the wvalue of these
Samitis and Zlla parishads? I think
their primary function is to take part
in developmental activity. They are
going to be the right arm of the
development wing of our country at
all levels. I can assure you that most
of these Panchayat samiti people are
getting  development-minded even
from now. They are thinking in
terms of schools, they are thinking in
terms of service co-operatives, they
are thinking in terms of co-operative
farming, they are thinking in terms
of schools, dispensaries, cottage in-
dustries and all that kind of thing.
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I believe, formerly, they had to go to
the district officer or some other big
officer or to some other functionary
in order to have these things done.
But, now, they have got the initiative
in their own hands. They have got
the power of implementation of the
plang in their own hands. 1 believe
that these things are going to do a
lot of good to the villages. After all,
we cannot deny that democracy has
to grow in the villages, not only in
the towns. I think this Panchayati
Raj has given a chance to the village
people to build up democracy in
their own right and with their own
efforts and with their own ability.

Of course, there are certain prob-
lems. Some hon, Members who have
preceded me have referred to certain
problems which we have to face. What
is life if there are no problems? ]
think this life will be a dull insipid
affair if we will not have any Pprob-
lems to face. I think we must be
facing problems. I am very happy
that these Panchayats will have to
face problems. We do not want these
Panchayats to be carbon copies of
this thing or that. Therefore there
are problems. 1 believe that these
problems vary from State to State:
what is going to be the relationship
between the District officer and the
samitis, what is going to be the rela-
tionship between all these bodies. 1
think all these problems will settle
themselves gradually and slowly and
there is no reason to get panicky that
there are problems at this time. Time
iz a great settler and solver of prob-
lems. As it solves problems in other
spheres of life, so it will solve prob-
lems in this sphere of our life also.

13 hrs,

In this connection, 1 would like to
say one thing, namely that the State
Governments should give plenty of
money to these panchayats at all
levels, so that they can function pro-
perly and they can deliver the goods
to the people, if I can use that expres-
sion. Of course, in my State, about
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1} million acres of land have been
given to these panchayats; a sum of
Rs. 2 crores has been set apart for
this purpose, and some loans also have
been given for this purpose, that is,
interest-free loans. All that has been
done, but I believe that this should
be the pattern all along the line.

Moreover, I would say to the Minis-
ter of Community Development, that
after the zilla parishads and block
samitis have functioned for about a
year, he should try to bring tegether
the persons in charge in those orga-
nisations and evolve a pattern of a
administration, of development, of
expenditure and all those things,
which would be conducive to the
development of panchayat raj with
the least amount of friction between
the different levels of our adminis-
ration. I think that such a confe-
rence should be called.

At the same time, I believe that
every distriet should have a school
with a refresher course for these
panches. After all, there is no harm
in having this school and this refresh-
er course for the panches and sar-
panches so that they can be injected
with the real spirit of panchayat raj.

I welcome this panchayat raj. It is
something unique that has happened
in my country, and I see nothing but
a bright future for it. I have every
hope that this panchayat raj will do
a lot of good to the villages of India
which comprise about 80 per ccnt of
the population of the whole country.

Shri Mohan Swarup (Pilibhit): I
am very sorry that when my name
wag called, I had gone out. 1 hope
I would be given an opportunity to
express my views.

Mr. Chairman: The hon. Member
will have to await his chance,

Shri Aurcbindo Ghosal (Uluberia):
We are discussing the motion on
panchayat raj. But, unfortunately, in
my State, wherever I go, I find that
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there is no panchayat raj but it is
only Congress raj, and all the vices
and defects which we find in the ad-
ministration of the Congress raj are
also embodieq in these local institu-
tions.

Recently, of course, the Panchayat
Act has been passed by the West
Bengal Government, and panchayats
also have been formed in several
places, but nowhere have they start-
ed functioning. In some places, the
old union boards and district boards
are still functioning. As regards the
contents of the Panchayat Act that hag
been passed by the West Bengal Gov-
ernment, I do not think that any
principle that has been envisaged in
panchayat raj in other States is re-
flected in that Act. Unless the fun-
damentals of panchayat raj are laid
down, nowhere can panchayat raj
function properly.

So far as I understand it, panchayat
raj means democratic decentralisa-
tion. But, unfortunately, neither the
power has been made democratic nor
has it been decentralised. Mass con-
sciousness and a sense bf responsibi-
lity are the basis of any democracy.
For that purpose, some sort of litera-
cy and some sort of social conscious-
ness ought to be imparted to the
people who are being asked to parti-
cipate in self-administration, But no
such attempt has been made on behalf
of Government. Of course, they are
traning some block development offi-
cers, gram sevaks and gram sevikas,
but that alone will not do. Unless
they can train people, and inspire con-
fidence in the people about the various
projects and inculcate in them some
social consciousness and impart to
them some education, it is impossible
to run panchayat raj properly.

At present, in West Benga!, three or-
Eanisations are functioning, namely
the panchayats (wherever they have
been formed), the union boards and
the blocks. There is no co-ordination
between these three organisations. On
the other hand, they are quarrelling
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with each other and they are trying
to outwit and outbid each other. That
is the problem in our State.

The union boards were formed by
the British Government for a specific
purpose under the garb of giving
training in self-government.  So,
there was no income for these union
boards; they had to depend for their
finance on district boards and the
Government. Most of these union
boards were, therefore, powerless and
they could not render any service to
the people. These union boards are
still jingering in some bf the areas,
and they are not able to do any
service to the people. It is well known
that the procedures of the wunion
boards are also very undemocratic
and bureaucratic too. The vested in-
terests who wanted to get some privi-
leges were crowding into these union
boards, and those people are now
transferring their affection from- these
union boards to the blocks.

The income of the panchayats,
wherever they have been formed, is
very inadequate, The social condition
of the masses has also not undergone
any change. Naturally, the blocks
are also not functioning properly.

As regards the elections to these pan-
chayats, I have had the experience
of these elections, having been present
at some of these elections, and I find
that the same communalism and caste-
ism are prevalent, and all the vices of
the present elections are also present
in the elections to the panchayats. I
do not find any difference between
these elections and the elections that
used to be held in the case of the
union boards and district boards. The
only difference now is that this time
the franchise is more liberal, whereas
in the case of the elections to the
union boards, it was restricted only W
the rate-payers.

In the name of decentralisation, at
the present moment, in my State, all
the powers, financial, administrative
as well ag executive, have been con-
centrated in the hands of the block
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development officers. They are ‘all-
powerful in the rural areas. Recently,
an SDO was expressing his regrels
and was saying that he wanted tc be
a BDO rather than an SDO because
all the powers had been snatched
away from the SDO and the adminis-
trative officers and vested in the
BDO's. Besides, in my State, these
BDO's are also ex-officia circle bffi-
cers. Further, when there iz famine
or flood, they become relief officers;
they also become agricultural officers
on some occasions; on some other
occasions, they also become adminis-
trators of colleges and schools which
are taken over by Government. All
these functions are being given to the
BDO's. Since these BDO's have got
the financial powers now, you will finrd
that in the block areas, the contrac-
tors always crowd the houses of thess
BDO's, because they want some favour
in the shape of contracts.

In my State, these blocks have not
been popular, whatever might be the
ideal of Government. People call it
the jeep government, because we sce
the jeep only. I might give one ins-
tance here. In one of the block in
my constituency, the jeeps were used
by the BDO’s for their own personal
use, and the whole thing had come to
such a stage that the BDO's used the
jeeps to send their children to the
schools and colleges and so on, only
and for no other purpose. I had to
ask the people to throw stones at it.
After throwing stones, that was stop-
ped. This is the way in which BDO’s
are functioning. I wrote letters of
complaint to the Government, but no
reply came.

Another thing is that mosi of the
gramsevaks and gramsevikag are not
local people. In 'one area in the dis-
trict of Howrah, a gramsevak has
been appointed who comes from Chit-
tagong. How could this gentleman
possibly look after the interests of
those people in that locality? So only
duties are allocated to him. They ars
not done. For this reason, the Blocks
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in my State have become a cockpit of
corruption and bribery.

Another matter concerns the attach-
ment of social wefare officers to these
Blocks. They are mostly society
ladies. There is a lot of scandal and
corruption in connection with these
social welfare officers who are attach-
ed to these Blocks.

Regarding co-operatives, our State
has got a Co-operative Department.
But the Co-operative Department and
the Blocks are quarrelling with each
other. They are very strict about
observing all the formalities before
giving recognition or registration to
any co-operative society. It is diffi-
cult for the co-operative societies to
observe all the formalities. On the
other hand, the Blocks are wanting
that no restrictions should be put on
them and they should have unlimited
freedom and there should be no audit
of the accounts by the Co-operative
department. Naturally, in this tussle,
the co-operatives are not functiong.

Yesterday's papers from West Ben-
gal carried some statistics. Out of
13,000 co-operatives, 7,000 are running
at a heavy loss and Government have
got to wind them wup. This is the
state of affairs.

This is the appalling econdition of
panchayat raj. Unlesg there is proper
education and a sense of community
feeling and a sense wf responsibility
are inculcated, real transfer of power
to the people cannot be effected and
decentralisation with be a mockery.
National integration should start at
this level, but the Government have
failed in their attempt to do so in
my State.

Shri Narasimhan: One of the pre-
vious speakers referred to problems
and said that without problems life
would be uninteresting. The problem
of problems that we have in  this
country is how to rouse the rural
people from their apathy, stupor and
severe inertia and how to make them
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.conscious of their potentialities for
economic and cultura] regeneration.

Lokmanya Tilak inspired us ‘at first;
later Gandhiji inspired us. Now we
are facing the problem of how to
rouse the masses. One of the me-
‘thods that we chose to tackle it was
panchayat raj. I have had enough
contact with the panchayat unions
ang panchayat councils in my dis-
trict and I have come to feel that as
a method to rouse the masses for their
regeneration, economic and cultural,
panchayat raj has come to stay. I
am sure given proper trial and with
full co-operation and sympathetic un-
derstanding at all levels, it will fulfil
our expectations.

No doubt, references were made to
birth pangs and growing pains of these
institutions. Let us not forget that
they have been born and they are
growing and they are on their legs. I
have had occasion to see them func-
tioning, having been specially invited
to some of the seminars which these
panchayat union councils have had and
even to some of the meetings that
they had. I was very happy to note
that all the deliberations were at the
highest imaginable level. Proposals
were made for projects, allocations
were suggested and the question of
location of these projects within the
panchayat area discussed. All this
was done with the highest sense of
responsibility. One would suggest
the scheme, another would raise the
question of financial provision and a
third would discuss the gquestion of
location and so on. All the discus-
sions held in the panchayat union
councils or panchayats displayed a
sense of responsibility of the highest
character, and as a Member of Parlia-
ment, I was pleased to see this kind of
thing developing at the panchayat
union level. After all even at the
parliamentary level, these are our
problems, how to make allotments,
how to locate projects, what kinds of
projects we should have and so on.
Otherwise, the usual custom is that we
as representatives of people make the
demand to be met. Instead of asking
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for projects, even at the panchayat
union council level, the members are
thinking about the financial resources,
how the revenue could be raised, what
should be the allocation and how the
best location could be ensured. This is
the field for democracy, this is the
field for responsible government.
Therefore, I am very hopeful that de-
mocracy at all levels is functioning
very satisfactorily and the panchayat
union councils, notwithstanding their
birth pangs and growing pains, will
settle down to their tasks. All that
they need is our co-operation.

There are certain things which the
panchayat union councils need. There
should be district level meetings.
These should be organised. At the
State-level and the all-India level,
there should be created a machinery
for the panchayat union chairmen to
meet. At the district level, they could
discuss common problems and wventi-
late common difficulties. As a matter
of fact, in my own district, unoffi-
cially all the panchayat union council
chairmen have formed themselves into
a kind of association and the Dis-
trict Collector himself was good
enough to come and encourage it by
giving it a kind of unofficial recogni-
tion by his presence. We are al] very
hopeful of ventilating difficulties and
securing redress at the district level
in view of the District Collector's

-.co-operation. I recommend a similar

thing everywhere.

Shri Balakrishnan (Dindigul—Re-
servad—Sch. Castes): Zilg Parishal.

Shri Narasimhan: This is separate,
only for panchayat union chairmen to
discuss their problems. There they
feel at home.

In one case one of the panchayat
union councils wanted to upgrade the
local post office and the postal depart-
ment required guarantee. The pan-
chayat union council itself came out
with a guarantee. I do not know
whether ultimately Government would
approve of this kind of arrangement.
But I commend this kind of steps for
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Government's examination and consi-
deration. Otherwise, if no guarantee
ig forthcoming, a particular place may
go without a post office if people are
not able to unite themselves. There-
fore, it will be quite within the com-
petence of panchayat union councils
to guarantee such a thing and secure
upgrading.

With the panchayat union councils
functioning, we have the grand spec-
tacle of officials and village leaders at
the village level working in good
partnership with a view to achieve
results, The ultimate object of these
panchayat institutions, namely, de-
mocratic decentralisation, is taking
place to our satisfaction and we see
a spirit of dedicated service gt the
official level and also at the village
leadership level.

One regrettable feature is that in
my State the revenue resources are
tagged on mostly to land revenue.
That shifts the burden to one class
of people. There is a certain amount
of imbalance in this. I would like
experts at high level to see whether
this is proper or whether anything
should be dome to rectify it. Now
most of the resources are to be col-
lected through land revenue, and most
of the burden of payment is passed on
40 the landholders. This has been,
done to enable easy collection. Some-
how we have begun somewhere, but
shere should be greater distribution
of this burden.

On the whole, when I see the pan-
chayat union councils funetioning and
the leadership comprising them, I feel
shat they are working more like a
miniature Parliament, and by and by,
I am sure the democratic way of func-
tioning will become rooted in the
country and there will not be any
danger of our feeling that democracy
is not safe in this country.

=t senag fewm (wfeam)
ST WEIRY, TAEET O F are
aga ® ==t gl ax g§ & A A
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g | e § fof 9 T 1 Aaew
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g & i 3w ¥ oY y e ys g A §
I F @ T W fourwles Hewy
o wmirETT & Wi gwTY et A aeEal
&, it ¥ g @l wd ) W A
g e fr wror gaie aEt § g9
ey & ¢, afes wifeaw wew )
aga ¥ wifsae § 1@ ¥ &), TR
To #o THo &Y, AR AEHERTLEY, Tq
F MiET § AT & o 8T T H AR AT
98T FT | T 9T U WIS & WX 89
HYAT A1 T54 & | A F g1 v
forr & g #Y anfr Y s FT A

oy UF ara ifed fF o &
AT @ UF STg A g & e v F
A3 ot Fly iy @ ag g T &
e g &, #it 30 waT & o ar
grow T ara g e T g agar
TF AT FTEAR AN I FT AN ag
R0 AT 3o g FT & | onfgT § fm AT
ST Al 1 AT 6T FTH GEATEET
# a8 & o< & a7 F1 F5AT qHT |
THY g 8 9T TiE TS § 99 6 g
WEATT TG § | WA A § W
99 9 et gat w1 A0 & a1 A 9
9 Y miE g9 99 # gfcada 98 #¢
TEAT §, IH WY T 7 WA A )
9% WTAET agdie ¥ o1d a1 FeeeT &
g1 TEE e I aa & ofEdT g qwar
& 1wty fea 5 § g foar ot 1
oF &t arfa g, i d9maw 1 wiaw
&l & % 3% farsh &1 am fAem #3
IO A9 T OF | 59 g J g9Ed
oF woTE A €, I Y w1 weEqraq
€T, 9T F FTH F FT HIE IT 787 |
& fadee o0 AEM 5 W Saraa
Fr o ¥ & W A o F i
FUITET # AR 17 § & g=THEt #
€ &0 ¥ AT Y geft, duTHEl
it wiwwre T g 0
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W e ¥ oF e M gk
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U1 AR T WG Fsdl F A
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[ =t we & ]

rar & wiEt ®, Mg FEF O T F9
NAGET FHE, AT FIREH
WU &7 991 T | IS & T
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A Y IGF AR 41 TRGERE qRA
@ F ¥ AT wd W qa
FX | THIT FAw wfeadi g1 ay 91 w3
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THAT §, AfFT o qF M GATAR B
qu ®q ¥ W F FT gF A&l (Hear
@ oF I9Ngd A #7 AW @0
2
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fe mfwag =1 3 g9 & 98 o =
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14 @ N A 2w T A9 g
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qEEA FTE | A a9 W g,
o 99 ¥ A 78 79 9 § 1 F q@Aw
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0 TS &9 ) a7 T g EwaT g
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gzq § win faa Fwar g fs sl
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g AR 3T+ ufeefes & fafaw
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forar st gy @ O fRT For e g e
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wag oF Wt frae asomdr ) |
amg AW gAefET & 7 7ff Tww
arar f #41 Tadde 7R T 74 ®vdi fw
AT T W 6T ) TR | 92 #GT A
a1 fr At & $g A4 g1 7@ & WK
FIUT (G &F FIAT ] | Wol7 AT AT
7 amear fa A farem gar & fod
e gidt & | sw Tagie wife-
a4 a1 gEt wiwad AT woff 0% qg T
Fot & | & Fata G w2 g st
¥ oy g2 ofr St | ST A da-
e ar qGier I Tifgd afe 99 9
0 & &iF I0 § 9 Frow eqrfa
firgr strg 398 g2 war § qg=r 6 o
FHAT

ot vy fg  (TrOOrET) - S
T =7 |T ST |

W s Ty WS F fad i
# T W) 9 aga faendt 91w
wAAE qew TiE # owTg a1 90§59
TE-TET A F 907 g T 39w
faamait | welft T ¥ g aear a
gig

ar & g wrgan g fF S damaat &
FETY a9 § a8 7o &1 W< qar
FF & FT7 F9047 0T | TAY TE T
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faFry wewm gim, 9w 7 I A0
FHT WA |

Shri A. T. Sarma (Chatrapur): Mr.
Chairman, the administration of the
Panchayat Raj is the main subject of
the States, and here, we are consi-
dering the situation arising out of
the working of the Panchayat Raj.
In other words, the Centre has to
maintain a certain uniformity of admi-
nistration. That is why we are con-
cerned about it here. But, how far
we are maintaining uniformity is to
be considered here. I regret to state
that we are not maintaining any uni-
formity in the administration of the
Panchayat Raj. It is certain that so
far this administration of the Pancha-
yat raj has not been introduced in
all the States. It is our intention to
decentral’se the power through the
Panchayat Raj. But here also, 1
regret to state that the power has not
been decentralised. On the other
hand, it has been very recently cen=
tralised. 1 am going to prove this
through some facts.

First of all, when the agitation took
place, and the British were asked to
grant some self-Government to the
Indians, they were afraid of our agi-
tation and then introduced the local-
self-government system and the LSG
department in 1920. Since then we
are enjoying some sort of self-govern-
ment through the municipalities and
district boards. But it is regrettable
to note that the district boards were
abolished without consulting the dis-
trict board authorities, and the func-
tions of the district boards were
assigned to the different organisations
of the districts. Thus, the Health
Department was assigned to the
DHOs; the education department was
placed at the hands of the DEOs,
works department was assigned to
the PWD. Thus, all the functions
hitherto enjoyed by the local bodies
and the district boards have been
assigned to the Government officers as
such, or, so to say, to the pure Gov-
ernment machinery itself. Thus, what
we used to enjoy at the time of Bri-
tish rule, has been deprived to us.
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That privilege has been deprived, and
the States have been asked to enact
rules and regulations for the admi-
mistration of the Panchayat Raj, Bills
were introduced and they were re-
ferred to the Centre for concurrence,
but in the scrutiny, we found that
they have not followed any uniform
principle in approving those  Bills.
Thus, the administration of the Pan-
chayat Raj varies from State to State,
in the form of the Zila Parishad, the
Gram Panchayat Samitis and the Gram
Panchayats. There is no uniformity
in all the States. The function of the
Centre in the shape of attaining uni-
formity in all these Bills of the States
has not been fulfilled in respect of the
administration of the Panchayat Raj.
Thus, we see that there is no uni-
formity in these three organs of the
system: the panchayats, the panchayat
samitis and the Zila Parishad. Ewven
in the matter of the Zila parishad, I
regret to state that there is nothing
which is going to be tackled by the
Zila Parishad. All the functions of
the district board have been assigned
to other organisations,

When I attended the meeting of a
Zila Parishad, I found that certain
subjects were brought up for discus-
sion. The president was sitting in the
chair, and one ex-officio member ad-
dressed the meeting, sitting. There
was the mentality that Government
officers were superior to the other
members. There was the president,
and with his direction, of course, the
head of the department stood up,
while he addressed the meeting, Of
course, he rose when the president
arrived and left. But that mentality
that they are the governors and the
other people are the governed is still
working! The aim of the Panchayat
Raj is not materialised through the
administration of the Panchayat Raj
system. That is my point,

The second thing is, we have to
consider how far we have proceeded
with this work on the lines aimed at.
In my opinion, we have not materiali-
sed anything which was aimed at by
the Panchayat Raj. All these three
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administrative bodies have been taken
to be recommending bodies. The exe-
cuting power has been assigned either
to the BDOs or to the district magis-
trates or to the special officers or any
other executive officers. So, the exe-
cutive power rests with the Govern-
ment officers while the recommending
power only is assigned to these three
organisations. Therefore, if we want
to decentralise the power, we have to
do something, and if we are to fulfil
the aspirations of our ancestors, we
have to see that the power is decen-
tralised properly, not on paper but
by work,

1 will give another example. There
are some silly features about it. The
villagers are paying huge amounts by
way of so many taxes or cesses: they
are paying educational cess; they
are paying land cess; they are paying
road cess; they are also paying quit
rent and income-tax, agriculcultural
income-tax, and so on. But when we
are leaving the administration of the
Panchayat Raj to the villagers, they
are not given any finances; they are
asked to raise funds from their own
pockets and then to develop their
villages. It is very funny.

1348 hbrs.

[Mgr. DePUTY-SPEAKER in the Chair]

Here, I suggest that the Centre should
take some steps to make provision for
finances for the wvillages. That is the
main point. If we do not do any-
thing material and simply ask the
villagers to raise their own funds to
develop the villages, that means noth-
ing. We are not assigning any
power to them nor are we giving any
finance to them; simply, we are ask-
ing them to raise their own funds for
development. That does not fulfil the
aim of our Panchayat Raj. There was
provisions in the L.S.G. Acts for
assigning some portion of the stamp
duty and some portion of the excise
duty to the district boards for running
the administration and putting it on &
sound footing. I also suggest that out
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of our income that is derived from the
stamp duty and the excise duty, es-
pecially from the agricultural income-
tax a portion should be assigned for
the development of these villages, so
that Panchayat Raj may materialise.

Then, it is the duty of the Centre
to ask the States to give more powers
to the Panchayat Organisationg and
provide money for the development of
the villages substantially to run the
Panchayat Raj. It should not be done
merely on paper, not allowing any
power to them in actual practice. So,
1 request the Centre to give ins-
tructions to abolish the posts of exe-
cutive officers and assign full power
to the Presidents of the Panchayats,
Panchayat Samitis ang Zila Pari-
shads,

Shri Shree Narayan Das (Darbhan-
ga): Mr. Deputy-Speaker, Sir, de-
mocracy has been defined by Lincoln
as government of the people, by the
people and for the people. When the
framers of the Constitution made pro-
vision for the establishment of pan-
chayats giving more and more powers
to villages, they had in mind this
idea. By the introduction of demo-
cratic decentralisation, a revolutionary
step has been taken. Now we have to
give powers and responsibilities to the
people. The object is to take swaraj
to the people. As I have stated, we
have to have a government of the
people, by the people and for the
people.

At present our democracy functions
in a centralised way. We have got a
Parliament at the central level and
Legislative Assemblies in the States.
Once in five years, the people cast
their votes and elect their represen-
tatives; then for five years, they have
no part to play. So, it was realised
that in order to give concrete shape
to the ideas put forward by Mahatma
Gandhi—at that time there were 7
lakh villages and he said there should
be 7 lakh republics having power and
responsibility in their respective juris-
diction—democratic  de-centralisation
was introduced. So, the introduction
of democratic decentralisation has its
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origin not only in the traditions of the
country, but in the provisions of the
Constitution and in the ideas Maha-
tma Gandhi spread from time to time
when we were fighting for freedom.

Later on when the Planning Com-
mission made two Plang one after the
other and the programme of commu-
nity development wag introduced in
the country, it was felt that in spite
of funds being made available to the
blocks, public enthusiasm was not
being created, Therefore, a commit-
tee was appointed to see and find out
the reasons for the non-participation
of the public in the community de-
velopment programme. The commit-
tee headed by Shri B. G. Mehta sug-
gested democratic  decentralisation.
So, the system of democratic decen-
tralisation in the form of a three-
tier system panchayats, panchayat
samitis and zila parishads—was intro-
duced. Although this scheme has not
been implementeq in all the States,
some States have implemented it and
gradually others are taking steps to
introduce it.

Now we have to examine the im-
pacts of this democratic decentralisa-
tion politically, socially anq economi-
cally. There is no doubt that by the
introduction of democratic decentra-
lisation, a political awakening has
been possible in the rural areas.
People are taking much interest in
the elections. We find that there is
very great enthusiasm regarding the
elections to panchayats ang pancha-
yat samitis, but we have to guard
ourselves against this, because though
the movement has made a political
impact and there iz a political awa-
kening with people taking much more
interest in the elections, they are not
taking as much interest in the imple-
mentation of the programmes of
either community development or the
Plan in general

The social impact of this movement
is not so effective, Factionalism is
growing due to the methods of elec-
tion, Factions are created and they
continue even after the election is
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over. They do not take it in the pro-
per spirit. Even after the election is
over, animosity is carried. Even in
the functioning of these bodies, this
animosity appears. The party which
comes into power does not realise that
it is its responsibility to see that every
section of the society is benefited by
its work. Those who come into power
see that special favours are done to
those who voted for them and there-
by socia] animosity is created. There
is much to be done in that respect,

The economic aspect of decentrali-
sation is still to be felt. The program-
me envisages that these panchayats
and block samitis should take interest
in agricultural production and every
effort should be made to see that
targets are fixed for agricultural pro-
duction. At present, although it has
been stated from time to time by the
Planning Commission and others in
authority that there should be plan-
ning from below, it is still on paper.
So far no efforts have been made or
even if made, they have not succeeded
in framing Plan from the villages
below. The objective is like that,
but so far the objective has not been
fulfilled.

1 would like to dilate on some points
stated by some other friends also.
The BDO is the executive head at the
block level. Trouble starts because
there is rivalry between the Presi-
dent of Panchayat Samiti and the
BDO. The officials feels that their
jurisdiction has been transgressed and
their powers have been delegated to
the President, Decisions are made by
block samities, but they are to be ex-
ecuted by the BDO. Decisions are
made, but the execution is delayed.
The samiti has got power over the
BDO to ask him to do the work.

I would suggest that there should
be a separate cadre for panchayats,
panchayat samitis and zila parishads.
At present officers from the Govern-
ment cadre are sent and after three
.or four years, they will have to go
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again to their own work. So, they de
not take sufficient interest. I would
like to suggest that a separate cadre
should be created with proper ser-
vice conditions and privileges, so
that the officers working in the pan-
chayat samities are not transferred to
Government.

As stated by some friends, at
present revenue and development
work are put together and that is
done by the BDO. That creates much
trouble. So, revenue work should be
separated from development work.
So, a separate cadre should be estab-
lished.

With these words, I welcome the
idea of democratic decentralisation.
Those States which have not yet in-
troduced this should be requested to
give effect to it immediately at every
level.

o TgATeiRg ¢ IS FEED,
sheft =t e qgt 9 & @Y, A Y
s svor ¥ aré gar? o a7 fegema
Fgtdan

FqTeaw Wi | AT 6 R
st # ?

st g fang : ST FT F oA
W F AL, T@IFL, A A AZ X
gor f5 afeast At & G2 42 Tor-
=t ot &% fasry wreA Fr S THAT
21 59 faug # W 42 A I F A
T 99 | I T qgAr w7 4 *v fw
Fa1 § S afeard ag g ar ag), war
T 1 Aiferd T AT FTaT & ar TE
U NA W A AT T @ W
qfaaret #1 W 739 § A1 g N
ATy IRi1 A (O R |T A
a7 G812 Al & Frafs e
Wi 9w § & 79 fge 7 § ar ol
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AT AT g AT & 99 W oW
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fod gfea, st o gzw aw freee
Hfreg o faggr & 1w a1
% T8 & fr AT & faswrg 9 feam

#7 qrad faegw sEeag Q| Wy
& XAt ¥ 2w gy O d={T US
oY fagra swaT & aeqE TaT @ W
38 # femfaa fea €, 989 fogd 3
qIEr F AR & | 9 T FEEAT FT
fagra 7EF g, a9 aF ST F wHT
#t g W e aE) & a1 W)
wraaT F1 faame v safe & fawm
¥ | o' =ufr aq fasfaa gom, o
IH B FE FE B TEAqT /I FH
FE ¥ wIE 7R A 4 99
s fage |

quTga T & gy § S fae
a5l 93X Swe fed o &, 9% Qar e
¢ fr wror oy gw sy Tow # @ @
g o o goETd wERG & 7 w9
¥ ga WS ¥ o § W W w7 wen
|qTEY ATE T FEL A 9 IT F Y
w3, e W dwer 31 W F QO
¥ g Frnfat, Al o qe-
T AT T &Y g6 G qvigd
fe 2w #1 fawrw w7 & 39 7 wqfe-
qrrefY, eI AT O | g8 I
7 i & gew § AgreaT ey A
T B THTE TATYT 47 W AT H Ay
safs &1 edTd a7 TEALH &, Wirw
A7 ¥ Fgrgr §, v T s
st st a4 /K weg wiEs &
& | 97 F 2, w1er W o w0
ForT TE & | ¥ o wgr AT g
QrEHt &9 W =g, WTHT §IT FI |
Tg gATH WA g &1 fagra &
W Fa% qarfas Y o gaew 57 73,
gy Sw anw F §

9 gAY I & fad 99 fra
& g wfaat ¥ sreqt g Wi Asfai
Y w7 F 4 | DAL Fraea i 7,
qq: QU &EaeAaT | HI9E §F F A Ew
¥ wod ¥ ¥ fasw ¥ fod dvomnig
FATE | Fg w1 A et wafer @ aw
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99T TS Y STXET JIAT T TS,
I4F FIA 13 § HIfa FETTE
REimgainfaagfaamd
TSAT IITGATHNT FHA ag =1 € F
et 5 ag a=ar fagar a1, v Y
FT FEY AG AW FT AT AT T T
W € W a4 &7 § 9 9
g AT 3, IaEr wegrd W qaf
®Y 3@ FT T IAFT [AHA FL AR
IR TG FAA FT TG 1 IA FY
gEe &, 94 ® w19 &7 ¥ qfoa
Lol

AT #Y A W@ g
aagE @t wf §, q wwwar § froag
armfas Aifew sk Twfew § e
M A qF TOIUH & ART § |
T Tmh fad A ¥ § W) 9Ed
ford &1 & 8 1 afg gw ToET dAw
fadt %% st T@% T W@F @, A
& 7, gfrar & ar #1€ w7 €Y @,
forad 79 TEY | FY AT qg AAAF
% 5 s g fawraprdRn § AT
qTd AT & & TEET TG AW AL € |
& gawar g fr P w1 omifx @,
e o= 7 & 1 97 97 oF mfraw
w7 ¢ | fawre &7 S wE, S oSwEEr
o ¥ AT R, 99 A% wF ¥ oW
ATAT § &Y 9EF I qH w0 A9 w27
I A A A@T E | ATE F AHA
ot ® faw@ w1 FEW 97 T|W A=
& W A W § @y W A g
qF qg FT AL FW T AR W H
g awR fr 78 dte o Ao aww §,
#X 7@ WA wOE § W g q=Ed
F o dd &, @ R I Al W=
|FAT | JuTeAE AEreA, drer st &
7 WETE gU AT ¥ | AemEr § a7
TR AT A FNT 9T THF FA
AT AfF g gur W gw Wi,
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arifRE WY aewfas s et gfeal
¥ frg? @ ) agf afew @t g
sifors fasrer e wfgd a1 =g At
I @A & FIOT, I AT F FA,
a1 OF WET F @@l ¥ FET AL
B w7 W g I AL 95w |
o qfF  gEH wre-faeEre w
2, o g § fe wror ot <t gt
qra ¢ ag Waw @ a1 A @, vafan
gl s g & e ¥ W
g o # o v & @@ € AR
AT T YT Fd § ) I O
o qusT ®7 FEE A g9 qEl qrad
Wik ¥ed § 6 ag g oar 4 g,
wet d @ fogn, § @ @, w06
ATE FT AT AATR, T J9TH gATT T AN
d51 § 1 3@ a@ WA AN gty
7@ T &\ T g AT FT
g

¥ gawar § & dawdi & A
Y 76 W g gafad e S
o T R 1 e we f e
g ot w @ fF oot 7@ FE R
WY WITHT TUTE §T WH A F T
fore a5% ®1 a3 § A & F-
T 9T TR AR AR @n
Yo,000 TYAT & FL AGT HAMHA §
fF guTaa & TYE WY, 000 FT |
ag it g wwar § i w9 7 gewanT
g | T T owa F e g@ ot gt
w1 S Af, wae s @ AR
et &Y o 3 & e o
AT Y ¥ &Y W TR § dFT @ A
&t F amw orw gvm g g A
AT §, W & q@F 9T g

994G TS F T H, IqTAE
v, faaet oY fram 2 Y e
faelt & I791 3@ & g war T
¢ frF o % fra Y T 2, I
w2 1T #F "/ fAwet 0f &
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[ 2w #&)
ﬁ{mqa’taﬁfﬁ'ﬂﬂﬁmﬁ?
ﬁm@ufm%fmﬁ wiat #
o e ¥ fagm &, afwat

ﬁaﬁﬁﬂmqmaﬁ‘rgﬂﬂﬂ
@ g W AR W WA w
wift @ Fradt e R g A R
s & ag wawaT &g g f§ & aga a=
"R Afgwr At g W A §9 far
o1 @ g IaF faww T
ga ot wg W e i #R1w
B & AT AT AR WA A AT
3 wowr 2@ fF ag s g §
a7 7EF A1 & A IqH FTHATE TATH
FT T g7 B | W W 6 g0 9w
wfed ArATaT #1 AT FT ¥ § AT
&Y, ST &1 o9 T@t eqrfaa @
g oA\ & w9 A ¥ oAy
ort & 1 gEd FEr m@r  f Aw
@ W ATw &1 ifaem §q7 &3
g Gu1 faar wrar € sEw @9 w7
¥ fag gfafaa sFard | gaw &
W § | STHT WK AT fawin & ¥g
F1E golFra< fawr mar & W 9T FT
ffgz ag @aa § fF 95 @9 &
FH # q@T AT § Tq HSF $ aA
FROT | W FGI qFF qEEET
A ag TAAT J|lE A g I awdt )
gw 2@q & 5 foen ofewdt & wam
a-afeTe § WK 97 weEr A & )
9 Id gH I sl 9T faww
FTAT =1iEd |

JT=HE WEIEd, A FA w7 AAGS
g & F Faw 0w #7 § a7 6
T GHAT | W gAT A 3o g,
O 99 W 9% ggew & fad
FTET HYATE 9T § T 3O & W W
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& AWt & g & vhe & Awed €
ar It adeT ag ¢ fr gaw! awafaw
€9 & &9 F &1 FT N I AR FAA
ATT FAFT TS feaT SO wT ) 99
« Tegr g OF duvEe = o fE
HIAA T 75091 2, gt 3 A awa g

sfwelt wwr Age  (dge)
TR WG, Wi Agl 9 St
o At T I W
®1 g9 W 3w F fad oF qarew S
THeg § W W qg AT fav @
HrAaar o 54 fasg qr =i @rd

W@ g TAAd 9 &Y a1 F1F £
@ IEET "G qg g & fn W SATRET
t I Ty fauw & | uwEw <
F7 ifaw & eATRET | oW gW T
A H9F 3 ¥ F7O9 ¢ 99 § aY
T A A, T T g, A
fararnr & =y Wil &7 FET FT
g\ gH g wEE TR § 1@ wahr
FY AT FATT FT ATT FAT AT |

N 5y wEd T w71 § fF awi o
S et mf § o W faer oY &
To-IET o & g & 1§ A
g 5o o A s wwmn g,
TR W g 9% g4 A7 sifew
F @ g A ol 9 9ed § A
oty ¥ W wew g6 & e &
qAwdT § fF st iy TuEEl & awa
welt auefy ot & @ ofte § W
TR e F fag dwmer o
FgmEt § WK fFET FT FH FAT
at Fawt A FTHGRr TG F feF
afeF oot Ao 9 oA Wi o
WA F o AR § ) g
wTE ot gura &7 g W) fow &
w9 & I O qF AT sgar g, T
wraeT R # wET el | T W
91X mEqae & faed & s S o
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WETT qEAT &, a7 TEHT AW fhaAT
o FHaT § |

gl aF T9adr T F7
ag fad sow qEf & fad & &
quradt o, faay W 3w F A
faer ft wrmw & faadt & T
felt oY qret & 741 7 gf, o & fag
thuﬂﬁm:ﬁwﬁwwm
¥ wyar g A2 oM | W FEr
¢ FHT & a1 F1E e § A forw a0F
& o Igar g fvar 9 g% g, §
farar straT Wifgd 1w 1€ T
I ag 9q §, A IH TE &1 AT gH
TFToAT g | R dEy fRaT T an
99T T H g9 WOl A6 H BT
git Taf g )

ol g AAAIT w=El T FET §
fw grdt A @ §, I G §, ST
g ¥ gi awwa 4T gt | | awmar
g fF aa sTe & T e 8, awea
A § Frg wdr @ 7 gwer A gy
FOUE | T WX famw w1F, @
9T AGI TE FT FART W AT

AR 78 T A0 &1 fafiwa Arwon
¥ fawr g0t dodl A feegw Al
FagaT 1 FE o AT i 2e Afwd,
WO aeh g 30 arfad, fasr v
frarme s g1 @ faEw gq¢
& www @ st § oA aeT ¥
TR AT § 5 g9 34 09 feem T
& fr @i foer & g ggi SRR
a1 AF g fawn wET € 5k
IWF IR SAHAT WG ¢ ) ST g
Trgaet § R q2® gurt agr e
or % & 1| 3T A IT+ faverr A
¥ 1 oK fow 39 T Wi 9
aYaar § fr 7Y vt saer 34 @
W gH I@3 & % agrad AT
M age g g & fF w1 7%
@§ o fre 1 § W aEaw W
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gofta @ g1 @ & | TH-Ou Wl

&
A 3fr ¥ wem-mewm § Wk
TR WAWZ FY AT g FFAT §
sfer faa wlx &9 wew-wew
& F1 ag waed T R o o
L H A< A FAACGE  GEHT
war "2 | ag A9 W, o aF /W
# foer 7€ wawy, 9 aw @wi §
g 7€l g, agy 5ot
99 TF 4g W9 G WiGr § A aF
¥ guw # aEY wan € fFogw owm
#§ OTF | W AT G A6 AT HHT
T AT wfgd |

AT T KT AHT I &
fod aga o=t § 5 o1 wawat §
I frady ferfee @Y o faaerdt
fafe @ sfaftscdFm s | 7@
% Sd T feafe 7& ot § 9%
FW AW AEN AT 4FAT € | WY
YSEA O« q4 WA 99 F srdeat
et feafe & &m0 @1 gE a1
gt

At TS w7 AT qgw TEL
9 & | mF g tfRw oX WA
weem Y vy fag ot ¥ s @
2 1 W gwa faear § 990 &1 9Q
@ g o @ T fae ¥ oawr A
2 a5d & | o7 aga ST faag
& | quER o WA AT el § § Ak
T80 O WK &€ & 9 famr  dggr
qET § /X 9% 6 §, IEHT W9
W fF feoet &= F @, feaet
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[t 3o A

R & amg W) far am F
9 TE FIH LAT§ | 99 TF qg 914
arfe 98} wadt ag TAEa o w1 A¥
FH § A TEN a7 THA F |

Fuqd gt ¥ foegi woft & §7-
A F1 AR wE AR g s e @,
FE TTEdt g fF s 7 oAt 1 2@
& ot A @y wfgd, sawr 9 fafaes
a1gT ¥ W1 ¥ F5 A fafaeee g
FIART T FA T 997 FL A F A 78
wgt fF orgr aw daTaat ®1 dAT R,
I gARET ¥ g @A gy |
g TR §, ot TAAras gqwA
&, qamaq Tw arE) Y 18 ¥ A 9za0
wfgd | gt faegw #gier asd
#1 gfaga & qargdt & FH I9I0
W T TS F1 QA F gAAT oA
R H AT FATATR |

Shri Balakrishnan: Sir, in the olden
days, Panchayati raj played a very
important role in our country. Our
forefathers were well versed in the
administration of the Panchayats.
Development works like the con-
struction of temples, construction of
chavadies, formation of roads, digging
of common wells were carried out by
the wvillagers collectively. Even ecri-
minal cases and civil disputes were
settled by village leaders. They ob-
served absolute neutrality in the
settlement of the disputes. They felt a
sense of responsibility in settling dis-
putes in the willages. They felt a
sense of dharma and justice in the
administration of panchayats. If you
want to make the panchayats a suc-
cess, we have to create g sense of res-
ponsibility to the President, a sense
of responsibility to the officials and
non-officials. Then only, Panchayats
will be a success. The village people
will have to be made to have the
mentality of self-reliance. What we
are seeing now in the Panchayat are
areas is group system, factions caste-
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ism and political rivalry. In my dist-
rict of Madura, I am told that a Pan-
chayat President does not want to
sanction loans to the Congress people,
because the Congress people, voted
against him and so he is refusing to
help the Congress people. In the last
week, there wag a Union election in
Palani, in Thoppanpatti. They spent
a lakh of rupees, People who spent
more money think that money only
made them President, I want to say
that unless the Presidents of the
Panchayats and the Presidents of the
Unions are elected by the public, all
these troubles, factions, group
systems and casteism will continue.
I think that the Presidents of the
panchayats and the Presidents of the
Unions should be elected only through
adult suffrage. Then only we can put
an end to all this trouble,

The hon. Member Shri Tangamani,
the other day, said that he was very
happy that a Harijan candidate was
chosen by the Communist members
for the Union elections. I am very
happy that at least in the Union Pan-
chayat ele:tions, they have chosen a
Harijan member, Because, communists
does not make a practica]l realistic
approach in the removal of social dis-
abilities. At least for the propagan-
da of coming general elections, they
have chosen a Harijan member,
whereas the Congress does not want
to interfere with the elections. The
Coneress does not want to put up
anv candidate because the Congress
thinks that political parties should
not interfere in the panchayat elec-
tions. It is no use to put up a
candidate once and then blame the
Government that Government is in-
terfering in the elections. I request
the other parties not to put up can-
didates. At least for some years
until our Panchayat Presidents are
trained and until the Panchayat Pre-
sidents are feeling a sense of respon-
sibility, I request all the parties not
to put-up candidates.

Regarding development work in
the panchayats, I do not understand
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in what manner the different, depart-
ments are coming together in co=-
ordination to te develop t
works. In a Panchayat union, there
are so many departments: the Co-
operative department, the Industries
department, Animal Husbandry de-
partment—so many departments are
there. Every department has got its
own Act, The Co-operative depart-
ment has got its own Act; the Indus-
tries Department bhas got its own Aect;
the Community Development depart-
ment has got its own Act. Finances
also are being derived from their
own respective departments. For a con-
cerned work, the department has to
derive finances from the head of the
department. I think thig is the
reason for the delay in the execution
of the development works in the
panchayats, [ think there should
be a proper agency, a strong agency,
to co-ordinate the work of all the
departments as well as the financial
resources. Because, at present, finan-
cial resources are derived in the
varioug departments and for sanction-
ing finance, it takes much time. There
should be co-ordination for the specdy
execution of the development works.
If you want to start a co-operative
society, you will have to apply to the
Registrar. Then only, you can start
a society in a panchayat area, It
takes much time. Co-operative is
the best friend and helper of the rural
population.  But, there is ong thing.
The Co-operative Societies Act should
be amended or a new Act has to be
brought forward to suit the present
conditions, Then only, co-operatives
will be more useful.

Regarding community development
programme, I hope I will be excus-
ed by the Minister if I say that in the
beginning, the people showed much
interest regarding community develop-
ment work., But, now, I see the in-
terest ig lacking. I do not know why.
We must find out why the interest is
lacking. I think in the beginning,
there was a lot of development work
taking place in the community deve-
lopment areas. Day by day, deve-
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lopment works are lacking. As de-
velopments are Jacking, the interest
of the people is also lacking. Also I
see, in course of time, day by day, ad-
ministrative personnel are increasing
and at the same time, development
work is decreasing. Either you should
give sufficient funds for development
works or you should reduce the ad-
ministrative personnel. Then only
we can create a tempo,

Regarding tempo, ag I said, there
should be a new tempo among the
people. So, we must expand deve-
lopment works. New industries,
sma]l industries, wvillage industries
should be started and co-operative
farming should also be started.

Regarding the weaker sections in
the community development areas,
I think proper representation is not
given in the panchayats to the weaker
sections. Both the Ministers have
a kind heart towards the weaker
sections. They should give some
special preference to the weaker
sections in the development works,

I welcome Panchayati Raj.

Mr. Deputy-Speaker: Shrimati Renu
Chakravartty: I would request hon
Members to be very brief. I would
only call those hon. Members she
had put in in the list.

Shrimati Renu Chakravartiy:
(Basirhat): Mr, Deputy-Speaker, I
thank you for giving me five minutes.
I wanted to make one or two points
which I thought are rather important
from the point of view of the deve-
lopment of the panchayats,

In my State of West Bengal, as the
Minister konws, there are still very
few panchayats. I think a very large
number of districts have no pancha-
yats at all, especially in the mneigh-
bouring districts of Cal-utta. Whether
for fear that the opposition will gain
a large majority in the panchayats or
not, the Twenty-four Parganas,
Howrah, Hooghly—none of these
distriets has got panchayats. I also, of
course, support the point that has
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[Shrimati Remu Chalkravartty)

been made by many Members that
during these elections, they are not
only very bitterly fought, but they are
fought with a lot of money. Some-
times in these panchayat elections in
a small village, more money is spent
in the fight than spent in any other
election. Rank communalism is real-
ly preached. Therefore, this whole
idea of importing more democracy will
not at all be implementeq unless all
political parties decide that com-
munalism will have to be given up.
This has to be very seriously done. I
am not at all against political parties
fighting, I think to substitute polilics
by communalism is even Wworse.
Therefore, the parties may fight and
ghould fight, to my mind, but it should
be devoid of communalism.

There is no doubt that in places
where panchayats have been elected
for the first time, there has been a
certain amount of hope and interest
raisedq among the people. But, the
main difficulties will arise as the pan-
chayats start working. The real
powers of the panchayats are more il-
lusory than real, For example, the
executive really holds a whip-hand
over the panchayats. One of the
speakers on the opposite side made
some very telling remarks and they
also apply to the position in our
State. One of the most important
things which will have to be within
the power of the panchayats is the
question of finance. All taxation
measures have to be okayed, counter-
signeq and passed by the executive
officer and unless the executive
officer doeg them these taxes cannot
be imposed. Not only that, taxes
which really yield income, like land
revenue, are still with the State
Governments. In our State quite a
good amount of money is raised from
bazaar tax-tolls, as we call it—hut
tax, ferry gate tax, etc. All these are
taken away from purview of the
panchayats. Then what is left?
Very little is left for the panchayats,
with the result that they cannot
carry on their day to day functions

and fulfil the promises made to the
electorate in the wvillages.

Again, we find great insistance laid
on shramdan. Sheromdon is made
and works are constructed. But who
is there to maintain them? There is
no money for their maintenance.
Therr there is the question of indus-
try in development blocks, It is the
programme of industrial co-operatives
that has beenr one of the most un-
suceessful in development blocks.
This is a very important part of the
programme. Unless there iz finance
it is not possible for any panchayat
to solve the question of unemploy-
ment. Even in regard to agriculture,
the question of land reforms is not
within the purview of the panchayats

Lastly I wish to make one or two
observations. on the question aof
women's participation in the work of
the panchayats. In a State like West
Bengal we have no such provision as
has been made in most of the other
States in India, that where a woman
is not elected normally to the pan-
chayat she is taken on by nomina-
tion.

The Minister of Community Deve-
lopment. and Co-operation (Shri 5. K.
Pey): By cooption.

Shrimati Remu Chakravartty: Our
State is supposed to be very advanced,
But we find that very few panchayats
alect women. We have no such sys-
tem of nomination. ‘Therefore, local
women's part in the work of the
panchayats is nil.  (Interruption) I
am told that directives have been
issued on this subject. But that
directive has been very successfully
disobeyed by the West Bengal Gov-
ernment, and whether it is in the em-
ployment of gram sevikas, midwives
or nurses, local women are not given
a chance to work in the villages, No
doubt, we get young girls from urban
a~eas. They are better educated. But
the very first thing they do on coming
to the village is to ask for transfers.
These are interior areas; and village
politics are such that they have not
the necessary background for it, with
the result that all these problems
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arise. Therefore, I want to underline
that the participation of women in the
work of the panchayats, at least in
our State, is very little and unless
this is looked into and changed you
cannot expect women to evince much
interest in this.

Mr. Deputy-Speaker: The hon. Min-
ister, I am very sorry 1 have to re-
fuse chance to two lady Members; but
they were too late.

Shri S, K, Dey: Mr. Deputy-Speaker,
Sir, 1 must confess at the very out-
set that I was feeling very unhappy
and uneasy for months that while
panchayati raj was growing to be a
subject of interest not merely in this
country but in many others adjoining
us and farther from us, the Parlia-
ment in India, to my mind, was not
showing the inte.est, even in a con-
troversia] way on this highly vital
subject. I am, therefore, extremely
grateful to my friends in this House
who initiated this discussion and you,
Sir, for having permitted so much of
time for discussion on  this subject
About twenty-four speakers have par-
ticipated already over this matte: and
more were eager to join, It has arous-
ed more interest at least so it seems,
than the annua] discussion on the
budget of a Ministry and I am very
grateful to this House for all this
warmth of interest that it has shown.

My hon. friend Shri Tangamani,
while initiating the discussion day
befo. e yesterday, made some observa-
tions on the Panchayat Sammelan that
was held at Madras a month ago and
which was inaugurated by the hon.
the Prime Minister, There were more
than 15,000 representatives of the
panchayat institutions in Madras who
were elected on the basis of the man-
date of the people irrespective of the
political parties to which they belong-
ed. If because the ruling party hap-
pens to be more represented than
others in this sammelan, certainly this
House will not blame the ruling party
for it. I would certainly wish and 1
am quite sure that the ruling party in
this House as azlso in all the States in
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India would welcomse all the parties in
the opposition to come in power both
at the bottom and also on the top by
service to the people and on the
mandate received from the people for
service r1endered to panchayati raj
institutions. In fact, 1 would say that
the panchayati raj system has opened
an opportunity that never was present
to politica] parties in opposition at the
Centre and in the States to compete
with the ruling party in constructive
work. If the people in Madras or
elsewhere say that it was a manoeuvre
of the political party to show its
grandeur and hold on the public,
someone may equally say that this
discussion in this House was also a
manoeuvre by the ruling party some-
now to show the importance that peo-
ple attach to the panchayati raj sys-
tem which was initiated by the ruling
party.

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): Thanks to Tangamani.

Shri S. K. Dey: I would say at this
stage that the C. D. programme and
panchayati raj have been prog.ammes
which have never been discriminative
of politica] parties and likewise the
political parties have never been dis-
criminative of these programmes, I
say this to the credit of all the politi-
cal parties in this country. Throughout
these years that I have been struggl-
ing from village to village, district to
district and State to State, 1 have
never, except once at the very begin-
ning of the programme come across
representatives of political parties or
any group of people, who have not
shown interest in the furtherance of
this programme. The efore, the gques-
tion of a political party trying to
manoeuvre a sammelan to impress the
grandeur of its power and hold on the
people should not arise, If, in spite of
it, there are people in the country
who think that way, 1 am afraid we
cannot do anything to help them, and
I am sure that this House can very
comfo tably ignore the views of such
misguided people. ...
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Shri Raghubir Sahaji (Badaun): Or
sympathise with them.

Shri S. K. Dey:......or sympathise
with them.

Shri Tangamani: I said that those
were the reactions of cross-sections of
the press.

Shri S. K. Dey: 1 sympathise.
Before I start answering many of the
points that have been raised on the
floor of this House during the two
days’ discussion, 1 would like to place
the programme of panchayati raj in
the proper perspective so that the
House can judge, with all the objec-
tivity it can bring to bear, whether or
not the programme is moving on right
lines, and whether the Ministry as the
representative of this House is dis-
charging its responsibility in this
behalf.

As you are aware, Mr. Deputy-
Speaker, nine years ago, in 1952, on
the 2nd of October, we began work
on community development only in 55
blocks. They were supposed to be
pilot areas for development, in which
al] the departments would be work-
ing in a co-ordinated way, with staff
provided for many of the nation-
building activities, At that time,
there was no question of entrusting
responsibilities to the representatives
of the people. Soon, it was discover-
ed that Government officials could not
go very far with the programme un-
less the people’s representatives in
some form or the other were associat-
ed with it

So came the concept, at the second
stage, of the block advisory commit-
tee. The block advisory committee
and the vikas mandal at the village
level were intended to be ad hoc insti-
tutions of the people to advise the
Government on efficient and effective
implementation of the programme, and
they were to assist Government in
arousing better participation from the
people. It was discovered next that
people who were worthy of substance
did not like to function indefinitely as
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advisers to Government, and particu-
larly when they had no certainty that
their advice would be accepted.

Therefore, came the third stage
when these block advisory committees
were designated as the block develop=
ment committees. There was instruc-
tion issued almost universally in the
country that the mandate of the block
development committees should be
implemented without question by the
government administration placed at
the block and other levels.

In the meantime came the recom-
mendation of the Balwantrai Mehta
Committee, recommending democratic
decentralisation, which we designated
as panchayati raj. The Prime Minister
himself mentioned that democracy by
its very definition means decentralisa-
tion, a system of administration and
people’s representation growing from
the roots upwards; so the question of
democratic decentralisation does not
arise, if it is democracy at all. There-
fore, after a good deal of thinking on
this subject with friends outside and
also with friends in the two Houses
here, we decided to call it panchayati
raj, and change the English expression
‘democratic decentralisation” to ‘pan-
chayati raj’".

I have mentioned on several occa-
sions in this House that panchayati raj
is totally different from the system of
panchayat raj which we have had in
the past. Panchayat raj was a gov-
ernment of the village people for the
day-to-day routine needs of their life.
They functioned more or less as re-
publics with very little control from
above, and with resources, their own.
Panchayati raj, on the contrary, is not
a unit of government but a system of
government which will grow from the
village up to the Centre. In other
words, what a village can do for it-
self, it shall do through the pancha-
yat. What it cannot do, it will refer
to the next higher body for which the
second tier at the block level has been
created under the name ‘panchayat
samiti’. What the panchayat samiti
cannot do, it shall refer to the zilla
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parishad. What the zilla parishad
cannot do, shall be referred to the
State, and what the State cannot do
naturally shall devolve on the Centre.
Where the Centre cannot, we shall
secure assistance from the world gov-
ernment which is growing., That was
the system which we visualised, In
this system, we are trying to build up
a democratic pattern for the function-
ing of our people and for administra-
tion of our affairs from the village up-
wards.

Article 40 of our Constitution says:

“The State shall take sieps to
organise village panchayats and
endow them with such powers and
authority as may be necessary to
enable them to function as units of
self-government.”.

It is very difficult to say exactly
what self-government is, It has not
been clearly defined.

As panchayati raj has grown and
developed in India, we find that it has
already exceeded the term of refer-
ence under this particular article, And
if we have gone ahead much beyond
the scope of this particular article, it
is because of the strength and support
and sanction that this House has con-
tinued to give to the Ministry in this
behalf.

Shri Tangamani: Then, the Consti-
tution will have to be altered.

Dr. M. 8. Aney (Nagpur): May I
ask one question of the hon, Minister?

Shri S. K. Dey: I shall listen to the
hon, Member's question later. I may
be permitted to go on. Yesterday, my
hon, friend Shri Harish Chandra
Mathur mentioned, and several other
friends also voiced the same feeling,
that we should have a much longer
discussion in the House, because the
whole system of government is under-
going a radical change at the district,
block and village levels, If this is
happening seriously, it calls for a
much more exhaustive study by this
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House. The problems that are tending
to emerge and the new line of ap-
proach that we must adopt require a
thorough consideration.

Four years ago, the Balwantrai
Mehta Committee offered the particu-
lar concept. We ave tryingto run
panchayati raj as a live movement of
a live people, If th2 people are live, it
is quite obvious that what has been
said four years ago shall grow to be
totally out of date today, if the nation
is moving, Even from our own experi-
ences of the working of this program-
me, we find that things are changing
so fast that we can no longer derive
lessons or guidance from the thinking
that has been done earlier including
the thinking incorporated in the Bal-
wantrai Mehta Study Team's report.

Therefore, I heartily welcome the
opportunity, whenever such an
opportunity comes, for a much more
exhaustive discussion on the subject
of panchayati raj and the various
implicationg that have emerged, Be-
fore I concluded, I would give to the
House an indication of some of the
basic and very vital ang crucial
problems which panchayati raj has
precipitated, We must fing g happy
solution to these problems if pancha-
yati raj is to make the whole system
of our democracy as it is being pra-
ctised, free from bad politics and lead
it to good politics. If that does not
happen, it is quite clear that demo-
cracy shall be inverted. If that hap-
pens, panchayati raj will also under-
go a radical change. It will be sub-
verted from the purpose for which it
came into existence and we shall not
have democracy; we shall have a
perversion of it practised in large sec-
tions of the country to the detriment
of the future of the country,

Therefore, it is very necessary that
we have a much fuller discussion in
this House, and if as a result thereof
it is found that the time has arrived
for a further look at what is happen-
ing and what has happened, what are
the new steps that need be taken,



1665 Muotion re:

[Shri S, K. Dey]
what should be the pattern of district
admunistration in the lght of pan-
chayau raj which has swept the
country, in the light of the community
development programme which would
have established a new national ex-
tension service to cover the country as
a whole, what the new problems are
and what should be the new approach-
es, 1 should be most happy to abide
by the dictates of this House as to
how these problems are to be studied
and tackled, I would welcome such a

thung.

Coming tp the issues that are emerg-
ng, many hon. friends in the couise
ot the discussion during these two
days have made direct, and, some-
limes passing, reference to these.
it has been said that officials arve
ieymg 1o domunate, Officials  will
try to dominate if panchayati raj in-
sticutions themselves are not alert
enough, We cannot issue mandaies
from the top, The Central Govern-
ment do not issue a mandate. In sucn
matters, this House must appreciate
tha: the administration is in the hands
of the State, The Central Government
agency can act only as a common forum
rather ag an agency to provide a com-
mop forum in which the State Gov-
ernments can pool their experiences
and arrive at common decisions which
can be pursued by the central agency
for the couniry as a whole. But even
if the State Governments issue man-
dates to the blocks and the panchayat
samitis and the officers, there is no
certainty that those manda‘es would
be honoured in practice. Therefore,
comes the question of a widespread
system of training, not merely of the
officers engaged in community deve-
lopment, the panchayati raj pro-
gramme, but also the non-official repre-
sentatives of the people who are hold-
ing office and heading these institutions,

For this purpose, we have tried to
the maximum extent we could, to build
up resources, to set up institutional
training centres from the apex institute
at Mussoorie right down to the gram
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sevak training centres, where not
merely officials engaged in the pro-
gramme at different levels but also
non-officials, will receive their train-
ing. It has been suggested by an hon.
Member that there should be in every
district an institute for training of
panchayati raj functionaries, That is
precisely what the Ministry has already
undertaken to do. 100 training centres
have already been sanctioned to the
States. Those are known as panchayati
raj institutions to be set up in the dis-
tricts. These institutions are not under
Government but are to run under non-
official auspices, Where non-officials
are not available, the zila parishads of
several neighbouring districts can com-~
bine together to run these institutions
to offer courses in panchayati raj,
sahkari samaj and samuhik vikas to
non-official functionaries, We are try-
ing from the Centra] Ministry as also
from the Stateg to produce literature,
film strips, flash card exhibitions and
material in other 'media which can heip
propagation of the idea of panchayati
raj sahkari samaj and community
development to all functionarieg in the
country, government as well as non-
government, We are trying simul-
taneously to introduce panchayati raj,
sahkari samaj and community develop-
ment as part of the curriculum in uni-
versities, in schools and colleges. In
fact, panchayati raj institutions are
being set up in different parts of the
country in schools ang colleges in
order to give practice in panchayati raj
movement to pupils in the course of
their studies in universities.

These are the steps being taken for
training of functionaries and non-
officials in the programme, But this
does not solve all the pr:blems, It
has been suggested that there should
be proper relationship defined between
government officers and representatives
in panchayati raj institutions, We are
trying to do that, To some extent, we
have attempted a definition, but in a
matter of this complex nature, it is
extremely difficult t> define in con-
crete terms what the relationship bet-
ween a government agency ang a re-
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presentative agency should be, We
still .do not have a definition as to the
role, say, of the secretariat in the
Government vis-a-vis the Minis'er who
functions on behalf of Parliament.
There are -conventions that tend to
grow with the passage of time and with
the working together of government
officials and representatives of the
people. These conventions cannot be
prescribed in writing in fundamental
rules, Fundamental rules can be
defined for government fficials; they
cannot be -defined for relationship bet-
ween officials and non-officials, There-
fore, we have tp go through the pro-
cegg of learning by trial and error, As
my hon, friend, Shri D, C. Sharma
said, there will be many pr-blems
which we will ‘have ‘to face. The very
fact ‘hat there are problems coming,
shows that something is happening, A
world without problemg will be a dead
world and as he said, one would not
ke to hawe a country where there are
no problems because that sh-ws that
there is no life, As we come across
mroblems, we will have to deal with
them.

‘One ques‘ion that has to be deter-
mined is: how dg we secure that there
will be impartial recruitment of gov-
‘ermment servants to serve the cause of
panchayati raj institutions? It is quite
likely that it will be necessary to have
Panchay#ti Raj Public Service Com-
missions or Committeeg just as we have
7 Union Public Service Commission
ang State Public Service Commissions.
K will also be necessary to establigh
dnstitutiona]l procedures f~r discipline
.of the administrative apparatus that
will be placed at the disposal of pan-
chayati raj institutions, This requires
icareful examination, Unfortunately,
we have yet not had experience, ex-
‘haustive enough on this subject, to be
.gble to come to very dependable con-
elusivns. Therefore, a little time has
atill to be allowed before we cem begin
a study of thiz subject.

15 drs,

Many hon, friends have referred to
Tespurces of the panchayati rej insti-
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tutions. It is fully recegnised <+hat
mere entrustment of responsibilities to
these institutions will not carry them
far, howsoever loud we may be in our
appreciation of the capacity of pan-
chayati raj imstitu‘ions to mobilise
people’s Tesources, Resources have to
be shared by Govermment from above.

Many States are going ahead shar-
ing a part of their revenues with these
panchayati raj institutims. In the
legislation which is now on the anvil
in Gujara* and Maharashtra States a
very substantial part, if not the whole,
of the land revenue ig expected to be
transferred to these institutions, to
finance their ‘varioug activities, Apart
from this, there are alse financial pro-
vigions made by the Centre for many
schemeg under the Third Five Year
Plan and will be 52 in future plans.
The -intention tig that all the depart-
ments of Government of a nation-
building charac‘er ghall use the pan-
chayati raj institutions ;ag their vehicle
for the implementation of their own
programmes,

Here again, the coming in of pan-
chayati raj institutions means the end
of the 'potential arbi‘rariness on ‘the
part of departments and others Tunning
the departments. This is going to lead
1o & considerable degree of conflict,
Such liquidation of arbitrary powers
‘does not come easily, which will mean
that in mamy places there will be re-
calcitrance, recalcitrance rn the part
not merely of officials but also on ‘the
part of representatives of the ‘peoole
to part with potentially arbiirary
POWETS.

How to ensure that the panchayati
raj institutions are receiving a fair deal
‘in the handsg of the State Departments
ig ‘an~ther question that will require to
be examined fully.

In the very nature of things, T agree
with Shri Tangameni and Shri H. C.
Mathur that it is not possible altogether
1o avoid -elections as things stand today.
In fact, when there is no genuine
unanimity of heart amongst the people,
enforcement of unanimity through -arti-
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ficial incentives may lead only to the
encouragement of inefficient and un-
desirable people being elected. There-
fore, we are not in favour of creating
artificial conditions by which unanimity
in electiong will be assured, If unani-
mity comes out of universal enlighten-
ment on the part of the people, it
should be welcome, But it is a far-off
goal. Till that happens, there will be
elections and there will be political
parties, If there are political parties
fighting these elections to the pancha-
vati raj institutions, as they inevit-
ably must, at higher institutions like
Block Panchayat Samitis and Zila
Parishads, they may be there. How do
we ensure that as between Panchayat
Samiti ang the Zila Parishad, as bet-
ween the State Government and the
Zila Parishad, there is equity and fair
deal, with Samitis, Parishads or Pan-
chayats dominated by political parties
other than the one ruling at a parti-
cular tier of this systsm?

15.04 hrs,
[Dr. SusHILA NAYAR in the Chair]

Therefore, it must be necessary to
devise a sort of a new Finance Com-
mission for the panchayati raj institu-
tions which can go into the resources
of the panchayati raj institutions and
find out how the relatively weaker
areas can be given special assistance
so that cases of unfair deal and par-
tiality because of political considera-
tions can be referred to an impartial
and objective body free from the ope-
ratin of the current political thoughts
of the country.

Now, at the village level, as a Min-
istry, we are very strongly and un-
equivocally opposeq to election on the
basis of political parties, for the simple
reason that at the village level there
can be no room whatsoever for elec-
tions to the village panchayats on the
basig of political ideologies, Because
it is not a question of policies that are
determined at that level but how the
policies determined at the top can be
most efficiently administered, For this

NOVEMBER 27, 1961

Panchayat Raj 1670

purpose, it is necessary that the village
people are given an opportunity to
elect people as their representatives
whom they consider most competent to
do the best in their behalf, with the
limited resources that the panchayati
raj institutions can secure from above.

It is in this context, we think, that
the gram sabha should be and should
grow to be the most important institu-
tion in panchayati raj I am wvery
happy to report to this House that,
with the exception of only one State,
all the States in India have accepted
the gram sabha as a statutory institu-
tion.

Shri Tangamani: Which
State?

is that

‘Shrl S, K, Dey: And even that one
State, which is Madras, hag agreed
that, till it accepts the gram sabha as
a statutory institution, through the
issue of administrative instructions
they can have periodic meetings of
the entire adult population of the
village for deciding all panchayat pro-
grammes and reviewing the activities
of the panchayats.

As between the different panchayati
raj institutions there are problems;
there are similar problems as between
different sections of the village com-
munity, the weaker sections and the
relatively stronger sections, In order
to find an answer to this, we appointed
a committee headed by no less g per-
son than Shri Java Prakash Narayan
with many other friends, some repre-
senting this House also. We have
received the report of that committee.
And, according to that report, we shall
try to take such measures at the
earliest possible opportunity for offer-
ing such relief as we can within the
existing limitations, Yet we feel that
mandates from the top here also are
not going to take us very far because,
ultimately, it is the village community
themselves and their institutions which
will have to take the responsibility of
giving relief to the weaker sections of
the village community. Until such
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time as the representatives of the peo-
ple themselves take up this onerous
responsibility on their heads, the
weaker sections of this country are not
going to receive the succour which is
their due, We realise that there should
be periodic opportunities for the pan-
chayat raj institutions tp meet and
exchange experiences, With this end
in view, we have suggested to the State
Governments that they should have
sammelang at the block level, of the
representatives of the village pan-
chayats; sammelans at the district
level of representatives of the entire
panchayati raj institutions and we
hope, there will alsp be some kind of
sammelans which will develop in
course of time of representatives of
the States in the country, It seems to
us of the utmost importance that there
should be a non-official all party or no
party forum of the panchayat raj in-
stitutions themselves. Therefore, we
are trying to encourage the growth of
panchayat parishady in the States
which will have representatives from
all the panchayati raj institutions.
There is already a national institution
which was set up several yearg agn,
even before the coming in of pan-
chayati raj; it is called the All-India
Panchayat Parishad headeq by Shri
Jaya Prakash Narayan with Shri Bal-
wantray Mehta ag Vice-President, The
All-India Panchayat Parishad alsq is
straining hard to see that all the States
are represented and that they develop
their competence for training non-
officials, for holding of sammelans all
over the country. Once the parishad
in the States and also the All-India
Parishad begin to operate effectively
many of the problems which are
emerging will find automatic expres-
sion and we shall be in a position to
make much more effective decisions
and offer correctives to the problems
that are arising, When mnst of the
countries in the world are beginning to
wonder whether the current pattern of
democracy will survive the sputnik age,
when a number of countries around us
are beginning to develop new patterns
and new concoctions of democracy
under the title of controlled ang guided
democracy, it redounds to the credit of
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this House much more than anyone
can comprehend today that it is this
House which initiated the movement
which is so counter to the prevailing
trend in many parts of the world,
where a Government fully seized of
power is tending to decentralise it to
institutions down below and ip that it
is opening the floodgate for the politi-
cal parties in the country to compete
constructively with the resources
placed by the Centre and the States for
a trial of strength in constructive acti-
vities and if need be, in course of time
to displace the party in power in the
States or even at the Centre if a posi-
tion arises when a political party be-
comes flabby and is not in a position
to operate the way it is expected to.
The fact that when most of the coun-
tries in the world tend to centralise
their activities and develop fat in the
headquarters of their State and the
Centre, this country is trying mnot
merely to shed its fat at the Centre
and at the level of the State, not
merely to blunt its teeth, the teeth of
the Government apparatus to bite in
an undersirable way, but to transfer
its powers and its resources to the
tullest extent possible to the people
and their representatives and to train
people to take up those responsibili-
ties and if need be, challenge the in-
stitutions above, is something which
has very few parallels in the history
of the world, if I may say so. This is
the pattern of panchayat raj which
we wish to implement.

I am glag to report that since I
spoke on this subject last time, there
has been considerable progress even in
the coverage of panchayati raj in the
country. Almost all States have gone
ahead either implementing the pan-
chayati raj programme or enacting
panchayati raj legislation. The ouly
two States which are slightly behind
in this matter are the State of Kerala
and West Bengal. Even here because
nf what has happened in the rest of
the country and the encouraging res-
ponse that panchayati raj has already
given, West Bengal had already started
drafting legislation. Therefore, the
complaints that some hon. Members
trom West Bengal, Shri Aurobindo
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Ghosal and Shrimati Renu Chakra-
vartty, had to make about panchayats
being ineffective and not in operation
will be a story of the past not long
from now. A great American des-
cribed democracy as we all know,
as Government of the people, by the
peop'e, for the people. A great Chief
Minister of India has addeq a fourth
phrase and it is the most significant
contribution that anyone can make to
the concept of democracy at this stage
and the type of democracy that we
are ‘trying to implement in India. He
aflded the last phrase: ‘“‘with the
people”. We could have 3 Government
of the people, by the people and for
the people but that does not mneces-
sarily guarantee that the Government
will be ‘with the people. It is Dr. B, C,
Roy, the Chief Minister of West
Bengal. T am mentioning his name,
particularly in order to impress on
my friends, who are disappointed with
the so-calleg slow progress of pancha-
wvats m West Bengal. The Chief Min-
fster of West Bengal himseH has made
a mew comtribution to the concept of
democracy and panchati raj and I
have no doubt that it will be fo'low-
ed by implementation of the process.

I woulq like to say, Madam Chair-
man, that T am deeply grateful for the
opportunity that has been given to me
for placing before the House once
again what we are attempting to do,
and some of the problems that are
emerging Tor which we have to find
a solution. T hope we shall have the
opportunity of discussing these pro-
blems at greater length in the future
and the sooner it comes, the better it
wi'l be. Tam very grateful to you and
to the House, ,

Dr. M. 8. Aney: T wanted to ask a
questien, In wiew of the very com-
prehensive statement he has made, I
think it is necessary for us to read
the whole s*atement once more and
understand the full imolicatins.
Therefore, I reserve my right to put
that question at a later stage.

Mr, Chairoman: Shri Tangameni.
He will please be very brief.

Shri Tamgamani: Mr. Chairman, 1
am very greatful to the many hon,
Members who have contributed to the
discussion on this subject, namely, the
situation arising out of the working
of the Panchayat Raj, T am one of
those who wanted a discussion to take
place even during the last session
itself, At the outset, I want to make
a submission that in future at least
the Ministry will see to it that they
have an annual discussion on the
Panchayat Raj administration. We
know that the Education Ministry, on
their own, hold discussions on the re-
port of the University Grants Commis-
sion; that the Home M'nistry likewise
organ‘se discussions on the report of
the UPSC. So, T take this opportunity
to request the Minister, through you,
to see that at least in future annual
discuss'ons will be organised by the
Minister himself.

I must say that I was disappointed
in the rather lengthy speech made by
the hon, Minister, I thought he would
refar to some of the points which I
raised, particularly those po'nts which
hawve come up as a result of the work-
ing of the Panchayat Raj. He has
mereby touched a point like article 40
of the Constitution, It ig of course a
perfinent point.  Article 40 of the
Constitution is merely for the creation
of the panchayats as unitg of self-
government. But now, the Balwantrai
Committee’s report and the various
pieces of legislatien have gone far
beyond that, Has the Minister con-
gidered the questien as to how far the
present administrative get-up of the
PRanchayat Raj is eonsistent with the
present concept of the Constitution
itseH? Has he considered how far the
Constitutional amendment is necessary
if we are to prevent this diarchy that
‘ig existing in the administration of the
Panchayat Raj and also these various
fetters? These points were raised not
only by me but by the hon, Member,
Shri Harish Chandra Mathur, end
others also, So, I expected that there
will be a categorical reply to those
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particular peints, but [ must say that
1 was disappointed,

I must also say that I was disap-
pointed for this reason too, namely, he
was trying to score, unlike ag usual,
a kind of debating point, He kmows
also that 1 was referring to a particu-
lar seminar which took place in Mad-
ras a month agoe, where 15000 pancha-
yat leaders were assembled. There the
discussions were held, but I asked why
the problems covered were more as a
propaganda for the ruling party. The
Minister was at pains to explain that
there was no such propaganda for the
ruling party, In the same breath, he
said that if it was rea!ly a propaganda
for the roling party, and if more mem-
bers of the Tuling party were present
there, then the ruling party has got to
be congratulated, Another Member
belonging to his party and caming from
the same State said thai in none of
the panchayat union electiong the rul-
ing party contested as such. Se, the
contradiction is there, The first point
which I wanted to impress upaon
him was, as gathered from the
newspaper cuttings, this method
of organising seminars creates an im-
pression in the mind of the people
that after all the Government also are
interested mare in propagating their
party politics rather than working out
the panchayat system, I thought he
would categorically analyse this and
give a mtisfactory reply, becanse many
bon. Members from this side were
more candid about it On the other
side alsp, they expressed 2 doubt
sbout the danger which was always
there, That is why the issue has got
to be fought on political platforms,
and ultimutely a time may come when
the real administrators have to face
it when the working of the Pancha-
yat Raj comes up.

1 also wunted to know what has
happened to the study group of the
Paochayat Admimistration, The latest
position is known from the circular,
and that is to the effect that the Pan-
chayat Raj Administration met on the
13th, 19th and 20th September, and
they have ftmal¥ised the Teport, We
1442 (Ai) LSD—1.

were also told that thig report js going
to be circulated to the various State
Governments, Our session is going to
conclude very soon. Before the con-
clusion of the session 1 wanted to kmow
whether we will be supplied with
copies of this Teport, which wifl help
us to ¥now how fhe Panchuynt Raj
has been functioming in those srees.

Shri B, S. Murthy: Copies of the
report will be cireniated to som. Mesn-
bers and also be discussed =t the com-
sultative committee,

15.26 hrs.
[Mr. DeEPUTY-SPEAKER in the Chair]

Shri Tangamani: 1 am grateful to
the hon. Members for painting out
several instances where these elec-
tions are not held. The bon Member,
Shrimati Renu Chakravartty, pointed
out that elections are net held in
certain areas, and everybody knows,
if elections are held in those areas,
who are likely to be returned. I hawe
experience of the Coimbatore district
in the Madras ‘State, where, in the
ACC, the panchayat tmion is fheere.
But the elections will not take place,
because the ADC people kaow fhat
they will elect only a particuler in-
dividual belonging to a particelar
party when the electiong take place.
Such a position does exist at present
These dangers have been pointed out
by many hon Members.

Shri B S. Murthy: What is the
ACC?

Ehrl Tanpamami: The Associated
Cement Company, I am referring to
the Madukkarai panchayat union. It
ig a colany of the ACC., The pancha-
yat unien exists; but the panchayats
do not exist ag elected bodies  Far
giving all such instances, 1 am grateful
to hon, Members who have participat-
ed in this discussion, I am again very
thankful to you for the induigence
showmn to me, mnd I would ldoe to
repext that et least in the future, we
may be given an opportunity to dis-
cusg this, and the initiative should
come from Minister himself and not
from hon, Members, Thig is the
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second time that the initiative has
come from Members. Even on the
question of discussing the decentrali-
sation scheme, the discussion was
mooted by one of the private Mem-
bers,

Mr. Deputy-Speaker: The discus-
sion is over, The House will now take
up the next item,

1527 hrs.

RESOLUTION RE: SUGAR (REGU-

LATION OF PRODUCTION) ORDIN-

ANCE, AND SUGAR (REGULATION
OF PRODUCTION) BILL,

st woree feg ¢ (fedvman) ¢
greaw  WEYew, § woq e fafad
FETA F T FT 1 gIRT AEAE:

“This House disapproveg of the
Sugar (Regulation of Production)
Ordinance 1961 (Ordinance No. 3
-of 1961) promulgated by the Pre-
sident on the 29th September,
1961

Mr. Deputy-Speaker:
moved:

“This House disapproves of the
Sugar (Regulation of Production)
Ordinance 1961 (Ordinance No. 3
of 1961) promulgated by the Pre-
sident on the 28th September,
1861 "

The hon, Minister may move his
motmn and I shall place that also
bqﬂore the House, Then I will ask the
hon. Member to support his motion by
his speech, so that he will be able to
speak on the resolution as well as on
the motion of the hon, Minister.

The Minister of Food and Agri-
culture (Shri 8. K. Patil): I beg to
move:

“That the Bill to provide for the
_ regulation of production of sugar

Resolution
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in the interests of the general pub-
lic and for the levy and collec-
tion of a special excise duty on
sugar produced by a factory in
excess of the quota fixed for the
purpose, be takes .nto considera-
tion.”

I would like to know whether it is
your intention that any observations
on this would also follow the discus-
sion on the motion by the hon. Mem-
ber?

Mr, Deputy-Speaker: Yes; he will
have an opportunity to speak on the
resolution as well as on the motion for
consideration of the Bill,

Shri §. K. Patil: May I submit one
thing? On this motion for considera-
tion of the Bill, the observations that
I will be making will give a general
picture of the whole position, That
will be useful and the hon, Mover
of the resolution will have the advant-
age of knowing the position, Other-
wise, the position is that he first makes
a speech which is the negative part
of this item of business, and then
the Minister would make his speech.
Of course, I leave it to you to decide
which way you like,

Mr, Deputy-Speaker: Both the
motions have been moved already. If
the hon, Member agrees, I can ask the
hon, Minister to make his observa-
tions, after I place his motion before
the House, The hon. Member can
speak after the hon, Minister has
spoken, on both the motions.

Shri Braj Raj Singh: While 1 abide
by your desire, I may point out that
the practice has been that the mover
of the resolution gets priority, He
moves the resolution, speaks on it, and
then the Minister makes his speech,

Mr. Deputy-Speaker: It is his
choice now. If he wants to get the
benefit of the speech of the Minister
and make certain comments on the
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facts disclosed by the Minister, he
may follow that procedure, If he
does not want to do so, certainly I
would ask him to speak,

Shri Braj Raj Singh: Let him speak
then.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to provide for
the regulation of production of
sugar in the interests of the gene-
ral public and for the levy and
collection of a special excise duty
on sugar produced by a factory in
excess of the quota fixed for the
purpose, be taken into considera-
tion.”

Both the motions are before the House,
and the discussion will now begin.
The hon. Minister,

Shri S. K. Patil: As I said, I will
make some observations with the ob-
ject of giving the general picture of
the sugar situaton in the country to-
day, My hon, friend's motion wants
that the ordinance that we have issued,
instead of being enacted into a regu-
lar statute, should be repealed; i.e,
just the opposite of it. That is why 1
craved your indulgence. When the
House knows the general picture, they
would realise how very necessary it
is that the ordinance has got to be
enacted in the way we propose to do.

I do not go into the whole history
of sugar in this country; it is a long
history and it has come before the
House time and again, If you remem-
ber, we had during five years imported
in this country something like 14 lakhs
of tons of sugar costing somewhere
about Rs, 40 crores to Rs, 50 crores
in foreign exchange, We had to do
that, because sugar wag in short-sup-
ply and without sugar certainly we
could not have carried on. But a
situation arose thereafter where we
saw the prospect of making this
country self-sufficient in sugar. 8o,
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in 1959-60 we gave certain incentives
both to the farmers and to the mill-
owners with the object that the sugar
production in this country should rise.

The effect of it was, in figures, at
the end of 1958-59 we had a carry-over
of only 1'73 lakh tons, the shortest
carry-over for many years; and, there
was a danger that this wag too small
and difficulties would arise, Definite-
ly difficulties would have arisen.
Therefore, this incentive was given,
The price of sugarcane was increased
from Rs. 1-7-0 to Rs. 1-10-0 and cer-
tain incentives were given to the mill-
owners also. The combined result was
that carry-over at the end of 1959-80
came to 5°95 or nearly 6 lakh tons
of sugar. At the end of 1960-61, the
vear which we have just left behind,
it came to 11'85 or nearly 12 lakh
tons,

When we gave these incentives, I
made it clear to the House time and
again that the solution of the problem
was that the per-acre yield of sugar
must increase, and then there would
be no danger, Yet, the farmer had
to be protected, So, although there
was opposition in many quarters that
the price of sugarcane should not be
increased, we increased it from
Rs. 1-7-0 to Rs, 1-10-0. But what
actually happened was, instead of
t million tons of sugar more that I
really expected, as a result of these
incentives, I got a windfall of some-
where about 5 lakh tons,

Many people would advance the
argument that if this ordinance was
nromulgated before the sowing was
done, possibly it would have been
better, T would draw their attention
to the fact that when the incentive
was given, the sugarcang was sown
and in spite of that we got 5 lakh
tons. The only answer is not that the
farmer worked hard or any such
thing, but a lot of sugarcane that was
going to gur was transferred to sugar,
The figures will show that before the
new sowings were made, g lot of
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sugarcane was transferred from gur
to erystal sugar. That was very good
ard there was mothing wrong in that.
But the result was that instead of
 milfion tons, we got 5 iakh tons end
this went on mecreasing. Now we have
got somewhere about 12 takh tons of
sugar,

This really frightens me because
sugar is not silver or gald which you
can keep for 10 or 20 years and sell
it at the proper time, It is a perish-
able article like wheat or any other
grain. Therefore, there is limit to
which you can canserve it, but that
limit has gone, You cannot keep it
for more than a year or two years.

So far as the world market in sugar
is concerned, the House must realise
that apart from the grains, if there is
anything ia abundanoce in the world
for which there is no market, that is
sugar. So, there will be increasing
difficulties in every country aboui
soger. I can give you a general pic-
ture, The prices at which sugar is
sald—noet our sugar, but sugar any-
where in the warld—are mot the real
prioes, because the prices paid to the
farmmers even in Indonesia and Hawaii,
coantries where the per-acre yield is
highest, are mofe than the pnices at
which they are sold ia the iniernatio-
nal market, It is bot a phenomenca
peculiay to this country alone, Ia
foreign countries also, the prices given
to the farmer are support prices; he
ha; to be mduced to produce more,
So, if anybody thinks that by any
effort, sugar can be sold in the world
market, that is an impossible propo-
sition, because there is enough sugar
in the world market and there is no
market at all.

The question iz very difficult now.
11 sugar is to be made marketable, its
price has to be decreased. In the first
place, there is no market, Assuming
there is a limited market, the price
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cannot be reduced unless we really
undo what we have done, viz, to
reduce the price of cane and sp on,
which this House does not want and
which I do not propose to do, I have
given the promise that the farmers
will be protected, What do we do
about these 12 lakh tons that have
gathered? We tried to get some
favourable market. One market was
the United States, because they gave
about 50 to 60 per cent more than
the warld market price. They did not
do it as @ kind thing io India, but
because they wanted to protect their
own farmers, so that their prices may
not be depressed Otherwise, the
price i America would be depressed.
But luckily those prices are 50 ip 60
per cent more than the international
price, 1 had to go myself to plead
the case and with all that, the utmost
we cou'd do was that the United
States promised to buy 225,000 short
tons of sugar, In terms of long tons,
to which we are accustomed, it cames
to about 187 lakh tons,

Fhrimati Renu Chakravartty (Basir-
hat): Why did they change their
mind?

Bhri 8. K. Patil: 1 will come to
that. 1°87 lakh long tons of sugar
worth nearly 25 milion doflars was
the utmost they could take, There
was no other way, because there were
any number of countries prepared to
sell sugar at prices even cheaper than
ourselves, Also, ouiside the inierna-
tional sugar agreement guota, it ceuld
not be much more than 100,000 toms
or so, Therefore, our selling sugar
to other countries was really wery
much limited indeed, as there was no
soape for that

My friend asked why they changed
their mind, because after that they
reduced the quota by about 50,000
short tons or about 40,000 long tons.
In a free ecomomy, this is a pheno-
menon which hag got to be understood
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by everybody. If the internal prices
slump, the only way to raise fhe
price is to withdraw a certain part
of that commodity outside the market,
so that the prices start moving up.
The prices had slumped in the United
States, with the result that not only
they were suffering, but everybody
who was supplying sugar to the United
States wag suffering, We lost some-
where about Rs, 2 crores as a result
of the slump. Unilaterally they took
that action not only in regard to India
but in regard te several coumtries,
from where they imported sugar like
Brazil, Taiwan, etc, Therefore, they
reduced the qmuota,

That would have really inflicted a
hardship on us, but luckily that was
not so, because our shipments had
already started and other shipments
that were to begin were slightly
delayed. When they reach there after
1st January next, they can be adjusted
against the guota of next year. I had
a talk with the Food Secretary at
Rome. When I atiended the F.AO.
Conference 1 luckily met him there.
He was himself surprised because it
happened. He was not in America at
that time., He told me that he was
very much ashamed and sorry for
what happened, that after all the hos-
pitality that he received here one day
he heard that the quota was reduced.
He felt sorry for it He said that it
should not have happened, and he
promised that surely he would do
everything in his power to see that it
was adjusted against the next year's
quota. After all, they have also a
democracy as we have a democracy
here. They are also bound by rules.
They have also the Parliament and
the Congress. So far as the Food
Secretary, Mr. Freeman js concerned,
he has given me a friendly promise
that whatever he has promised shall
be redeemed. Therefore, there is no
!iifﬂcuIty as far as the 50,000 tons quota
1s concerned.

But that is only a small thing. What
I am telling you is this, that so far as
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the export markel of suger is eomesrn-
ed it i8 very much lmited It is
going to be still more difficult in the
fulure because everybody is prodac-
ing sugar. Ewen America whieh pro-
duces somewhere about five million
tons of sugar can produee the ten
million tons which they require if
they want @ in x year's time. H is
not a very diffienlt thing. The same
s the case withr other eountries. There-
fiore, we mwust depemdt wpon imternal
consumption. But there is a limit fer
internal comsumptiom alse to increase,

Ag this Heuse knows, along with
this Ordinance we lberalised the dis-
tributiom of sugar. We liberalised it
m a big way. There iy absolutely mo
check. Anybody who wants sugar can
get it for his mere asking. If there
is really any tension amywhere so far
as sugar is eemcerned, I am prepared
to give this promise to every hon.
Member here that if anybody wants
sugar even to individuals we can give
hundreds of tons wherever they want
it. But the House mrost realise, and
everybody knows it, that sugar is not
a kind of thing which one can go on
eating without any dangerous effect on
one's health. Therefore, there is a
limit even to internal consumption,
becmmse one cannot go on eating sugar.
In spite of the liberalisation, during
the last six weeks what we have been
able to really circulate is only 50,000
tons, and if in the whole year we can
circulate sumewhere about three lakh
tons more, we would have achieved
our point. More than that we cannot
expect, because if you create an arti-
ficial dernand amang the people, in the
first place it is bad for the health of
the people and, in the secund place,
that artificiality will have to be main-
tained and we will have to release
more sugar and more sugar which is
not a really health sign.

But there is another thing which
is really bad indeed and to which I
must draw the pointed attention af
this House. The farmer, knowing that
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there is more money in sugar—our
farmer is a very shrewd man—turned
his attention to producing more sugar
for all vime. In the whole world, it
there is one crop that gives the maxi-
mum return, whether it is in the
United States, Cuba, Indonesia, Taiwan
or India, it is sugar. Sugar is the
highest; it might compare as 1:2 or
1:3 so far as wheat and rice are con-
cerned. Therefore, whenever the far-
mer gets an opportunity of producing
more sugarcane he will always go in
for it. Therefore, what the farmer did
in India was, when he got the incen-
tive, he did not at all think of increas-
ing the per acre yield of sugarcane—
the per acre sugarcane yield has not
gone up in any appreciable manner—
he went on increasing the acreage
under sugarcane, which is the most
dangerous thing to happen 1in this
country or in any country. When a
commodity is already in excess in the
world and we have no law, no regula-
tion anywhere as in other countries,
and neither the Central Government
nor the State Governments have any
power to check and lay down as to
how much acreage a farmer can bring
under a particular cultivation, to
increase the acreage under that parti-
cular commodity is a very dangerous
thing. I am pleading for such a law
not only for sugar but for other
things also. We have come to an
agricultural economy where we have
to think of having some kind of adjust-
ment by law. It has become absolute-
ly necessary to regulate the acreage
under different commodities. Here,
when the farmer got an opportunity
he went on increasing the acreage to
such an extent that during the last
two years the new area that has gone
under sugarcane cultivation is nearly
one milion acres. This has created
a new problem. In 1958-59 the acre-
age was 48'03 lakhs and in 1981 it is
5734 lakhs. Therefore, the actual
increase in acreage is 9,34,000. This
means, the House would realise, one
million tons of sugar more because the
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acreage has increased, and Jhe acreage
hag increased at the cost of wheat, at
the cost of rice, at the cost of cotton
and other coarser grains. That means
where we are in short supply—we
want more grains and cotton—the
farmer dig not produce more and
instead of doing that he went on pro-
ducing more sugarcane because he got
more money in it

Therefore, all these difficulties that
we are experiencing today are not
difficulties created because of our giv-
ing the incentive, they are not difi-
cuiiues because there is no market out-
side or inside, but they are dufficulties
because the farmer did not stick to
the acreage that was there notwith-
standing ithe warning that was given
to him. In the absence of any regu-
lation or law under which the State
Governments should really regulate
the acreage this thing happened, The
problem has, therefore, become alarm-
ing and enormous today. If the far-
mer has to be kept alive, if the sugar
industry has to be kept not only alive
but prosperous in a condition in which
it will prosper, then something has got
to be done so that the additional acre-
age that has come under sugarcane
must go back and efforts must be
made to have an increase in the yield
per acre whereby the deleterious
effect which has come about will not
be there. That is exactly why the
time came for an ordinance to be
promulgated.

Had the ordinance not been promul-
gated, Mr. Deputy-Speaker, the posi-
tion would have been this. One year
we had five lakh tons more, in the
next year we got six lakh tons more
and this year, if this had not been
done, we would have perhaps got 35
lakh tons of sugar and from a stock of
12 lakh tons we would have gone to
somewhere about two million tons of
unsaleable stock of sugar in this
country. If nothing ig done, if no steps
are taken, then by and by possibly
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there would be no wheat and rice in
this country and everybody would go
in for sugarcane, Therefore, some kind
of regulation or check was absolutely
necessary in the best interests of the
farmer himself and also in the national
interest, so that the second largest
interest in the country could not only
be preserved but preserved in a very
sound condition. That is why this
ordinance was promulgated.

Dr, M. S. Aney (Nagpur): In which
of the States the increase in acreage
was the greatest?

Shri S. K. Patil: My hon. friend
wants to know in which of the States
the increase wag there. Really speak-
ing, every State is more or less res-
pons:ble. But nearly six lakh acres—
54 lakh acres to be exact—increase
wag there in Uttar Pradesh alone, In
Bihar it is somewhere about 50,000
acres, in Punjab it is somewhere about
1,00,000 acres, in Maharashtra it is
somewhere about 50,000 acres and so
on. But, as you will see, nearly two-
third of the acreage increase is in a
State where the per acre yield is the
lowest, and that is Uttar Pradesh.
There the per acre yield ig somewhere
about 12 to 14 tons as against 50 tons
in Maharashtra or Madras or any
other southern State which is really
the belt for sugarcane cultivation.

I am not merely finding fault with
the farmer. I cannot blame the farmer
because the farmer as a shrewd man
switches over to the commodity where
he gets more money because he is
poor, If there is more money in sugar-
cane cultivation he will change over
to sugarcane cultivation. There is
nothing to stop him from doing so,
nor have I or the Agricultural minis-
tries in the States any power to do
that. Therefore, they went on increas-
ing the acreage. I had to stop this. If I
had not done that, as T said, there
would have been anything from 33 to
35 lakhs tons this year and while our
consumption would not have gone be-
vond 24 lakh tons about 10 to 11 lakh
tons would have been added to the 12
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lakh tons of sugar stock which we
already had. We would have then
been chocked up with a sugar stock
of 23 lakh tons not knowing where to
sell it.

So far as money is concerned, when
sugar 1s produced money has to be
given, and quite a large part of the
money is to be paid to the farmer.
As soon as sugarcane is given to the
mills the farmer has to be paid. If
the farmers are no¢ paid then there
are their representatives here who
will ask the Minister as to whether
the Minister is aware that the sugar-
cane charges have not been paid ete.

It is very necessary because they
are poor people and they have got to
be paid. Where have they got to be
paid from? The sugar mills have not
got any money because all the sugar
that they produce is lying in stock. If
the stock increases, from where have
they, even the wealthiest of them, got
to have the money? Therefore the
services of the State Bank were press-
ed for this purpose so that they could
give more and more money to sugar.

The House will be interested to
know that some months back, I think
last year, ag much as Rs. 94 crores of
the State Bank were locked up in
sugar alone. If this process had con-
tinued and this particular Ordinance
was not promulgated, the result really
would have been that this Rs. 94
crores would have gone up at least to
Rs. 150 crores or Rs. 160 cror2s on one
single commodity, that is, sugar which
is an impossible proposition. Our
agricultural economy must not be
made to suffer by our having neces-
sarily to put Rs. 150 crores almost
permanently lockeq up because the
sugar is in the godowns

Besides, there were no godowns also.
All these difficulties arose and some-
thing had to be done. What was done
was that we took the power in our
hand to say as to how much sugar
could be produced so that-we can
regulate it in a manner and ultimately
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it will be helpfu) te the faxmer and
to the Stsbe

Sometimes hon. Members quote the
figure of 1¥ per cent and say that that
will be the cut and therefore this
would mean that so much sugareane
would be standing on the farms. That
is not what is Mappening exactly.
Even during the first year when we
got more sugar, it was not ouat of the
mew sowing that they had dome it. R
was the sugarcame transferred from
gur to sugar.

1 would tell you roughly what the
percenrtage of gur and segar s that
this eourntry has been producing over
mary, many years. The percentage
generally was sormewhere abont 27 per
cemt. Only 27 per cent of the entire
sugarcane went towards the production
of crystal or refined sagar. That leaves
a balance of T¥ per cent, About 15 per
cent went for seediings and for chew-
irg and other things that hor. Mem-
bers amd other people in this country
warrt. The remaining 52 per cent
really went towards the production of
gur. The problem of khandsari is a
Timited problem because it is restrict-
ed to U.P. only. Therefore I am not
mentloning particularly Rhandsari.
You can therefore see that only 27 per
cent of the sugarcane went towards the
production of crystal sugar where-
as 57 to 52 per cent went towards the
production of gur.

But what bappened during the last
two o three years? Becanss there
was maney m it, a ot of the sagar-
cme for gar was tramsfexred to the
erystal sugar side and the 27 per cent
has come to 48 per eent today. 4 per
cent of the sugarcane has gone towards
the productien of crystal sugar. To
that extent sugarcame that was going
towards the production of gur has
actually gone down. What we are
expecting is that if this 12 per cent
rise which is really more than 35 per
cent riwe of that percentage goes back
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to gur, that problem will not remain.
Even then we have provided for
exceptions and this cut that I am
really asking for ultimately remains
oot 10 per cent but only 4 per cent.

An Hon, Member: How?

Shri §. K. Patil: Because we have
Eiven exceptioms, Under the rules
this hardship could be minimised. We
have factories for which final gquotas
have been fixed, They are nearly 71.
That quota has been 12 lakh tons. I
will not give these figures because
bon. Members would not understand
them in the absence of knowing all
the guotas y.ven ta them But what
I am telling is that factories for which
prowisional guotag have been fixed
and factories for which no quotas have
been fixed do mot come under them.
Faetories producing less tiran 11,000
tons de¢ not come under them New
factories which were not there last
year do not come under them. H you
g0 on calculating all these exceptions,
ultimately according to the fignres to
which we have come, ocur produetion
woulg be somewhere abont 3023 lakh
toms. It will not be less than last
year's; perhaps it may be g little more
than last year's. The actnal reduction
comes to not more tham 4 per cemt,
although it is 10 per cent generally.
But barring these exceptions that I
have given it comes toc somewhere
about 4 per cent. 30-23 lakh tons was
last year's production and 29 lakh tons
is this year®s production. That makes
a reduction of 4 per cent.

The only question that arises ix this.
What happens, after afl the sugarcame
thet s comverted into gur and also
erystal suger, if anything remains?
There are some factories where pos-
sibly it cannot happen. I have given
a promise. It is not a promise. It is
commensense fhat if there iz danger
that sugareane cannot go to crystal
sugar and also camnot go to gur and
the sugarcane has got to be simply
destroyed, then, surely you can be rest
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assured that the Government of India
and the State Governments would be
very watchful about it and they would
see that something could be dome so
that that tendency could be avoided.
[ have to apply this electric shock for
the simple reasom that before the mext
sowing came, unless the farmer knew
that this is the dangerous state to
which he has come by increasing the
acreage, he would not stop the acre-
age. The acreage will increase. If I
merely say, I shut my eyes and take
the consequences this year, is there
any Member who can tel]l] me that
instead of 35 lakh tons this year, the
next year it would not have been 4
million tons? It will go on increasing
unti] there is some kind of a limita-
tion. Therefore, really speaking, the
hardship of it does not become opera-
tive in thig year due to the exceptions
that have been given

The whole point is this; in a nutshel]
I shall put it I have got to take the
lesser evil of the two evils. Here 1s
an evil that we have 12 lakh tong of
sugar in stock. There is no market in
which we can sell it, Even the limited
market that was there has been ex-
hausted. The other market would
mean that for every lakh ton of sugar
sold in the international market means
a loss of Rs, 3 crores. The Joss of
Rs. 3 croreg ultimately will have to
be passed on to the consumer, so that,
for the folly of creating more sugar,
the comsumer has got to suffer by
paying more. There is a hue and cry
in this House and everywhere in the
country that in spite of gll this sugar,
the sugar prices have not gone down.
They cannot go down below Rs. 40 for
the simple reason that we have given
so0 much money for this, so much
money for that. It is all limited. The
Tarif Commission has sat upon it and
they have fixed the price. The only
way was the reduction of sugarcane
acreage. If this is an evil, that is a
greater evil. That way the farmer
will be punished. Therefore, I take
the lesser evil in telling the farmer,

of Production) Ordinance and

Sugar (Regulation of

Production) Bill
look here, if you enly restricted your-
self to the acreage that you had got,
you would not have come to this
danger: for God's sake, go back to that
position; so long as you do not go to
that position, whatever excess is there
today, I shall be tolerant and 1 shall
be sympathetic and I shall do every-
thing in my power to see that you are
not unduly punished. If, in the mean-
while, the consumers begin to take
sugar in a large way, if instead of 3
lakh tons, 5 lakh tons go to the inter-
nal consumption, there will be no
need for any reduction. Even the 4
per cent reduction may not be peces-
sary. It is too early to imagine just
now as to what would happen. Let
the season develop. When it is deve-
loping, ultimately we shall see. It
any danger comes out of it, there will
be time enough to consider that. Un-
less this was done, the whole sugar
economy was in danger. When we
are trying to resuscitate the entire
agricultural economy and make it gelf-
sustaining and self-generating and
standing on its own legs, that time
must not be chosen to do anything
rash or foolhardy if, as a resuit of it,
the farmer and the nation would
suffer. That was why this Ordinance
was promulgated. Now that the House
has time, the attempt is to have the
Ordinance made into a regular

enactment,

Mr. Peputy-Speaker: Shri Braj Raj
Singh: will he conclude in fifteen
minutes?

Slu‘lhjlhjSin:h:Halfmhaur;
he has taken half an hour.

Mr. Deputy-Speaker: Twenty minu-
tes would do. )

Skri T. B. Vittal Rao (Khammam):
There is not much business tomorrow

Shri Braj Raj Singh: T shall try.

JUTA WEITY, WIAT FEATE 4w
FEFAaT A EF e d Y
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[ wror= fae]
FAHT TGT AT Aor——AET A
e ofy o o mwl FFT—7T |
WYX I g & are | 3w afom a7
og=T fF a7 Taw uF awqar At
o IHL WL FIE ae@ TG g |

 faaware ®Y &1F a1 1 fagen
wiqa o wared g a1 W 28 faaman
%1 ot qifeer /T 39 AATIT W A
afg {1z gt v 97 oF wfer= o=
FAT & | WU TIAN GGHA IAR! 4G
Ffg a1 gy mit gt Y maw = faawa
¥ qEX TF FTAA FT I of GIAA AT
I WEAT 41 AT wIA L HHA @I
feafer #Y ¥or famr o1 wFarar 1 @t
A Ay qeer wmafa T sfEE
At AEHF AT AT F@E A
are mferws o T T &
et &, waq " faw &1 F, gER
qT% 0 & WK §GH F7 TG AH T
Y o e | @t aa fraga @ e
T TH WeAwE ®i Wrashaar d 6
@ gwar fogy wirgaw # fa= 5 &0
H HET & GTAA 9T AN GHAT 4T WX
we AT AT F UF F F 975 fFmr
AT GFAT AT | THE FYE TXAHY AR
4y | Afe www § fovwa @ & 7
faawa waw ¥ ag & fr frg®r o3 ame
¥ fegema & swwre &1 Fifr AT
g TEAE Wi | e af = feEad
HTga WA @ &, a1 9 I arg A
gfitd gw1g A9 HA7 W@ &1 a1 A«
oY THo o wiew 4 @ &, T8 A
difa & g &7 & 18 afcada 481 g=n
g

16 hrs.

TF a9 g faam # wifow w5
wE 5 gt ggr wgw ST & 1 gEd

NOVEMBER 27, 1961 Sugar (Regulation 1694

of Production) Ordinance and
Sugar (Regulation of
Production) Bill

T 5 @t 21 wigs qarw
2 % faw gz femmr & wifs & of
fF g gt <A W & 97w fee
7y feard &Y #ifee #F o @ 2
frgmtagt AT agg ot 2 o
IR |OE W I qE & gaiAg
IEET Feared ifem & § W 5E
arE wifears ®7 GE T3 & |
o wwe foafa ag & 6 9z a9
w7 A8 @ E 1 A a1 "I TAT T
a7 # #iWe § AR T & sere s
wiew g1 m@r & fF g swdr wdm
TFTHE @I 7 5F | A7 (F w6y 74T
RERY FTT &g aaATY &7 SGeA  (Far
mar f& S F1 somE J8x Y mar
¢ Wl gfe sEE B swam @ 2
wEfan weF & A & wfuw ®
FFT uF "He sIfega FowaT R, &Y
i A A 1 gES wA & 7 AT 08
Wit g & oW aww gg & wran
ar fe A T WIFT wET §, 2
#fh ® e e
fazait & % wTAT H A AT A01RY
aa o Tomee a4y feafs adf 4
# 7 %2 A1T T @ FFAT {6 FOG
e ¥ fargd 13-93 w19 & wmwA
& Qe e Aty & whaT rEas I
T & W =T ant f qATHR AW F
farg gz iy Aifa ard ol <@ &0
Tg Tfeaw T8 FT@ qw AT TOHEA
3a% 19 foh a7 s857 47 § A f*
&g o7 ngiEE ¥ genar fF a2 T
Ieqrewi & fedt & var w0 wew §
afes 1 wvg iTm W 9% Tg W
sy § A afx g5 S € gaET w1
swreqas fam s v gg i e g
AT |

oT9 g a1 = g £ S
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FeqTEA SAAT Wiww g o 72 & faa
fFqes @@ & & o g
T # ogw gEwr fRofa oAl w¢
FEAE | UF 19 4€ AT T &F |19
w21 7§ & fF gurt ueF ¥ | Wk
ag &7 T8 gwdr & | AT & o #r
ey g AT 77 4 § 9 9w 9T
Fi€ Fgrer TEl & oY 7 @ Af 49 @
? | W TEET FITU G gEv L & IR
faaeor o sypaeqr §i=0 FT dr & AR
TEY @9 @ 92 Wi g |99 FEiEn
& a7 @ & fr oF 7 it w7 a2
I aF SEEAl g Al ag FHI
e WA 9T SR g g § wi
il a7 e AT Al T
fwem & 13 W Y W AW W
feers & Zam agwr & §
aR AT gz Fgr oo g f®
fergeam™ # & & warar TR & IERE
&1 Sl #1 e fremm & e =
woH( % 3 & 41 Al {6 w9 e
A TA FLIRE | UF WA A T AE
1 SiEl ) &l g9 FET T 43
T Y WA WA 23% 999 FT( § AN
I+ AT W9 Ig WO & § 5 T
i i # wvw @@l ! oww g g
& o S FT CRATAE G o
t fF ag smar S @l T s |
I & TE STTET 99T ST § | IO ag
stian &% i i F g 9 IwaT
&9 AL § T A9 AT qF O
=g § |

feafa a1 ag & f o 7 o= ga=T
39 ag9 7 & TE( |9 A g0
& 9w o gt 39 W & | W St
. fo& =\ ol & e e 5 o @
T Y o 2w & IR AT 3§07
U1 I 39 & A7 92 § W Fowd

of Production) Ordinance and
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fF I I o @9 AT & gIE
FAT AT FT IT AT ST § 1 F a2
fde F<aT wgeT g ag ardr feafa
wtf s for # Gar gt Y € 7 & @3
F§ TF WEIA, TF Alaq HI OF a9
¥ dqa7 g1 € & fF faasr wreor smosy
TR FY S 77 WY A | §F wrd
feafa ax @@ waew frmg o g
& af suRt emdm s § fr e
0% § NAY F7 gaRT 97 W R A
ars i 39 FEeT F wieT ¥ ) omdy
| WA WaET 7 aTaar fF S0 a1
Jarea fed 2, 3 A A Ew AR ¥
3 T & FTR 78 721 97 912 Fogar g
foeia daadTa araT ¥ FeqTRT &1 T
THET 91 I64 WiAF gW G FT AR §
o 6 gwdi Tt aroeT &1 us a1
T @ OTET 91 W gEl Teedig
TS & W BT g 8w I weq %
T T 7 1§ qfiq dvadts g
& 98 AW 3 HwT H TRET 97 | 5q Oy
feafir i oY 791 7Y 9edt ¥ gEA AT H
H=T T 7 WA A g wgRe | g6y
foe #gr fr ¥4 @7 s grlt s o
TR F JATE FT AT 97 I AR AL
F =1fge 47 | i at 7g ar ff @
Ay T ¥ § AT HOOT HiFL
7 &9 7 AqaT g f @ T4 wgEy
g a1 &1 WA qifq wrAd & F ag
T SaRsl 1 fEe g ogaR
T <@ & 1 qaATE HVSIT I G gHY Tadl
T Iy WY ag & sty § R ame
v st gaa S & wias e S e
sreaTe faan a@ ofi 77 & 77 5 iy
# v mr 91 79 fee i & 98 FLq
3 =@ s | gawar g s oag
A& w7 & T T A s
et e o fegeaT St o sgaen
¥ W g OF F GATH T A0 8§,
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[t awr Tt fag)

T HIT A5 & F IR A afaw ¥
wfas G frst ot fvg o BT ¥ a9
FT AT Yo BT THT s W
ﬁ'm@maah?«ﬂmﬁw‘f
arafa & | @ & framal &) §g s
G ey SraT & &Y 99 9T "yt o
it & | g At wTowr @A & i W
Ao gurter 9 ava & s ag s gt
A & fr ag 20 & feaml & fg aTe
st fiFm e g aa @
ali% ¥ Fm st § foad fegem
¥ et #Y g € 1t & 1 g wifera
TH HT G & AT FAAT IITGLT
forerat Y STl &7 Fag =T 7 @S
T @ i w1 qr w7 fear mam
FHTE A 7 A4 ar fF owE g
W ¥ T IarEwi w1 e gfy
Cauill

frget oifermite &1 9w 4T §U
fas 20 e gu 4 1 5, & faasaT &
qifeariie 47 7§ ¢ WIE TF 48
sTer e @ § e ao
0T g9 A7 WifEAw 9 w7 A &
oY I TH WOEAT TH FW g A9
Tars Y Y § AR AT & F | v
T & W o o & arr g AeTEr
s #rE ST 7Y & i ag e e
fert o oy arar = & Forg o s
TEAT g [ TATAT AT AT FH IAH
AT T | F WOA &y A g
¥ aga & faerer ol ¥ wg frdew o
Frear § 5 g 2w ¥ art 7 s
fF fao are a1 79 wERy @ )
Frewr s fF 9@ X wr eE
TATRY AT & 4T gt T WK § vArar A
TET Frreverdlt &, 9w Sere s A< fagre
e e s @y ™ T

NOVEMBER 27, 1961 Sugar (Regulation 1698

of Production) Ordinance and
Sugar (Regulation of
Production) Bill

TERT g R feafr g & s
geqEd: g9 T feaEl W ser
95 | 7 g fF i w4 wgiw o
THTL OF 1 0% fafeas srgamaT &
fe T ot ot & Fedt o frara #t
MR TR ¥ OF AT A N qTE W
wrATEFAT A U | WT AT qgET
T TCH & T T 1 o F fafea srearem
fed At e g afz g Tea E fF
TR & Jeqrawt &7 & @ft @ 0 7
fafewa w7 ¥ frdes s wean g e
oA St A a=rs g€ @ a8 qqq Afa
gt | 91T 98 ¥ 39 feafa #Y g awa
% 71T g7 ¥ § A e w1 ww
FéE H1 wrE AT T TFT 4 1 78
oY wpeitg ara § fF oF a<w @ omo
Fgd & [oF ¥ Jeavew a9 w7 orew
& W w7 ag feafr avet & fr oot g
42 fgamd @i vt w1 Feara ag sar
2 a7 wre Iae feawis 7@ § 1 qar
ara a8 @ fr < 1 Iearew q9d #
fggea &t w@e 3w fagq gra
43 fgamdt g 1 gl gl 9 awTd
g FATE agTa & forg {4Tea fad ot
& afet agt {3fe T o g @ s |
AR feawist fa stran & | 7 fgrgeara |
% TAT Feqrew! At AT G Y P Iw A
o w4 TR F7 I forem wnfew S
ag &Y fear mar e 9% a7 oft
fraraT ¥ ag sfam w< Ram aR)
Faar 4T agre | g faae faar
fe ANft 71 oA aTEEE gwalw
At #F ot & few 0% 7
TFTAT AT THAT & | W WA 4w I qAy
feafr dar & 8 & fr &t 731 o @
& 5w 1 Semaw w0 f o,
w7 FerET F FruT st S o g
TR THY AR AFAT AT AT AY
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AT 978 NE e A4 @ foredy fn
g0 T 1 ITAT FT AR F FrdT w0
g g i 97 qg s s €

& 9 7w ¢ e e
& it wr e g @ ) Afew owy
e a g wrrn g fr fege
¥ gfa syfe o <9 o wow §
FrF v R A s R F
T gt ag eF § AT Y avw
o7 fF 97 qeai 3§ ot fe ga & awr &
I Y Fg wiow qOq g | g §
wf safed Low o2 1 waa § | wafe
# ey 9Ye wfa =i wuw & o« fF gt
agi ofa safe Faa e fr g o
gaarar § o gardt awHre A idr o 2
¥ oz gy N WA 7 g
wae foar Qi @t gz @9 33 9w &
T FT ¥o qT¥ g T gt | | AA
AEITA FT U FEA % Sqrar AT |
¥ Faafaai &1 @rew fare s
TET TG & wWiE AT I0ET W gw
wreer fared & feafa & oo €7
T EATL |TT FA AT T Fgq &
fore dare & 5 agt wraa ¥ Wi saf
o T ar @y & et st
e g W@ § fag s g
¥ frdam & for ot <t a7 o= wie
wafe 1 Sueew 4@ ¢ W R e
wrfgaEt et
T At wEET Y W) ¥ T Aifea
W T 76 ¥ faw awq 0T @
T &) ¥ A W) ¥ FAr
sar & f& gmt o T Y
¢ f fag =1 & & wree o st
Ffee QT arr Y § 1 ST g www WY
AT $T §, a7 fR wuTEw @ W
FH FY o7 g AgY & 1 " FAr
¥ %y fe fags feal o # Y owdw
¢, 7 agT QA ¥ I

1700
of Production) Ordinance and
Sugar (Regulation of
Production) Bill
s frfad s e ¥ fr 9: 7=
T a4 73 §, Afe fae, teer
F ffega g Haamr mr g e reve-
fo # 43, R0 TR TFT 4T { AR
fefo—g ¢ ¥ Yo,3¥ TR UFT T
# ey v wan, fea s oA ag 3
¥t giw o ohe wivw i &
W A T4 | @ R & 25 FaEan
f& ¢ wre oy fagre & ot oy oiw
AW UHT I W F a3 w|r o

Shri §. K. Patil: I did not say that.
I said it is 50,000, in Bihar 1,50,000 in
Punjab and 5) lakhs in UP.

Shri Braj Raj Simgh: That means
more than 7 lakhs. These figures say
only 5 lakhs have increased.

Shri 5. K. Patil: Where does my
hon. friend ge. these figures from?
‘The figures are correct; about 54 lakhg
in U.P., 50,000 or roundabout—in round
figures I gave—in Bihar and 1,50,000 in
Punjab. Maharashtra and others put
together it is 9,30,000. These are the
accurate figures.

st worew feg: & @ ford
faeraz, et Fifmagmadw g
@ ¥ q¥ fegem & fod S g €1
A1 o1 @Y, " w7 4g FEAr TET §
fF & 9@ UFT TG0, AFq 7w
ey #35 & fv 0oFd qiF @@ &
FO( ndi T
Shri 8§, K. Patil: It must be one year
before. 1 have quoted the Ilatest
figures. The hon. Member's figures
were of last year. It is increasing
year by year. At first it was 5 lakhs
and when it was not restricted it went
up to 9,50,000 and if it had not been
restricted it would be 15 lakhs next
year,

«ft woren e - w917 77 AT ST
fw formdr &0 o wTa UFT o7 g9



1701 Resolution re:

[ Tt Fag)

qT9 Y& A" UFE 1, dY 97 9" use
¥ surar A AR

AL qTH FHTC FT AT F F
strar & e ag amt femgeray & sedi@aa
& #Y agr o @ ¢ ar e
T F WIS F LARA FT CHFET TGA
# aga aft At @ 7 @ ¥ waraw
war ag & f #7 o fawg # w1 goe
FT9 AET BTG N TFA § | G T
wifedg CF a9 a1 g, o= fafee
®q ¥ fawm o1 qww g | oF fa
¥ qg aTe wied g1 7§ 41, Gdr a1 gy
&\ a1 f6 wreirg wAY ¥ oA Ao
¥ w1 &, fogy & 5 & ag wafq
I @ & W searRe faw e & g
T &, 96 T @ T A Wi
WX TH I CFE ag I @, A W T
g & #ara fEar s =lew 4,
v & faats fFqe wmr afgy A,
aw1a 8 & f qard & aw w17 awm
Sar | | ag st wgar argar g o
F1 qaré aF, A, arore w¥T w4 Az
FT AT G Z1AT & | OF A9 Hr q&ATE
FT FI |re T WA 9T & | TW q
At qars g 71 &, forw &7 {7 wwa w
T AT g & fog darT a8t &
AT FHA 7 T OF @ & T frgma
I A FT AT (el w7 A2 7, TN FT
T WA A A qE AT

sar f& wmAdt WA 3 @R g,
g 78 Sfoad SieRW #7956
o T ], g fheRTe 9T S
w7 w0 &1 faare 8, Forg w1 wd 72 3
& o g =7 FT BF 927 1 TF HAIEAT
¥ fegem & fFgml X Q@ s
e a8, g8 Fa=T & 1 o9 & wiafew

NOVEMBER 27, 1961 Sugar (Regulation

1702
of Production) Ordinance and
Sugar (Regulation of
Production) Bill
St Mew A @ g Fe FA M @

& 7z = fraw & smare o fear an
@ ¢ 7 agm e wowe w wa
¥ a ¥ from ard, ¥ s fafew w3,
forer & g uF sanz* 9T oF |1 W
o¥ | Y FE A ey ¥, IR & v
T ST 9T F AT 03N AT FG T
wfa®, foe &1 o ag § e 79 gemzsi
& |9 AT AT gr, 9 I
T8 & | 77 wrfeAw &1 A o e 5w
FY TZF {1 FAA TAT HC G §G
e 2 AT 41, Hfww 3w A oar
Ty fear ' '

wq A Al ® semRA F 3T W
5 WTET &, @ @1 g4 F, faq ¥ e
H g AT w1 o @ o7 o 77 frae
¥ fgdl & wh £41, wwoi ¥ oar
sfaga g Fag AT F aq v ag
FEAE 60 # ( Interruptions )
37 & faw 4 wgar 9= § 1 T F famr
qg 17 AE 9 qHAT & | AT g
®1 |41 g F@ar =gy & fEaey &
feat &1 Taw #7 &7 o wadr & o Af
& @A ¥ gawT 9z et o g R
™ Fi Fraq wfgw § w1 59 faw gw
39 & §9 A€ ¢ a5 &, T € Frw
Fr &7 w7 o3 ) gy 39 fat &
IR TF AT AT JAGT A€ FT
feam & & ag o9 7 Fraa I w7 @
FTAT TIET 21 faw &1 FTen @ a8
[AERSEEE IR LR CE CH
AT wafy ¥ a7 Ay A
Hifa woaTE A, IH FT TR HHC
92 4T & | &1 a5aT § F @ g4
faa gt X 33 gu &, fmw w7 wr
¥z 9% o™ & T #T q | gAtw
Y ata 7z § o it 79 2w & fmt &
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saAr A Agi g A AR Mg R I H
ag @nfa & wd | 4fF W oI
#AY AFIRT FT A@ qATT@ F A
1 g% & 39 fA 5w a7 a1 38 Fa0
I& ¢ 6 92 T F FrAA 7 F9 AG
FOT | AT AW AR fagre § a7 F7q
g & m * dice GgEr aifgr Wi
gfgn m7a # Fga € fF ag av=a &
w ®r qAC Ao §, AGT TR F( @A
gt =R )

d g3 oA W13 g (% g
T GEHTT A, W IT & TAEA 97
W@ AT 4 99 w3t o, 9@
TAT 3T AT 2, IH FAEAT H #qT F4W
35 2, faw & ™™ %1 deg 73 W,
IA FT QAT FwEE qG TA | TH0 KL
#2941 arar qav, fag &1 ofomm
7z & f& 3 §4 § ua dorw 98, 0F
TFEE F A7 T4 ¢ [F we diew
gl a3 @, O TG AL AT AKAT
o 9T FHT A agrg T, qr grew
At @gW oy @ & fau ama WA
framdt ®1 & 4t szAd |

W gawar g f§ a1 gam g 18
oYz @r 7 1 7 w2 faw smad,
at 78 3w 77 fa ot @1 a% ag w@r
T§, 9§ T30 (F OF €340 q%E WA
@Y, UF ®TGT W15 AT AT 2 &0 A
#w oA g f wiaew # &g 741 w40
T T & 1 TH SLETT FY |0 Avia
W TR #r 2, fowy & & smyrewt
w1 g1 1 @0 &, 9 & faat wr g«
JNATTZYE | TCRTL HT g Fiaw1 G817
& ¥ gw art § #1€ gl Aifg 4
woaT w1 wedr 2, fow § Avdr &
| 4TS A7 g, (a2 § wqwET et
AT ST & | S FE Gy Aoy woars

of Production) Ordinance and
Sugar (Regulation of
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AT |aAT g, q1 FT ¥ TEA IGC A7
fear w17 | & wwwar § 5 Oy 7
gerq o &6 & Fom ¥ fepmma &
AT 7 @gg saET & 1 faw ge@x
TR EF /TS FT § F7 F 197 9 fa2qy
¥ AT ST o @Y 8, A9 & s gt
o 7wy w9 %7 fag o4, @1 g
@t a1 e Hoadr @ agré o aadl
& | WTOT FASIHT FT HAT T TGT FT
faedy & | wT ww &1 A, @ oA
ey WA AT fwed AW, @ @t aT
|/YT THTH FAET q@ OARAT | OATH
ST 3 wfa® FearE F AAAT F G
7z & fr 2 ae ¥ W= %0 wow aad
#r e i whEw o

7 =g g f fegem & fawm
% oy gw wfgs & wfes a2l g
dar &% | 77 AT g9 qffy drsramHi
¥ fou aga ot ¢ | Afga F awwar
g o wror o feafr & i & g famre
®q ¥ fadai qgariar adt &1 o awar g |
T gw gt ¥ wahAl W FEq
T @i @ § WY W FIC 9
T AW A% @ §, AfEA g AT A
FAT v & fog, fom & & a9m| g9
Z7 F1 ¥ @9 F faan @M, g
|1 HAT T AL qF FT TG0 AT
TIAT & 1 AT T A @ e
wr faRerAify & foz § == %,
e 4 ad odr §, ot T=" g
ar fazerfify ) wre @y e )
gy fadwr-i oA & fe 1 i\
I ¥ fou, afes woa T 499 §
forg oft gw #) Frardr #1 aeg fadarl &
oATAT qEAT & | A AT Al 9¢ &F
Heqd ®F § =41 gR1 | AT TF g
aodr Agt & Jidr & feafy & gur
A8 &Y W4T | H WAwaT g 6 WA
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[ worryr fire)

o #r s qedt o e @ oA
tmrm s i@ Fdrm F
et g e & o w1
srr & 1w tur A fer smam
At N g WAt DA & AW 9
JRA AT AR § oW ¥ Ay ad
UL S AL

gt W & faww § fem ®
aga aer fger & Wik ag |l A AW
¢ fr gt o T F1 g @ femm A
HUAT T FT IATET AT FL Iq AT
¥ wias Some" & § Fgraar w1 ¢
ot for 7 & forg frerifca g mam ar
afer ww oo T ¥ fE goer o
TR E FTAT AT W g TwH
Framm &%, gn #rm amaa s qw
Wy sgraT dar 7 %7 g9 | i A
2 fF o ¥ T A ey W we fam
W AT 7 YA IUAT w1 @ Fé B
g 1 vEw fag 59 gEt ®ew oM
&Y srawFar g | 91X AT gETE
2 & @ gag w1 T § o @I HY
| aifgn ff A9 w9 agw aw
FT A § Ia$ fvaam ww fpar
aFar & | 39 A1 37 odmr 7o
=1fge fF ST 1 arge F9 F e
AFE AT § WX IEF qFAA H
I 9T FT R FH FCF 3 F Iqwy
ww agw ¥ feaer qEaw @ m o
X GREAT @6T TG A FH AT
g aY FoeT #y fggew § S #Y
U T T I A Y o TR
T ¥ g3 +i s wfge

3@ ¥ g w7 gy W gfaeg
& wfgy fored fegrara & S0 &
T 4§ W I/ IA0 57 wiaw faww
g1 W W1 FE weg I H AT AT

NOVEMBER 27, 1061 Sugar (Regulation 1706
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TAATT FCY WATRRC Wt #Y gwrdy ely
a1 faafa @ 9% 1 v wifET # aiw
HTE 2 AT 99T T8 £ | g W T
#r | wrfgn i & gw wor sy
w1 frafr @ & s ggd & 39 Y
® 77 Fgfee F & W o
THY & | g OF TAET B g T ¥
far @t famr & ww o fae
LT Tifgq | WX gH I AW W™
gt it &1 fafe &< &1 wge
# fom #t wit a5 gt i =
fafe it @y ool
¥t FT I FW O OFE WY
gEaEEar & A o€ wR e
JUTRA § IR TH WIEHT ¥ AT
qF |

qw™ mﬁmwgﬁ:mi
aw &Y &t avg gyt w1 wfew fgen
T F & ¥ A ofgd wife
@'ﬁ WOAT WIS FT JATET T agrn
2 | e oo e ofgd TF
# &t arg qfw 1 feaar F(m‘
gfas % 1 |/ A w=w M@ 7 ) AA
o ¥ o fawr ox www s Ui
TamaT g1 & @ # o & avw qfq
¢ JuwT feaar oxdEw T &1 & §
g F aEm F e W aem
WO TH 9gS AEU FT AT F N
< 39 fr g M 99 e oFE wiawF
fer & & 7 S Y § 9 T &Y
g sfe &7 faare fgean § 1 9R faem
& ag fw gt oy fg W @I G
u&'ﬁ@mnﬁmmﬁm&mrﬁ"-
ftwmﬁfﬁs‘mmaﬂg
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& T F1 ST FT @9T F I
" Tifge & o

T Ay a1 faw w9 &
IE A T AN WA E F oI
wfeaw #1 §93 ¥ foza wfaaw
& 3o f&7 T 0+ 1 7 STE@
qgr ot | afz 97%F WA=E F W
qEEFa agg@ g A s waw w1
S AT Afgw A ar @ IAw
= fraq afudms & s =fge ar
T WX IW qNg [T AG AT aFq
g @t adara wfwdwa & 7 g
T AMET a1 | GET w H g
fadig aifr & & a=t o | e
ST # qgy o Far an, TR feg-
| # AAaAarEt aoaaHl #1 fawm
AT & FAT Y, SEET GHTT CHIA-
FTER #T AR AT § | 98 ARAT &
f& AT T Fmar wro o S
T ®1 wgar 6 "gAfs A 1
Fgw A ¢ fF sEar ardf &1 ardy
T[GAT TW qeT A § AR A A FrA
ST T FAT awAr & | e g fers-
A H AT I W Ay
FT 9AER & ar gEw Tifgy fw afe-
I T & vafa &1 &9 FoAR
wgl OF {1 4% wWiedw 7 TAE |
W4 A & AR WEEEATr g oar
wfea=g Far 9 | A AT /9
¢ 5 o faug ¥ gares wfedsw
T AT FwCT oA

A @ oaw & oA feafa
ot 5w o 41 5 T TEd ot
¥F AT T FA a1 G547 fF | w6
wr frgs wfadw & @wr amr
WA T ff @ qdw wfadw & fad
T FT FHAT A7 SfFw a0
KT 37 FT 747 q€ & | IANT
1442 (Ai) L.SD—9,

of Production) Ordinance and

Sugar (Regulation of

Production) Bill
WAT qgHd § | 3T R AT S
T & S T F1 2 FF TAAATEY
O 1T AT AT ST FAAT T )
TR T FG FET T4T A T A
Y g F [T} | w@fd @ mieig
o fod o & 1 Ao frATT & e
Tg e Aaw@® T 91 7% T A
¥ FT F7 974 far s fY wraeas
& @ AR & 9@ fr QT w3 & Feamal

¥ feal &1 g g €1

affr W @ A4 wERE 3w
fasr ®1 q@ & & WEE & av &
ITH OF wrETEd wgew fE Ao
fearT at 9@ & ol A feer s
AT WY fret A1 Fa @r @ e
oy fREY oY e ¥ @7 ¥ awr a@
AT 9fgd 1 I IO 93W 1T
fage & 38 wmll # fiafs a@ 2
f& feaml &1 a9 ¥ 7 a7 7%
wifad & wEm 5 e oo wgiew
e ® fo g 38 0 8, e ow
FAT AR & A &, AfwT vEw O
fedt femma &1y &7 # aer ady
@ar, veR1 ag frea w1 oy w341
TR AN A F @ qw A A
d am 5 @ A ¥ S oy
9T ATETE € 5 R & fewer 9
TS grfa AET g1 2 Srw )

= WRET F WY e 9w f1;
A 31 § AR W FT e oweA
TR WET Fr A A7 faw @@
wt wET 7w frar @ gEwr
T FOm |

Mr. Deputy-Speaker: The hon
Members may kindly be brief in their

speeches. The subject is the same,
though there are two motions.
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st ferafe tow (3mET)  STEEE
AR, WY I AT FT ATH F HATRA
w0 frar AT & SEET A1 § HEEA
FTANE, T H FTHI F1 48 Fg1 Tgar
§ fs vea o a7 wemew ol fear
IqF AGF qg AT EY 41 | W
T §Y aCF § F49  TF FEqAS
frara faar sam a7 W WA fwae
THTFH AT | SfET g A mfea
R wh qer qA@E wo< fear o
& awar § fr oo faww & wor oo
faare & &% &1 |

16:27 hrs.

[Pavprr THAKUR DAs BHARGAVA in the
Chair]

F AT qAR @ A ¢ o
fage & fad godr 99 a6l g
& fad = @@ v AT &1 oA
fraife frar mar a1 o fge @@
fagre & Fam 3 <o A za AT Y
g ardl, 30 gaAre T AT ey F FW
«l, FfwT fme W wme fagr o a7
MEA A0 FTA AR § 1 7A@
argaT g fF Tod frandl &1 &1 s
agl gaT, SAwT SrEr gan o R fae
QAT Y FUT AT TAGHT 4T |
g anar & fF @ WA T TuTET gAr
& | 3fFT goHTe FY 97 AisAeE Srd
O & 79 €1 g9 39 19 F1 0 @9
FAT ot fF fpardt &7 Ao T A
fear sg | @ E @ T AA

L i

fogyr @rw faw o Ja=T &
& AT & 17 gwA 97 4 | 59 A
1Y AV & faq a@7 woW gq &
o d@r fF5 wiveg a1 sawng £
FoAT ¥ AT T ¥y foaer wery §

NOVEMBER 27, 1961 Sugar (Regulation 1710

of Production) Ordinance and
Sugar (Regulation of
= Production) Bill

wrs At fer 3G gE & 1 W 1y
it ¥ St e o ¥ 2 gE R
OF a7k a1 Fae 3 & 9 § Aegad
T T HIT A T a7 W gE R
ar ag Tt wEr 4 S@ )

oot faafad § & oF ara @fr of
F1 Faerar Argan § 5 g7 1eve-vy
¥ fagr< 3 aga s AT 427 gET AT
G TR F I T g THTC TG
FT qidt w1 i faer arat 7 5 W
wff & | 3w A stq e A gerr
q T 7 fRat 1 o A8 § AT
g qAvEe famr | 97 e = oar
ga% fau vy wof 9fF v 2 AN
T & 97 I9F fAq 3¢ T wfa UFy
I |T TG & T § fram
wwrra fame mar g1 1 F gaaa g
T 9 A w2 7 faam § a5 ®@
T # fsErdr & wfge | fearr
F1 J1 aAT 37 7Y o gHw N T F
oI W IEFT FIEL F AAEAT

2ar wfeq

¥ UF TIm A FgAO TEar g
AT HAl HEITW TUET FPA WA §
fs g # 7ot St F fag arae a
famar & 1 $ade wregfa ¥ 3 v
wfa &7 & fgaa & fidr adzar g
FATL A A gL T g 1Y "G € Wiy
of 7 AR Iast vH SRl TEw
HLATT A W& ¥ 30 797 =¥ AT 4%
o I § ¥ gw 1¥ T § A fAeer
& @ it F1 AT 33 7T WK ¥s qF
G AT & | FIT 0 WA FT TF o
w1 FATE T F wHT £33 TTEY
e% A7 3 wfy a7 9@t 1 formr 3 ¥ v
w9 HRR A fAw aEt S T WK
g I o o ww H frar R
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WX T@ ®1 FW T faur wiw a1 F
wwea g ¥ fora 2 o el e se faa
wiT fRer & S @<mar & @ @
ERTT Wi 9% sEw | W 3fEa dat ug
2 fo e wa i & e & ared
51T &3 7 fF 9wF wfas o &
QT g sy | ug feerl & &
1 o T g FF s SET T
| # @37 & 41 G { 59 @AY 4
wifeser fre e fea | g arer sfee
frprerer &t W% ama o Sfew st T
qurT & W1 feal § 357 sy @ a7 oy
T A %1 wiieaw gl v fawr-
qet & & ag Ifew g AR W
gy fog gt #fr Wy ¥ed £ fF
QAT FCF g0 IR qAfRE aYs am
¢ § A wa aifew @ga & U ug
frdzw & fF *gf o ©fgs o
7 & faa sy i s & AT o
ww @ s & fF o ot
ol ez 7ot §) & AT TiTS A
aifam A | wT gt 9w WA wEew
¥ gEu 1 o § 7 W ovg &
st g fF g far 6 forneti & wen €
¥ &9 e &1 gEil WA wgew
fargrat i vade fgddr & s owa
g fir foigar ag framt & $edem &t
guET § 34T 7 W A |wwar
Ffem & e § 5 w0 w0 s
IS FTA § ;7 g1 aet § ")
e & ¥ qov 7ot wgew & fR g
ot & i =g 3T rad e gt oY
FTEeRe a3 1 g oAt AR g #
qFE § W F g fir e s
ot% faur & 39%1 3§ #9 #3 anfs frara
forer @ wifw wT foer fomn wd
@ di fe ;M o forar 7€ @ 7w
¢ gafen F 9= ¥ agm fs At ;1
qTSTT JFT T A€ HEwT ¢ )

of Production) Ordinance and

Sugar (Regulation of

Production) Bill
# OF A9 Fqer 1A g fF aw
Tgd § & ave qrwe feg s & 1 W
T ¥ YY FUT T A A F
T &30 AT & | F awea g 5w
ugt wrgAY fAfTee € a1 SuTaT Fear
BT 1 Y FE TT WiT fidr 9T
wafedt <ifoiqd Al aeT #fd 1 3o
FLrT q9AT 237 Fiiod AT Y FT
g 9 wafedr fwd oife age St
Sofe o7 & | Afe ug e A
F AAr qgEy & Uy WTAOET ST
g & 3 @i o ey @i HEwr g 9w
TR ¢ foway 3 #y I QU QR e
FIHTHT § o-c T faw &2 &
warT & fog ) g A fer Sfew &
g ST N fE sig a% qra T
fri &1 7 471 STy a9 O FEET Sl

ST @l swr o=y |

galt a @8 & f& aga & wrd
gl & (% 9 Faet & are § ;1 gl
FigT o & f F1 T A0y g TR
¥ A ¥ & = Ay &1 7 q@en
wigat § fr @ fagre & wear fed
To fro TIT TEFRE IT TFT AMT
o0 WA FT TZAT & | Joo HT 9T Lo
qe & fgma & 3o w AT gf W
3o WY WA F FIC ¥ TG % W
MY T Z%9 § | ATAT Yoo~¥Yo
Tl g7 arE ¥ 299 g, A1 i UF UHE
AT F wOER FY Frerar & 1 F qEA
gt g 1% #1 & i fegear ¥
¢ form e & fF TowTe Y UF UFT
¥ Woo-¥¥o wYGT ¥W fuwar & ?
W wEt ara ar 7z & (w fraet w5 6
ST A AT R & F UF uww ¥
faraaT T T BN IR graT e § fe
firel e @Y OF TFT H oo T AWY
far gt & oY feet e 99T U OF@
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[ =i fergfer foesr ]

¥ qoo M AF TATIRTET ATAT 1
T A9 TR fram 7 g &
SYRT TH T I F< frqmEw g A
9 Ffaq M igm s 1oF  faa
g T 97 9F A9 AT ¥ T G
q T = AT wq wfaw d21 g
I ¥ A A X A TF | @A A
T st 1 & o ¥ s A€ syt
7@t 1 @ W) I g ag a9 o 5@
g v v@ § o W 9wt
areaey g1 91 § a7 &g § fm ey
& faaTd &g ¥ | W W AR TAT
a1 1 T v SR Aeasy @
a1 g ot & # 7 AT f ) AT AW
gaor Fifod | qaaq w@y € 1 Far
wrwar § fr gt oifew s ®
w fag & @ afew fs Iqw
foraT gawT et & fie S&F T AT
Gar T faar

g fagre % ag seardt Wi O3
ot faver 78 ¥ 1§ o Fr # aE
wg A § 6 gk A w9 ¥ W
Y QT 99 T G0 T ¥ 1 FOR
®WE 9 AT & FAF TOH H TH] G
fax % freran & | TER gET forw @
T g 41 fiF Lo, Lo HiW am A%
qFT AFTA TGT AT WTT q1  SfE
ot g 7g & fe g oM ¥ oy, to
wdz A% feard gz § | W S
# wifas waeqT aga< gy wE & 1 W
ST S S W b e
T TN THAT AT A7 §F AT §  aHwar
g @ aw el & @@ s
€7 art § W 39 grEw § g 4
fadret & G IsEE 1§ W
aifewr amea ¥ =g fF a8 9 @
= @ R & 59 d1K 9 FEE 4 95

NOVEMBER 27, 1961 Sugar (Regulation

1714
of Production) Ordinance and

Sugar (Regulation of
Production) Bill

% | g qifew aTew 9fF @ 67 ¥
frdtaa & fadret g & ot &7 AT
WAEAT T GAfAT IOC & GRA |
9t T g I fFEET B o T
Tifgg |

TH @ # qg wEN wEgw § w
qgT 99T W3W # 39 Sl § 9@ fe
T fas ¥ geafaa & 1 Yo wrE w9
g fagre ¥ agt 9% amr § 0
09 T AT F T 6T F @A
Fea & i gw =T EF o @ F g e
§ fr frgy o faw dwd 7 fow
Gfcar & v war fea qr <@ a= A
IT R N AT @ a7 fggma
fs ag Sa THT yAW A arfE IT &
|1y feq g1 8% | @A A g1 fF I
W2 ¥ od MW AT w4 47 aF gaTe
ot ¥ 0 @ WX wq w9 sanr
Faw gt rf Y gATL Tgt W W g
F wifr 7T I 491 & fear v Ay
gk fagre & fipamr w3 S o
wafen & qife @mgw ¥ SmEAT wE
fir ag Tar gaam w3 aife fage w1
framr oY AT A & ¥ der W
g I T A T AT W ag Gl
¥ oA AT /%

w9 § g OFA & AL A 3G W
T AR § | FEIR Aifew WTEw
T wiwd F AR ¥ agr foEmw
T § AfeT gu yagd frzard wmga
o aOETd wiwsl o faw Td
§ ST 9% F5e 4 FF g wiwe aga
T § | WA INTRA @R, W A
fareaTe @gq ¥ WA ¥ G 9 WX
&+t Ty a1 W g aa & fs 9
qowrdy wiwet o e A W@ € )
wafwg & awwar § e ag @ wiwg
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feay wrar & fir & =T S # T {68
a3 mir § 9% I famw A

st o Wo wAl (TwWEYY) :
e F a1 var wiwer § forw 9< e
fawar far s ?

ot fryfer forw @ oy gfea & @
TaeTar § | W9 gl oWy & W a
e #ifed

& aaerar =gan g e gw o swh
qrt SaTET &Y TET § A@l 9T &dr A
@t gk &1 W A a@ema fE
¥ qXdz A Gadw g  Sfew A
sy @At g fe sEd saEr g
Fifs dfal % wft Hi gga T
ot &t § W A e e %1
AT WeT e g fR ooy O Y
qeie ¥ SUTET 98 AT 9% FE 90—
qTdz 73 | WY A AT g W fee
fear & fF a9 SEET THT W IS EW
frel # #7 &0 a1 9 WET A1 AW
affyg #if9d ¥4GifE o aF AT 4G
Wit wER fae A W fe fae
# s X I w=rd | e a© @
%< ¥ & fF ag 4R I T9d @ s
fraT & seaT AT @Y # §ET 9
STt T AR A TR FT KT FA
FX | I GTU AIASAT WO & 1 T8
qfa  &wr @2 i §iF & W
A% A9 & FqC 9F v B § )
e feart &Y 1 g & ) el
q& a1 W T gt st 9 gt gt
# g g § 5 ag faw afew
wiT gty 3@ T § & fF ma &t
FAT &7 Y TG A TR IAF &
A xg FH! T AR IEF ARG T A

WFrRd g e osix &

of Production) Ordinance and
Sugar (Regulation of
Production) Bill

qaFEET & 9«1 4 sE@fw 3| AT Y
ARl F AR e T @ € wd
arfeT & f FT0 1T I3 & anq g
W4 STgl T AT 2 FTACRF & q
Y wredt €8 o s ¥ awar § )
guTL WY Agiey s & # 43 gifaar
§ 3fe & v s W fe S
ward & qF da1 T § wewar I
TR & qF G4 ¢ | q@ A w@Ew
Fr &1 # o ufeF T Feq g FA«
ot fraza & f& ww framt &1 Freen
+fr T IE &) W Eer § 9w fa@r
&iford o ST WA &ifad |

st fowre Wy (FWIR)
wfa AR, A9 ag wfedw W
@ 9 faw e fand o
faad a7 o & g § 1 o Aifew
werT at @ &Y ara Y g ag A @ fE
fFamal 1 T g9 £ §1 aw @
I F1 AT § FfeT W amde ow
T T AW R A TG A
g

ag @t § fF fegem ¥ gadd
quafa giar & Srow § e vy
AT TFT TN 97 FGF eF qUd
siohe oFE uft Amrasr g frwmel
1 wifa® 7T WA g I IH AH
qFAT @mrfas a1 § wifE = W
&l T § ITHI AGT @™ BT & |
st o anlt st sAY oft & aamar g,
wrea # & agr gfrar & ga 2@t % o
et #1 wafa ga @maEt w1 Al
TR FY ATE 9% W § | I3 q9g &
1 @ ¢ fF wrE ¥ framd £ T
saaTiaal W gE) S@wi @ Al gd
pwfauss &1 W ¥ & w[Er
@mtas §, e v ag & fr 9w
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[ famamma %)

& ¥ g7 §  TW F1 wo-sqaEr A
HEFT ATHI TY-sq9ea] 9T FT HOT
qer AT fFgmAt &1, Sy o-geEr
& wedY gfaaa §, whasy f9r @ar ) g4
gfeesin & axFe 7 9g= wifeda sy
frar AT w9 77 AT mFE AT @
g1 et fadet qw & A gl
F ot aeg aw fear 8, 99 #7 wew
w1 9@y & fF 7R Y &t FF aeil ¥
fgat ® T Y 9@ 1 AW F7 @Y
s 3T oF Y § fF 1 a1 Gar 9o
far 9@ f 37 At & feal & T
1 AT WY I 7 wfaey geaww #H A
qT A7 |

o g fF o @magd ™
T @t agdt of, A 9w 1 7 F e
grg Y &7 aged g AT i A
® WA frdm, & ™™ & 9 i
gFaT §, UG Ib TEHIC &1 IF &
fear or wr & 1 ug feafa Gar g &
9ZF T A FF TH &7 IqRA T3 F
fau Wieames fean, @t w9 & SEEA
FT g T FAT {Y 41 7, e m* Wk
1Y & Jeqrea FT A& T g wn
afz fram staeT & 9w ¥ @
& frd Tew €1 79 ¥ WS QU FI@IEL,
dY SHET T gF TAR S e, faeet
ST T, &4 %, 419 AT GG AT AN HY
TR F AEY " | W AT TW &
& wR Tg awdT 1 g A
F Ao § ¥y A9 OHS 9 9 ™
arar Sar a1, 59 5 5w 9w S e
TFT T |/ § AR @ w0 sfaa
FFemag e WS
g @ g TR F fEEEl A Awr
wfer sm et aFaT g

NOVEMBER 27, 1961 Sugar (Regulation 1718

of Production) Ordinance and
Sugar (Regulation of
Production) Bill

oI g w 1w aEt g fF
fead oy w2z &% F1 aga &1 s Far
g &, B wma @ W # w7
Ferz wqar framt & fre-mfast &
favar & wl fram woaT Weg W g
FTEF § | W & wa A, foawa ®,
I 9T & @ wAT F aamr fe
T A U AT R &7 fa-
wrfast & fgedt a1 | F A fa® ST e
o, gramvs gz fawr, @@ s g,
fora & qa Fart ¥ griwrd & fe o
fray ar ol o FRT T F
sfed® s FAT 921 91 ) FEE fa
faTeaT & Aroy F qwww  ty A
TQAT TR FT AT AT A7 | FF F7 AT
AN 1w e § ga T §
aZ OF AT qEIET a1 G 8 1 T ey
Nwaaaaw e H g | ]
wEAl & Ia H Ty omar § F @
|H g W ¥ AR, Yo A F ATE,
FOet wqar fae-mfasi & faedr wgar
£ 1 78 T andlor sd-smEEdr & fad
qaF A gfawT § |

T # @t O e feEml &)y
weqT Y€ A & 1 Q&Y Y sA-TorAr
& maare & FOF & wiew goF 0@
g, 51 79 #1 S Fd § | 79 g9 99
F g=qr 9 FUT F AT g oTE
g 1 &7 v w3 et  fad, o
7 da1 ¥@: A @ ST @, ww st
TR , TAMEF TF B 9w TG dr
F9F1 o0 fae ¥ oF 97 g JaraAr
&Y Tfgu ot

T 1 JmTeT 9 wfomw s
F@ #1 faare & 1 ag 9 @ fF feagrar
At o &9 g 6 @ § | e
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TR ¥ derETT 18 o-% 8 F W T
o adT 1 QRRL-SR F A T A
a1 7@ fa & 99 gF F FTO 4@
& faq aret @ A, IEE EHe
Ty | WA wEET 7 ag aw faa fp e
& 1z ar@teard aAT #owvar fae #
SqTET I | AT & SORA J961 |
fF o ama gg ot 3w fe W1 dA
sfra ST GrEET B A §
grt 8, @1 43 § 9 & v A wfuw
TEETE gHaT &, Fagr F a7 § WL
awa gt af 1 7 a1 € w9 § 79 faamx
%1 § f aieardt ar q8 ®1 Siewg &
@ gfrma dr 5 o afa &
s agraT AT 8 |

wiad & g & FT FE@T
g § fe a7 mg wifgs o w
are & falt 7@ | T | A WeE T
& TR FT T Fral B 1 ¥ FH,
¥fFr gm A My AT @I E, W F
dfegal #1 fear T wfigd, FEer T4
¥ fad ag gfear 2, 7 fs wr§ wfmaew
T T g I B KA R A FAF

T I WRW H AT F AT
®1 Lo 3¥ sfrwa o gar 1 fow
FHTC AT F gag Avil § dres H agh
¢ o sfrma 3 FY deEC A 9gS |
¥4 wfus 3fs gf & 39 domendg
Wt g fagre & Y g€ & 1| F A
g fF o v sfqma gemeE I
Ta g, foar =fawr w1 2 ¥fFmww
& 39 &0 §, faT § 9T W g
g i g e Magast g &
AT & Rl &Y TEr FEEam-
9% TGl & S IO 93 A I
fag & frgm 57 W olw § s =
Y T A fY g 1 ol o agt
I 1@ A & WA, W6 CE

Resolution re: AGRAHAYANA 6, 1883 (SAKA) Sugar (Regulation 1720

of Production) Ordinance and

Sugar (Regulation of

Production) Bill
a1 @ g, fed & aweT A
A @l a5 & | IAT AT F oY T
agr gahT gyt AT & & @A
®1¢ et aeg g7 421 A g, Forwd agi
& AW woAr SfaET WA@T g | I9E
fedl &1 e @ aga gEAwEE €\
I FFH § F9 IH ATGF T ARG
fs I S AT W AAE &Gl H @,
forr a2 e |1 & o 99 #1 wrd
a4t g€ €, a8 @R T ), afeF Ay

sfaa gfaww & o

Tg¥ IAX FAW FIHL A Fleg
FiE WMA W garETEd e W)
IJaH AT 1 sqaeqr @ | SfEa ww
IfF dfgdl § @ s ™ &7
ST, &Y a9 U R F ol ag weg
e & i sewea 2 @ ¥ Hfagal
F INRA X Sfra T FT @I
it # dzEe @ @ sfmEew
T wm < 3, afew W € foh
¥ ga® wHTaT 93 WY E | FTETC AT
59w Y farare w7 Tifgd fr v oy
7R & Sfgww feaar @ smm
& fas w1 7 aga g3 aF mies sqaear
W gUTH F fAw qrEM W oTEd &
fo Sqant qwwar § 1§ & € @mw
Tg adde &) fredard ft gEwar g
feF It fFwmr TRT ST 9EAT §, 99
e # frefY o Fr e " A w1
aTd afes JaHT TUT F F1 g AT
gfeay &ramg

ot dfszar wfas S &7 SRR
FCAT E IT S THRIT Lo TLHE T T
T X FGET T FT HIGHT FATT &, 995
art ¥ =t oar savw " 1 fF faaar
AT fpgm € SEet ¥ A W
T A 7E @ I EE W W
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[ fammme )
FHT 7 faml #1 wRr w3 | qw AR
AFE T T FrEYT Z1 AT |

Al At oft #t geafwar #
feae @F gu A FEwT AT fF
Tg Wt sws  feard § dw omr @,
W AR I A dworE y, W
Y § wHE F 79 40, SEE
T F FT qE UTA K | F Agar
g wd & gae o dar famer W
fomat dFT TE  wW wED
o @i § WX s arw asal
9T qTEAT §, 98 A1 fAe ae 1R T
AT TEGAT FT AT FA F TAH
TS # F1E §FHT9E 7 A |

«ft A (MrrEgR) o santa
&Y, Y F Fd F T 7Y T w59
faara Al @AY ¥ g AEd A
ara & f& < &1 samare, Y w7 I
fora®T fdT o g & gra ¥ § o
forg®r ag 9T § w0 FT ALY O®
frdTw &3l §, ¥ wdT §, SEAR!
WY WFE FT GTRAT FEAT GAT & | FAT
a1 1Y oF g7 FA P AT § W F
gadt wfa® g ot & & gww! e
#1 GTHTT F qT qHedr 95 &) gy
& X T EE 9T A9ET g I
¢ fr SeEs1 &g dET9MQ )

& qwam g f5 " @Y o gm
W 1 F § fao aga g afaa
g #T  ag =9 GHET F1 g9 FE A7
e FT @ & | TG IAR TH TARTF
g ¥ FOE wRfEE a3 aaer
LU qEAT WK ST FmE-
fa o2 ) SARY A% T FE
¢ 1 afz a7 9 fAe 3 38 w9 da-
ifes T0F & faat & v a9 fis

NOVEMBER 27, 1961 Sugar (Regulation

1722
of Production) Ordinance and

Sugar (Regulation of
Production) Bill

fFe ot § oos g fFar o g% §
" AT 74T off w1 qof gga T e
F A1 95 FEAT qgT WEET H g
g awdt &1

Al TRET gAT qTHA a8 &
1 w7 IqTEw WY A7 WT €, W
SrfradrgE 2 e afrmawd
QAT 90 | AT AT ST A wEr @
fe i A1 mew ¥ A FW §
g fs dmdra @Y o ) oW § Ay
FAFT I | A a1 e g awar
g 1 BfFw I wiwer femr @ @ W
G & wrea ¥ fF agt g Agd gt
§ 99 & qFES ¥ gwi Ui agd &9
qoa AT ET T & @ F Ama {Y
gra g a9 ot @9 & fF weg 3o #
UET TEAT TS AT @9q AEl gl 8
forat 6 g @t g & 1 TE And
g oY fa freifcr <t gFit forw &
I &t mea wh a1 ST F s
F gw AT £ "o agr A< o
TEFE | TT aw AAT K WG qGT GV
9 9% 3W WM ¥ IqaT 9w
T @A

mAfv WA St ¥ v & 5 A
wmed § 5 framal &) &9 ST TR 8
T w1 gam dw &\ i feam
F1ft 5o wgeT & wga v FAT Afgd o
afz g % %1 wfa 0wy daEr a3
# 1 guT TR FTEY g2 OF o7 &
gt 2o dr @ g war dar
X & fow & & < wfuw
fee w1 g Tifed & @
¥ fr T & A gwle A A
& A W TF oF ¥ & &Y e
T a7 fApeay §, @ 99H & wies
w4 FTARTGRI ) R YF WA



1723 Resolution re;: AGRAHAYANA 6, 1883 (SAKA) Sugar (Regulation 1724

gee 7 w3l & fo a9 8 o R O
usE ¥ T2 {197 § a1 IaH) g7 wrarr
¥ G &Y A9 & T § A IH 9
SFTTHT AHT AT G & forg F § AAT
w1 A0 W qga & wfgw g 4g
# uw 9919 § foaw ¥ ag wwen g
g FHar & | gX dEr IUE &
wifgd fored frems 1 §ar T Jav
faer wfT g Y &Y o /7 & W
g gwET I 4T AT AW LT L,
Iw A W aF Fr 9fq gww
dzrare ® a3 faar smg Wi JEd
ST ot wige fawer oy g &
dar wies foeem T &7 IR
A g WY ITAET B A A qR
ara # fedr | g9 &rw o swear
g o & @gawm A wrawwar
g 3w dFr feoft wwT & @@
qET g AGH g AT § 1 WA
AT =g A1 g9 Fran feoaforgt WX
gha § TR fEEr &1 §9 W
Ty ( Iuemiow ) g
fer ¥ g8 97 fa=rr s gvn &
fow 9@ ¥ 08 9EAT g &Y AT § |
& wAdT wrEdt & o wgm fE &
@ ad ¥ agi 9w & e
2 Mg AR W g F A,
foad s =g, ..

ot ww vw fag ;2w w1 I
STIHT %1 |

st gTRAEET 0 gF TG 9
T e W § 1 & T s
§ fswwfow o & s 5@
g @Y g & 1wy fEEEn e
ITARAE | W EH AT AT A
®{ oY §% ST EFATE |

of Production) Ordinance and

Sugar (Regulation of

Production) Bill
7 wgW AR fr g 39 fs e
geft dq G EFaT g1 A8 am F
TaeT § WY 59 a1 7 qra g
o TUIL FZI WY | AT TF W
T | W q0T qgarT agi &9, W
AgEY &1 F%ar § 1 9 WAt wEAr gAr
amA 921 g & W1 IR W &
& fag w4t wgiey 7 ot gATe gwAn
 THR @ F gweaT § WK SEET
dzr gFiT | TEE § wEem geam,
Gar qF feard 4@ W g W
w1 & FoF 97 Y Fre s <Y 9
w3t 99 9% wfas gwEw 37Er w
o &7 1w gar far T @ 7
FwaT g AT & & a3 0 W7 I @

figaar Y S frart & afa &1 A
gY WX w1 I feaer gt
EYT &Y ug 3w < fin gl &1 9™
& @}, IO X I @ A
fis ag 9 sTEaT &, T TET AW Ay
frpemr wmed & )
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(Regulation of Production)

Ordinance and Sugar (Regulation

of Production) Bill

[ gegera]
17 hrs,

I a1 ¢ fr afe (i wfas St
AT Y A€ IH T CFTEA 4L AqT
i ForeT AT g g R I W@
o< 2T a7 ¥ AT FH g7 AGAT |
@t g F e agr Y= w60 R
foraY &9 & o A Faray a1 gt
§ FarT s | wA T FA A I F
ot fearl & q® W T R, 4%
FFH A FEHT AW T HEAEA
aa g A oR @Y A s
wrer ¢ fir afe so wrEiT @ e 93
|l A &, WY " Wgd g
T s, 7€ aw 3 A ay et
®1 oft qv e AT fae w oA
TR U | FYRE KW AR
1 7 TE am X fade A
feare aff fwar § afer &0 oz
Iz ¥ gz wrar  fr mit w17 73 ¥
Afad fir faet ot § 7 dee N &
e 4%, forw = e R & P wfs
¥ wfas g, soft S fad 7 9%

17.01 hrs.
[Mr, SpeAaxER in the Chair]

HY 77 &1 fiw it g 9 3 aFATE
1 ofeh 9 ¥ F9 AT § W =@y
T @ 9w fF 9g & 9 @ AR
T K ¥ A7 & g%41 § W T A
fra awdT &1 W ag &<3 fFaw
wrow  F fael #7 A 9w 0w
framl #Y 1% TR # gET gem o
ar¥ & fel § sarar 77 wreEr ¥ @
qwaT § W Fat @@ w00 o f de
fifcae @ 1 W 99 awF faw
It & Y mfaw fraen o e
T 37 g fpgmaa * o o 7

Business of the 1726
House

AT HgrRT & s e fif fow g
§ i ag T &arar o fw w§
F ST & A A A X 9w ¥
o g faey swwr & fag L
Mr, Speaker: The hon. Member

may resume his seat; he may continue
his speech tomorrow,

BUSINESS OF THE HOUSE

Mr, Speaker: I would like to make
an announcement, It appears the
hon. Minister of Parliamentary Affairs
said that there may not be sufficient
work for the Government after the
8th. He has written to me to say that
there is not more work judging from
the way in which we have disposed of
about five Bills a few days ago on the
same day in a short time.

Some Hon Members: Non-contro-
versial Bills.

Mr. Bpeaker; He does not want to
bring in controversial Bills. And
non-controversial Bills would not take
much time. In between the hon.
Members will have sufficient time to
go to their constituencies. So, the
House will stand adjourned sine die
on the 8th.

Shri Tangamanl (Madurai): What
happens to the questions?

Mr, Speaker: The hon. Member
himself may suggest what I can do.

Shri Tangamani: What I would like
is that the Question Hour may be
extended for the last week.

Mr. Bpeaker: How long? For ons
week? The wholle week should be
devoted to questions?

Shri Tangamani: These answers
may be laid on the Table of the House.
Otherwise, automatically they will
lapse.
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Mr. Speaker: Hon. Members are
making much of these Questions.
Resolutions lapse; Bills lapse. Ques-
tions also must lapse.

Shri Tangamani: The only thing
likely to lapse are the Private Mem-
bers Bills which will be taken on the
15th. The other things will not lapse.
Dates have been fixed for the ques-
tions and we have tabled gquestions.
Normally questions will be answered
on those particular days. These dates
may be allowed and they may be laid
on the Table of the House.

Shri Braj Raj Bingh: A solution
must be found out. The Government
have announced that the House will
git up to the 15th. An impression
will be created in the country that
the hon. Members were so busy about
their next elections that they were
not willing to sit for one more week.

AGRAHAYANA 6, 1883 (SAKA) of the House 1728

Mr, Speaker: Not only the Govern-
ment Members. The hon. Member
also.

Shri Braj Raj Singh: I want to sit
up to the 20th.

Mr. Speaker: The hon. Member can
possibly get elected others are not so
sure, Very well. They can renew all
their questions for the next session, if
necessary.

Shri T. B. Vittal Rao: Lame duck
eession?

Mr. Speaker: Or the next Govern-
ment. The House will now stand
adjourned to meet at 11 A.M. tomorrow.

17.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday Nov-
ember 28, 1061|Agrahayana 7, 1888
(Saka).
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ORAL  ANSWERS TO

QUESTIONS 1451—8%
S.Q. Subject CoLuMEs
No.

304 U. N. Conference on the

sources of energy 1451—53
30§ Administrative set up in

Union territories 1453—%7
306 Cantonment for Orissa . 1457
307 New coal mines in West

Bengal % P . 1457—60
300 Sui Gas . . . 1460—63
310 Air Force College,

Hyderabad 1462—64

311 Reorganisation of Geo!o-

gical Survey of India

and Indian Bu.telu of

mines . . 1464—68
312 Hindi Dcparumml in

South Indian Ul:uvcrli-

ties . 1468—T74
313 Free education in De].hi
schools 1474—76
214 Shortage of dnnhl:l
water in Jharia an
Raniganj . . 1476—T79
315 Underground ﬂ.rc ﬁght-
ing machines 1479—82
316 Investible f\mfh uf
L.1.C. . 1482—83
!'I'I'E'N ANS‘WBRS TO
QUESTIO . 1485—1596
5.Q.
No.
Allcry Steel Plant in
o Kanpur 1485-86
317 Students gomg nbrond
for training in nono-
technical subjects " 1486
318 O.N.G.C. Missing maps . 1486-87
319 0Oil in Pathanapuram . 1487
Serting up of Central
320 Wo?ksho% at Kmbl
coalficlds . . 1487-88
321 Border expenses ofPu.n-
jab State . . 1488
Criticism of Indian Pohen
»e by Justice Mullah . 1488-89
323 Alloy Steel Phnt at
Durgapur . . 1489
324 Inter-Univemsity Youth
Festival in Delhi . 1489—91
325 Use of lignite . 1491-32
326 Muslim Convention . 1492

1730
WRITTEN ANSWERS TO
QUESTIONS—contd.
S.Q. Subject CoLomms
No
337 Cracket losion in
Shyama Mukerji
Marg, Delhi . . 1492-93
328 Propagation of Hindi 1493-94
329 Oil refinery in Suuth
India. . . 1494-93
330 LA.F. aircraft c:rnhnu:
Tejpur . 149%
331 Late sirtin n:liwmm
in A.F.H.&. f . 1495-96
332 Singareni collieries . 1496
333 uisition of Portland
llin Dalhousie -for
a youth hostel . 1496-97
334 Cantonment Fund Ser-
vants Rules . . 1497-98
335 Steel Production . 149999
336 Export of steel ' " 1499
337 History of scientific and
Cultural Development
of mankind B + 1499-1500
338 Plots in Delhi 1500—02

339 Physics of High atmos-
phere . . ‘ 1503

340 Neyveli project . 1502-03

341 Coordination Committee

of Physical Education,

Recreation and  Youth
Welfare . . 1503-04

342 Hindi as an  optional

medium in Competitive
Examinations . 1504

343 Stcel plant in Andhra
desh 1504-05

344 Dd'cnoc PmducnonConp
1505-06
345 Scholarlhlps tuuudenu 1506-07

346 National Institute  of
educadon . . . 15078

347 Geological survey of
West Bengal by Stanvac 1509

348 Central Board of Educl-
hun . . 1509-10

349 of Ma.'ngm

Ore in Madhya Pradesh ~ 1510-11

350 Installation of statue of
Sardar Patel f I511-12

351 Alleged suicide uflderk
in Delhi . . 1512-13
352 Emotional integration 1513-34

353 Comstruction of  coal
washeries . ' . 1514
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WRITTEN ANSWERS TO
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QUESTIONS—contd.
5.Q. Subject Corumns
No.
394 Enmchmenx on duties
privileges nf Uni-
\rmmca 1515
355 National Induatml '1"1-1-
bunal 1518-16
256 Rehahhndon of ex-
Military personnel in
Punjab . . . 1516-17
357 Obscene cinema posters . 1517
358 Gujarat refinery . 1518
359 Coal movement 1518-19
360 Increase in retirement age
of service officers. A 1519
361 Production of crude oil 1519-20
362 Oil exploration programme 1520
363 Strike in Durgapur Steel
Project . . 1520-21
364 Gas fields in North West
India . s 1531
365 Next General E]l:cnom . 1521
U.S.Q.
No.
598 Report of World Bank Team 1522
599 Sahitya Akademi . . 1522
600 “Wonder World  of
Science™ . f 3 1522-23
601 Polytechnics for women . 1523-24
603 Murders in Delhi . 1524
603 Steel output . . 1524
604 Sn:e! quum fcr Mﬂhnmh-
1524
605 Hmdu conmnon . . 1525-26
606 Practical training stipends
to Diploma and Desru
holders . 1526-a7
607 Credit facilities forRour—
kela Steel Plant . . 15327
608 Tours of Ministers 1527-28
609 ‘B’ Class cities 15328
610 All India Police Sdenm
Congress . 1528-2¢
611 Stamp du for eu.ml-
ment of advocates 1529-30
612 Commission on Hill
tribes of Assam . 1531
613 Reorganisation of banks . 1531
614 Archacological excava-
tions in Bikaner Divi-
sion . . . 5 1531
615 Ruler of Gondol . & 1532

WRITTEN ANSWERS TO

QUESTIONS—contd.

UsQ.

No.
616

617

618

619
620

621
622
623

624
6as

626
627
628

630
631
632
633
634
635

636
637

638
639

641
643
643

644
6453

Subject
Contractor of Himachal
Pradesh . .

Pending cases of violation
of Foreign E:ehange
Rules .

Industrial non-
industrial employees
in Defence establish—
ments .

Cost of steel producuon
Payments to Palai and

i Bank depositors
Coal dumps in Orissa
Officers in States

Central  Governments
employees  learning
Hindi 5 "

and

Arrest of Pakistanis.
Foreign experts to assist

in coal production
Scrap . .

Turnings and Bonnsl
Medium of instructon
in Delhi University .
Education of mentally-

deficient children "
U.K. investment in India
Curbs on speculation
Ao L Lo

garding n lJt

Aid to ThettmOrpnin—
tions in Punjab . .

Production of axles and
wheels in Durgapur

Aid to Ardsts and men
of letters in Punjab .

Coal of Punjab .

Unauthorised colonies of

Dewan Hall explosion
African students in Delhi
University . " 5
Indian students in Com-
monwealth countries
Aid to eminent scientists
going abroad . .
Promotion of clerks to the
posts of Assistants R
Introduction of Hindi in
autonomous bodies .
Royalty by coal mines .
Chemical Engineering
ining Centres
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Coruomns

1532

1532-33

1533-34
1534

1534-35

1535-36
1536

1536-37
1537

1537-38
1538-39
1530-40

1540-41

1541
1541-42
1542-43
1543-44

544
1544-45

1545
1545-46

1546-47
1547-48

1548-49
1549-50
1550-51

15 SI

1551-52
1552

1553
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.8.Q
No.

646
647

648
649

650
651

653
634
655

656
657

658
659

661

663

665

667
668

Subject

Coal from Girdih Mines .
Suspension of D.S.P. in

Manipur . * .
Indian Institute of Tec-
nology, Kharagpur

Aid to Orissa for Flood
Relief

Flood relief in Or:lsla .

Educated unemployed in
Uttar Pradesh .

Hindi-knowing tel.d:m
in Delhi . . .

Wealth Tax .

Wagons for coal .

Revision of imu of 8. C.
and S.T. .

Rolled gold prnducu ol
Rourkela Plant

Scholarships in Ind.il u-.-
students from Asian
countries . .

Election expenses . i
Ram Roop Vidya Mandir
Higher gc
School, Klm.lanzlr.
Bhilai Steel Plam .
Rcl.ulnuun of Sml con-

Prime Mirusu:r’s vlail: to
Lucknow and Kanpur .

City Compensatory
Allowance to Officers
in Delhi . .

Proceedings  against
Director of StlteBln.k
of India

Barauni refinery

0Qil Pipe-line . .

Bhilai Steel Plant . .

Construction at Barau i

meTy -

Pay-scales of tuchenof
Technical Institutes

Police in Delhi

Hindi teachers in
Hindi States

Employment of unniamu
during vacation . .

nom-

[Damwy Digest]

CoLoMys

1553
1553-54
1554-55

1555
1555

1555-56

1556
1556-57
1557-58

1558
1558-59

1559
1559-60

1560
1560-61

1561

1561-62
1562

1563
1563
1563-64
1564

1564-63
1565-66

1566

1566-67
1567-68

1568
1569

WRITTEN ANSWERS TO

QUESTIONS—contd.

UsQ.

No.
675
676
677
678

679

€ & 8

3 §¢ $88 2

aﬁl

Subject

Stainless stee] . )
Coal mines in J. & K.

classes for noa-
collegiate woman stu-
dents in Delhi .

Allowance to depoue:l
ruler of Baster

Pou Matric ad'lo]l.nhlpl
other

C.'Ilueo

Post-Matric Saho]onlnpn
to S.C. and ST stu-

dents
Minerals in J. & K. .
Indian air-violations by
Pakistan .
Public access to rccoﬂl.l .
Hindustan  Steel Ltd.
Office in London .
All-India  Secondary
Teachers’ Conference
Advanced education for

Stpends for children of
political sufferers %
Archaecological  remains
from Konarak . .

.

Writ petitions in Mysore
High Court .

Excise duty on textiles of
Sholapur Spmnmz and
Weaving Mills Ltd. .

Spare rts for arm
mechmp. mnaporz
vehicles

Boot plant in H & S
factory

Rccmm'ucuda of
Second Pay Commis-
aon . . . -

Foreigners engaged in
Missionary work .

“Vikrant” aircraft carrier

Fire in Snnlw *

Burglary at Reserve lhn.l.
of Ind.m New Delhi .

Education of girls *.

Museurn of Vlhyl.mgu
Ympire .

Sangeet Natak Akademi .
New Universities . .

Pakistani students in
Indien Universities .
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1569-70
1570
1570-71

1571
1571
1571-72

1572

1572
1573

157374
1574
1574-75
1575
1575-76
157677

1577

1578
1578

1578-719

1580
1580
158081
1581
1581-82

1582
1582-83
1583-84

1584
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WRITTEN ANSWERS TO
QUESTIONS—eontd.

U.5.Q. Subject
No.

= RMVB'C‘ m o¥ ﬁi.d

7os Hindi Encyclopaedia .

706 Teaching of Sanskrit in
Delhi schools . .

707 System of education

708 Madurai University

709 Heads of Public schools .

MOTIONS FOR ADJOURN-
MENT

The Speaker withheld his con-
sent to the moving of the
following adjournment mo-
tions.

(%) Reported firing byPortu-
guese Forces stationed in
Anje Div islend on an
Indian fishing boat re-
sulting in the death of one
of the crew, and

[DamLy Dicest]

CorLomne

1584-85
158%

1586
1587
1588

1588—96

(i) Late running of trains due

to shortage of coal
PAPERS LAID ON THE
TABLE

(1) A copy each of the follow-
ing papers:— '

(s) Finance Accounts of the
Central Government for
the year 195960 and
Audit Report, 1961 there-
on under article 151(1) of
the Constitution.

(i) Second Valuation Re-
port of the Life Insurance
Corporation of India as
at 315t December, 1959,
under section 29 of the
Life Insurance Corpora-
tion Act, 1956.

(2) A copy of Notification No.
5.04 2427 dated the 6th
October, 1961 under sub-
section (2) of section 4A of
the Indian Tariff Act, 1934

(3) A copy each of the follow-
ing Notifications making
certain further amendments
to the Customs and Central
Excise Duties Export Draw-
back (Genersl)Rules, io6o,
under sub-section (4) of sec-
uton 438 of the Sea Customs

1596—98

PAPERS LAID ON THE

TABLE—contd.

CorLvmxs

Act, 1878 and section 38 of
the Central Excises and Salt
Act, 1944:—

(a) G.S.R. No. 1191 dated
the joth September, 1961.

(b) G.S.R. No. 1227 dated
the 7th October, 1961.

(¢) G.S.R.No, 1228 dated
the 7th October, 1961.

(d) G.S.R. No. 1229 dated
the 7th October 1961.

(¢) G.S.R. No. 1230 dated
the 7th Oceaber, 1961.

(4) A copy of Notificetion No.
G.S.R. 1193 dated the 30th
September, 1961, under sub-
section (4) of section 48B
of the Sea Customs Act,
1878.

(5) A copy each of the follow-
ing Notifications undersub-
section (3) of secticn 27 of
the Foreign Exchange Re-
gulation Act, 1947:—

(2) G.S.R. No. 1330 dated
the 4th November, 1961,

(b) G.S.R. No. 1331 dated
the 4th November, 1961.

(6) A copy each of the follow-
ing Reports:—

a) Report (No. 192 with

! )an:nep!ures) of the Official
Liquidator of the Palai
Central Bank Limited (in
Liguidation). under sec-
tion 45G of the Banking
Companies Act, 1949.

(b) Additional Report (No.
242) of the Official Liqui-
dator of the Palai Central
Bank Limited (in Liquida-
tion) under section 45G of
the Banking Companies
Act, 1949.

OPINIONS ON BILL

Shri Ajit Singh Sarbadi laid on
the Table Paper No, 1 con-
tainingopinicns cr. theHirdu
Marriage (Amendment) Bill
1960, which was circulated
for the purpose of eliciting
opinion thereon by the 15th
July, 1961.
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Corons Coromms

STATEMENT RE. DEMA NDs
FOR  SUPPLEMENTARY M} TON RE. PANCHAYAT
GRGANTS (GENERAL) FOR 1607—77
T90r-62 1598-99 Discussion on the motion re,

The Minister of Finance (Shri Panchayat Raj moved by Shri
Morarji Desai) presented a Tangamani on 25-11-61 con-
statement showing Demands tinued. Shri Tangamani re-
for Supplementary Grants plied to the debate and the
in respect of the Budget discussion was concluded
(General)for 1961-62.

STATEMENT RE. DEMA NDS STATUTORY RESOLUTION
FOR _ SUPPLEMFENTARY CONCIDINANCE UNDER
GRANTS (RAILWAYS) ATION 1677—1738
SO I?G‘I-M 1599 Shri Braj Raj Singh moved a

The Minister of Railways (Shri resolution disapproving of
Jagjivan Ram) presented a the Sugar (Regulation of
statement showing Demands Production)Ordinance 1961,
for Supplementary Grants in (Ordinance’ No. 3 of 1961),
respect of the Budget (Rail- dated the 29th September,
ways) for 1961-62. lgﬁr.sk'r‘hc consideration

was t al i
STATEMENTS BY MINIS- the _ motion’ to bonse
TERS 1599—1606 g,r;d Sugar ; (gc]gnl(nion of
ey i ill (vide next
(i) The Deputy Minister of uction) Bi
Scientific Research and vem).
%hﬁnil) )Aﬂ'sfl‘l (Dr.
: V. Das) made a state- BILL UNDER CONISDER-
ment correcting the repl
given on the ?tfl Sepu‘gn{ TION 1677—1728
ber, 1961, to a Supple- '
mentary by Shri Subodh it o Feot wd
Hansda on Starred Ques- Patil) moved that the Sugar
tion No. 1279 regardirg (Regulation of Producticn)
Igfo:; H:;:ruaten Tech- Bill be taken into considera-
nology, Madras. lit:ie. The[mnsideimit}‘n was
it) TheDeputy Minister of taken up along with the re-
tl)Scie;tiﬁé) I{resutcbe::d solution moved by Shri Braj
CulturalAflairs(Dr.M. M. RajSingh(ride previousitem).
Das) also made a state- The discussion was not con-
mentcorrecting the reply cluded.
%i:en on the 4Sth Sfptern-
T, 196110 a Supplemen- AGENDA FOR TUESDAY.
tary by Shri Subedh NOVEMBER 28, 1961]
f;:ﬁ; ﬁlg;ﬂﬂr‘cd ?&Ji':-g AGRAHAYANA 7, 1883
i .
Indian Ipstitute of Tech- (Bakn)
nology Kanpur. Futher l:omideral?;oy of t]ée
(#i5) The Minister of Finan- Statutory Resolution regard-
ce (Shti  Morarji Desai) B of
made a statement on his l“’dd ltlh an) Lrdinance, ’?:I‘
receat visit abroad and :h“ s e moulgn to consi ;
also ]aid on the Table a € Sugar LB."“!:gm’. ;
copy of the Communique P"’d“':"i‘il“) Alllsl and pa d‘ ng
issued at the conclusionof of :.hcrﬁw - Also, m;’ ’t:i
the Commonwealth Con- tion o fniﬂm ri‘ ﬁgg'
sultative Council Meeting Report of In ries
held at Accrain September, Limited.
I961.
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